
THE 
LEGISLATIVE ASSEMBLY DEBATES 

(Official Report) 

Volume IV, 1939 

(Jo,h Ma.,.dI to IS,h Ap.,.u, 19J9) 

NINTH SESSION 
01' THE 

FIFTH LEGISLATIVE ASSEMBLY, 
1939 

PuaLISllED BY TID: lUNA-GU OJ' PUBLIOA.'l'IONS, D:a.HI. 
Pam'l'llD BY '1'BE MANAGBB, GoVEBN'llENT 01' INDIA. PBESS, SOILA. 

1939. 
27-28 

12th April 1939



LEGISLATIVE ASSEMBLY. 

Prerident: ' .. " .• ·.1. 
0" " ..... !'~ ! to· . 

To HOB01JlW& Bm AlmUB R.umI:, K.O,$..I~<.· 

Deputy~: 
lIB. A.xBlL Ca:A!mBA DATTA, M.L.A. 

DB. Bm ZuUDDIB .AlouD, C.I.E., M.L.A. 

Bm CoWABn JBHAN'Gm, BART., K.C.I.E., O.B.E., M.L.A. 

MB. A . .Anal.uf, C.I.E., M.L.A. 

Secretary : 

MIAB MUHAMMAD RAn, BAR.-AT-LAW. 

Assistants of the SecretMy: 

MR. M. N. KAUL, BAR.-AT-LAW. 

RAI BABADuB D. DuTT (Upto 31st March, 1939). 

KIWf BAHIB B. G. HAsNAIB, B.A. (From 10th April, 1939). 
Marshal: 

CAPTAIB HAn BARDAR NUB .AmuD KHAN, M.e., I.O.M., LA. 

Oommiaee on Petitions: 

MR. A.xBJL Ca:A!mBA DATTA, M.L.A., Ohairman. 

MR. A . .AnDI.uf, C.I.E., M.L.A. 

MB. M. B. AnY, M.L.A. 

BYE» GIIULAlI BBIIt NAIBANG. M.L.A. 

MB. N ... J08BI, M.L.A. 

\ .•. \~~ 



VOLUK. IV.--.wd Marcl to Mtl .4.1"1, 1fJ3I . 

'l.'Irt7BsDA Y, 30TIl ¥ncK. 193t-

lIe_lI!na Bwom •  • 8003 
8t&rred QueeticmB aDd 
Auwen. .• 9001-11 

~te e  QaeatioDa and 
AUwen. .  .  . _l-.a 
Short Notice Ques_ and 
AUwer. •  .  . ' 100---46 

l)eql&ration by H.E. the 9oftl'-
nor GeIl8fal in Council • 104,6 
Election of 1femhen to the 
Standing Comudttee for., 
I De~t of ComiDUDi-
" cations ... S4MlJ-48 
IThe BepeaUu ~ .benciiDt 
V ~  of the time 

for the pI'8IeI1tation of the 
Bepori of ~ e~ 
Committee •  .  . 8048 
The Registration of Foreipen 
Bill-DiBeuuion on the 
oonaideration of cla1lle1 not 
ooncluded 1MB t8 

FBm.&Y, 31ST 1Il&KCB, 1931-

Starred Queatiou,e and 
Answers . ~ 

The Suga.r Industry (Protec· 
tien) Bill-Introduced • 
The Indian Tariff (Seoond 
.Amendment) Bill-Intro-
duced •  .  .  . 
The Indian TFift (Third 
A.....,tment) Bill-Intro-

3136. 

duced • .:,. , ~~  

e~t !' ~, i #i . 

~~ ! ' ,'!:':'.~ 
... IIUIoCI8 ~ the CounoiI :; 

~.~t , •. ~ 
The Coal ~ t  BiU . 
-Discu_non ~, t D 
. ,to conaider D ~ e ~. ~~ 
Statement of BuaineaB. '  " '3185 

. c· 

JIotmaP; 3D APau.. 1939-
lrfemban 8woiP • ..., 
Starred '~~ and 
Aaqen • 3187-

Motion for Adjoammen.t n 
KidDappiJII of he PIon-
tier HiJMiua by anned Ton-
khel W .... of tile 'J.'raua. 
. beJr4Iir .bea in the BannIJ 

._'" 

-District-Disallowed 3214-15 

'ne Coal Mines (atowing) BUI-
Discwurion on ~ coDBidera-
tion of clauses not conclnd-
ed 3215--41 

Tv.DAY, 4T11 Ann., 1939-

Starred QaeatioM uti 
AnBwera -. _ u.-a 
Un.mMi 'Qaestion and 
Answer. •  . .38 
The Coal Mines (Stowing) 
Bill-P8IIOd 88 amended • 3283-8'1 
'lhe Indian Tarift (Second 

e~ t  Bill-Discus-
lion on the motion to CODBi-
der not concluded • 328'7-

3331. 

31 



ii 

TJroBsD&Y, &rB APaIL, 1989- ~~. ~:t,· ~.,: ~~, I'm Ann., 1939-
Starred Queetiona and Staned Qaeetiona and 

e~:e:: . Que:stion· &ad '~', ~ ~ , ,.; '.. ,~ • 3703-16 
Auawer. .  .  . 344&' UJl8tured Qaeetiona and 
.., &dian Tari1I '(Seoond j ~ ' . •  •  • 3716-17 
Amendment) Bill-Paeeed The Sugar Industry (Pro. 
asamended '. .;. ,.'3f*,-7., [tion) ~., ,. 31 L7-6.0 , 
""'"'" S ....... Industry (Proteo. I Indian Tari1f (Third . 
I'th,n)"- D ~ Oia' : '~' ~ t  ~ t . . 
tAe. motion to ooiJaiciei not ~t  ~, t . .' • . ~ 

\~ Iu e  .. 34'7'3-91 Wian u ~ ~ , ,. 
'm.tement of Busineea • (Amendment) Bill-Beierr", ' .,,', 

.  . ed to&lect Committee • ~ 
Tu1C8D&Y,llmA,PBIL, 1.- The lndiul Tariff (Seoo.Qcl' . 

Kember Swom • M93 I AeewJment) Bill-Amend· 
Starred ' QaeetioM aDd· 3483- ment made ),y"the .<bIDcil fwers. • •• . of State agreed. to .  - .' 

3617. The Chittatoog Port (Amend. 
tement.laid on the Table. 3517-37 ment) Bill-Dieoaeaiou on 
,  e Hindu Women's':Right to the motioD to ooDlider Dot 
. Divoroe Bill-PleIIent&- . , ':1 tioD.of Petitiona . c'. 3537 OODoluded' .. ' ~  

The 'Indian Sucoeaaion SATURDAY, 15TH APan., 1939--
(Amendment) Bil1-Paeeed. 3637-40 Starred QlatJoa. &ad 
The. Hindu ' e~'  ~tt  Auawers.... 
Divorce ;Bill-DiIIoaaIIioD on Sta1;ementa . laid on the Table 

::. ' the Biotion to refer to Select Report. laid on the Table • 
Committee not O8DOladed .,' 8MO--86 1deaaage from the Couacil 

WBDlfBSDAY, 12TH APaIL, 1939- of State. •  •  • 
:StarRd. QueatioDB and .... from H. E. the Vioe· 
. Answers:. 3587- roy and Governor General 

3639. The Indian Tamt (Tbird 
'UDStarred Queetiona and 
Aaawers. .  .  . 3639--4.9 

Amendment) Bill (as re-
ooDUllended)-Kotion for 

KeBaa.ge from the Council leave to introduoe nega-' 

376i-s7 
3787-90 
3790-82 

3792 

3792 

'of State. •  . 364:9 " tiVed •  •  .  . 3792-96 
Draft Convention, OCl\II08ming 
Statiatica of Wagee and 
HolUB of Work in the prine 
eipal Mining and Manufac· 
turing Industries, includ· 
ing Building and Conatruc· 
tWn and in Agriculture, 
adopted by the interna-
tional Labour Conferenoe ; 3tK9--56 
Beaolution re-
Position  of Women under 
~ EUting LaWII-
Adopted as amended • 3656-96 
NOD·1ndian oompurle8 and 
Protective TariffI-Dia· 
CJII88ion not oonoluded • 1696-

3701. 

The ChittagOng Port (Amend-
. ment) Bill-PUBed . 

~t  of the Indian Oathl 
. (Amendment) Bill and the 
Commeroial Document. 

3795-
3802. 

EvideD.oe Bill.. ~  

The Cri:min&l Law Amendment .. 
II~ Ie . .  . 3803-34 

f The Indian Soft Coke ee. Com· 
• mittee' (ReooD8truotlon I and InOOrporatiou,) BtO-
PUled. .'. • 38M-36 
The Hbldu Women'. Right 
to Divorce BiII-Pnaenta· 
tiou of the Deport of the 
Committee OIl Petitioa8 



LEGISLATIVE ASSEMBLY . . . l 

Wednesday, 12th April, 'J,939'. 

'l'he Assembly met in the Assembly Chamber of th,e . Council ROUB(· 
at Eleven of the Clock, Mr. Presiden:t (The Honourable Sir' ADdur Rahim) 
tIl the Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

CLOSING OJ!' CERTAIN RAILWAY LINES.' 

1628. *Mr. T. 8. Avinasbtlingam Ch.Uiar_: Will the Honourable the 
Railway Member state: 

(n) whether Government contemplate discontinuing any more line3 
than those that the Honourable ;M;ember mentioned in the last 
Simla Session; 

(b) if so, which those other lines are, the closing of which is now 
contemplated; and -

(c) whether the Provincial Governments are always consulted before 
a conclusion is come to in suob matters? 

The Honourable Mr. A. G. Clow: (a) a.nd (b). The closing of the 
Santipur-Krishna.gar . City and Krishnagar Qity-Nabadwip Ghat sections 
()f the Eastern Bengal Railway is under consideration. 

(c) Yes. 

Mr. Badri Dutt Pande: Have the Kangra Valley Railway and the 
Rishikesh-Hardwar Railway also been abandoned? 

The Honourable Mr. A. G. Olow: Information has been given about 
-other lines in reply to a previous question. These two raHway lines have 
not hitherto been mentioned. 

Mr. "1". S. Avinasbtlfngam Ohettlar: What about those ten lines which 
the HonourablE:' Member mentioned in reply to a previous question? 
Rave these lines been closed? 

The Honourable Mr. A. G. Olow: No, Sir. 

Mr. M. Thtrumala B.ao: What has become of tho Cocanada-Kothapalli 
Railway line? That was one of the lines mentioned in the list? 

The Honourable Mr. A. G. Glow: I cannot speak without notice about the 
]lrogress made in the consideration of the various l!nes_ 

(351J7) A 



3588 LEGISLATIVE A"aSEMBLY. [12TH APRIL 1939_ 

Itt. T. S. AviDasbUingam Clwttiar: In the last Imswer the u ~ e
Member said that Government were considering the question of. clos.ng: 
the lines mentioned in the list. May I know whether Government have 
come to any conclusion finally over that matter and decided which lines. 
ought to be closed. I am referring to all the ten lines. 

The HonouablaJlr. A. G. Olow: I can not answer without notice ns· 
to the progress reached. 

LEVY OF ECONOMIC RENTS FROM EUROPEAN REFRESBMENT ROOMS ON 
RAILWAYS. 

1629. *Itt. T. S. AvinasbiUngam Ohettiar: :Will the Honourable Mem-· 
ber for Railways state: 

(a) whether in the matter of charging economic rents to European. 
refreshment rooms, said to be in discussion between the-
General Managers of Railways and the Railway Board (ques-
tion· No. 1081, dated the 16th March, 1939) any oonclusiona. 
have been reached; 

(b) if so, what is the conclusion; and 
(c) when it will be placed before the Central Advisory Board for-

Railways? 

The Honourable Kr. A. G. mow: (a) No. 
(b) Does not arise. 
(c) At the first meeting of the Centr.al Advisory Council after the-

close of this Session. 

Kr. T. S. Avinash1lingam OhetUar: When is the next meeting? Is it 
not usual that the meetings are held only once a year? 

The Honourable Kr. A. G. Olow: There will be a meeting during the· 
Simla Session, if not earlier. 

PRoSECUTION OF THAXUR K.u,YAN &NOH, AIDE-DE-CAMP TO HIS HIGHNESS" 
THE MAHARAJA. OF JODHPUR. 

1630. *)[r. Brofendra .arayan Chaudhary: Will the Honourable Mem-
ber for Railways please state: . 

(a) whether the Railway officillis had My hand in the proReCution of 
Thakur Kalvan Singh, Aide-de-camp to Hill Highness the 
Maharaja' of .T odhpur under section 120 of the Railway Act 
on the complaint of certain European fellow passengers at: 
Lahore station; 

(b) who took the initiative in taking the ~  to the Police and the- • 
court; . 

(c) whet.her nny railwav officer lI'Ssisted the Raid Europeang to seek 
the help of the Police or the .C!Ourt; and . 

(d) if RO. the RtenR tRkpn tn admonish the Ra.i1way officer or officers: 
for his or their conduct? 
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'!'he Honourable Mr. A. G. mow: (a) No. 
(b) The complainant. 
(c) No. 
(d) Does not arise. 
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Kr. Brojendra lIarayan Ohaudhury: May I know whether any steps 
have been taken to admonish the railway servants for their conduct in 
abetting the ejectment of 1 railway pa'Ssenger and his prosecution under 
~e t  120 of the Railway Aet? 

The Honourable IIr. A.' G. Olow: That question does not arise. 
JIr. Brojendra Narayan Ohaudhury: Is it not the bounden duty of a 

railway servant to eject a passenger from a compartment if he is alleged 
to be disorderly as Thakur Kalyan Singh is said to have done in this 
case? 

The Honourable Mr. A. G. Clow: I am not prepared to express any· 
legal opinion. 

ACCIDENTS ON THE ASSA.M BENGAL RAILWA.Y. 

1631. ·Kr. Blojendra Narayan Ohaudhury: Will the H:onourable Mem-
ber for Railways please stute: . 

(a) whether he is aware that, in the current year in the district. of 
Sylhet more than nine persons have been killed by railway 
accidents against; only two by road accident; 

(b) the speciaI steps taken to minimise railway accidents in the 
Assam Bengal Railway in the district' of Sylhet such as (i) 
fencing of permanent way at dangerous places, (ii) guarding 
of the usual crossings used by villagers. (iii) employment of 
better trained and more responsible drivers; 

(c) whether continuous user for any period gives the villagers the 
right of way over the crossings; 

(d) whether in building the permanent way in the district of Sylhet 
long way user and the necessities of the villn:,:rers crossing the 
line were considered and recogtlised: if so, in how many cases 
the right of way was recogni!::ed, and where; . 

(e) the steps taken to ensure the safety of those crossing the railway 
line at spots where the right is reoo,:rnised in un,fenced lines; 

(f) the maximum spt>ed of trains on unfenced railway lines within the 
district of Sylhet: 

(g) whether at places in Sylhet the railway line passes ClOS8 to the 
homesteads ·of the villagers and even through the homesteads 
Bnd whether there are fencings at these places; and 

(h) whether the railwa'Y has any arrangement for "safety first" train-
ing of children where the railway runs close to the houses and 
hutB? 

The OD ~ e Mr. A. G. mow: (a) In the present calendar year 
four trespassers were killed on the Railway in the Sylhet District. In-
formation is not nvailable as to the number of persons killed in road 
accidents. 
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(b) (i) Based on the recommendations of the Railway Enquiry Com-
mittee, 1937, the policy of Government is to provide. fencing in suburban 
and industrial areas, 'in station yards and in the immediate neighbour-
hood of important level crossings. 

(ii) When gates are provided, crossings are manned. 
(iii) Competent and reliable drivers are employed. 

(c) No. • 
(d) Yes, the District :Magistrate settles at the time of construction the 

level crossings of a, b, c or d class, according- to the requirements of each 
case. Numbers are not available. ' 

(e) Where e~  is not provided. the existence of railway lines and 
ballast is considered to be a sufficient warning. 

(f) 35 miles per hour. 
(g) I am afraid it is not possible to give a general reply. 'If, how-

.. ever, the Honourable Member will put down a question specifying 'the 
particular places he has in mind, I shall endeavour to obtain the neoejl:-
sary information for him. Generally the policy of Government is as 
stated in my reply to part (b) (i). 

(h) ~ . ' 

Kr. Brolendra :Narayan Ohaudhury: With reference to part (a), may 
I know whether the attention of the Honourable Member has been drawn 
to the reply given to question No .. 1204 where it is said that tour were 
seriously injured and 15 killed? 

The Honourable Kr. A. G. mow: I have not seen the reply. 

Mr. Brojendra :Narayan Ohaudhury: May I know whether there are 
any obstruction gates in the usual crossings to prevent villagers from 
passing through the places where railway lines pass? 

The Honourable Xl. A. G. mow: In some 'Places the lines are fenced 
and in others, unfenced. There are gates also in some places. 

Kr. Brojendra lI'arayan Ohaudhury: I 8p:l asking whether t,here are 
gates in places where there are not fences? 

The Honourable Kr. A. G. mow: There are places where there is no 
• fence and also no gate. 

RBPORTING OF OERTAIN CASUALTIES ON RAILWAYS TO THE RAlLWAY BOll]). 

1632. *lIr. Brotendra Wara1an Ohau4hury: Will the Honourable the 
Railway Member please state: 

(a) whether deaths lind serious iniun' to human beings haYA to be 
'reported to the Railway Board in the following cases; if 80, 
within what time of thg accident: 

by collision of engines, and carriages with human beings, loads 
carried by human beings, road vehicles, other railway carriages 
lind engines, on permanent way, level crossings and station 
laTds; 
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(b) the number of such casualties since the beginning of the current 
railway year; . 

(c) in which class of cases the Railway Board order an inquiry after 
receipt of the report; 

(d) the number of such inquiries held since tile beginning of the 
railway year: 

(e) of the above, in how many cases responsibilities have been fixed 
on railway employees a'Ild how the employees have been dealt 
with; 

(f) whether in any cases it has been discovered that the_ railway has 
not reported within the time required by the rule or at all; 

(g) whether any inquiry is held by the Railway Board in cases where 
the railway reports that the collision is due to t e p~,  
and 

(h) whether the Honourable Member is aware that in a police inquiry 
into trespass cases, the injured party, more often than not, 
does not appear before the police to press its grievances against 
the railway, owing to the general inclination of the people of 
this country to pardon bhe offender and the dead or injured 
party having no friends to take up it£. cause? 

The Honourable Kr. A. G. Olow: (a), (c) and (g). I would refer the 
HonoUrable Me!pber to the Railway Department (Railway Board) Noti-
fication No. ~ ., dated the 19th March, 1930, which details the 
nature of the accidents which have to be reported to the Railway Board 
with as little delay as possible, and from which it will be seen that the 
Railway Board do not order or hold enquiries. 

(b) One. Since the 1st April, 1939. 
(d), (e) and (f). These do not arise, but the Government lnspect-or 

is ~ an inquiry. . 
(h) As the question relates to police enquiries, I am afraid I have no 

informatioJ!. 

Kr. T. S. Avinashilingam Chettiar: May I know whether Government 
have finished the consideration of the matter which the Central Advisory 
Committee recommended, namely the institution of a public enquiry in 
every case where life is lost? 

The Honourable Kr. A. G. Claw: I cannot answer without notice. 

MUSLIMS IN CERTAIN SERVICES ON THE BENGAL .AND NORTH WESTERN AND 
EA.STERN BENGAL RAILWA.Ys. 

1633. *Jlaulvi Jluhammad Abdul Ghani: Will the Honourable Member 
for Railways please state: 

(no) the tot.?"l number and the number of Muslims in the following 
servIces over the (1) Bengal and North Western Railway and 
(2) Eastern Bengal Railway on the 31st December, 1938: 

(i) Permanent Way Inspectors. . 
(in Inspectors of Works, 
(iii) Signal and Block Inspectors, 
(iv) Sub-Divisional Officers; and 
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(b) tlie total number of apprentices and the number of Muslims 
t&ken for training during the last three years as: 

(i) PerinaJlent Way Inspectors. 
(ii) Inspectors of WaYfJ and Works, and 
(iii) A and B class apprentices in the Locomotive Department? 

'lIle Honourabie Kr, A. G. Olow: (n) and. (b). I am laying on the 
table a statement giving the informatioll so far as it is available. 

Statement. 

Eaatern Benll&l B.ailway • Bengal and North Western B.ailway. 

Poata. 
. I Appren· ~p e . 

MUBll Emplo::. Musllms tlces Muslim Employ MUBllms t ces 
ed on employed recrulted appren· ed on employed recruited apcn 
31et on 31st during tlcea. 31st on 31st during t • 

Decem· Decem· lalt thre.: Decem· December last three 

m 

ber 
1938. 

ber 1938. years. ber 
1938. 

1938. years. 

Permanent Way Ins· 29 5 Nil ... } pectors. 
19 2 6 S 

IDspectors of Works • 22 2 Nil ... 
~ and Interlock· 11 Nil 

or Block Ins· 
... ... 2 Nil 

~O  OIBe- 18 1 ... ... 1 Nil 
en. 

Apprentice mecha· ... I 60- s- ... ... 
nics In the Loco· 
motive Department. - --On the Eastern Bengal Railway the term .. A and B Clasl apprentices In the Locomotive Department .. 

la not In use. 

Kr. Muhammad Nauman: Is the Honow'able Member aw're that on 
the E. B. Rail;ay there is one Chief Clerk, GanguIi, who has been 
manipulating the appointment of apprentices in the Permanent Way 
Inspectors' cadre? 

'lIle Honourable Kr. A. G. Clow: I do not see how that arises. I 
have no reason to suppose that is the case. 

POSTCARDS AND ENVELOPES SOLD IN RURAL AND URBAN AREA.s. 
1634. ·Kr. Broiencira Narayan Ohaudhury: Will the Honourable Mem-

ber for Communications please state with regard to last year: 

(a) the value of postcards sold (i) by the rural post offices, and (ii) in 
the total in both rural and urban areas l 

(b) the value of stamped envelopes and postage stamps sold by-
(i) rural post offices and (ii) in the total for bot.h rural ando 
urban areas; 

(c) the income from rural post offices ond the expenditure on them; 
and . 

(d) the subvention from the public. or section of the public, received 
for maintaining rural post offices? 
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The HonoQl'able Mr. A. G. Clow: ~  to (d). No statistics are main-
tained giving the particulars desired by the Honourable Member. The 
only tigures available are those of the total values of .embossed e e ~e  
and postcards issued by the Central Stamp Store, Naslk, to the treasurIes 
'which serve as a source 0: supply to Post Offices and of postage stamps, 
issued by the treasuries to Pos1i and Telegraph Offices. .For 1937-38 
these figures were; 

EmbosBed envelopes 
EmbOilsed postcards 
Postage stamps. embosl!ed envelopes and postcards. 

Re. 

65.62.500 
1,11.56.250 
7.02,74.000 

Kr. Brojendra Narayan Chaudh.ury: May I know if the Honourable 
Member will consider the utility of collecting statistics on the lines sug-
;gested in the question? 

The Honourable Mr. A. G. Clow: I do not think the value to be 
;received would be worth the very large expense involved . 

. Seth Govind Das: What would be the 00stif the accounts are main-
tained according to part (a) of this question? 

The Honourable Mr. A. G. Clow: It will ~ a large amount of 
'statistical work: I cannot give the Honourable Member the e ~t cost. 

Mr. Brojendra Narayan Chaudhury: With reference to part (a) what 
is the income ft;pm the rural post offices? 

The Honourable Mr. A. G. Clow: I have explained that we do not 
"keep accounts separately for rural and urban post offices. 

Mr. X. Sauthanam: Will Government consider the desirability of 
1inding out from a particular limited area, rural and urban, so that it may 
!be possible to know whether the postal work is increasing or decreasing? 

The Honourable Mr. A. G. Clow: The Honourable Member can judge 
"from the Director General's report how far postal work is increasing or 
'<iecreRsing. 1 dnubt if a small area can be taken as ty¢cal of the 
-conditions throughout India. 

Xr. E. Santhanam: May I know if they will undertake an inquiry in 
'typical areas year by year and find ont the relative service as between rural 
'and urban BreaR? Our contention is that the utility of post offices in rural 
,areas is diminishing. 

The Honourable Mr. A. G. Clow: The difficulty is that if you seip.ct 
any parti.eular "Tea the factors which come into play. in affecting the 
-amount of postal business, pre so numerous thllt YOU could not take the 
results as lifiording a fair guide to conditions tbrQtighout India. 

Mr. Brofendra Barayan Ohaudhury: May I take it that Government are 
entirely in the dark ahout the progreRS made in the rural and urban areas? 

The Honourable Mr. A. G. Olow: No, they are not. 
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KI. T. S. AviDasbiJingam Ohettiar: In view of the fact. that Govern-
ment do give us figures about the number of rural post offices existing' 
in this country, rp.ay I know why it is difficult to give us the income of ~e
post offices and the expenditure on them? Every year I have been putting 
questions and receiving answers about the number of rural post offices. 
that r.Te opened in this country. 

'!'he Ho.noarable Mr. A. G. mow: I believe the number of post offices is 
somlwhew about 19,000 and the collection of material in a statistical form 
would ~ . e a v<Jry large tax both on the energies of the post officp.s 
theruselves and on those who would compile the statistics. 

GENERAL POST AND TELEGRAPH OFFICE BUILDING AT LUCXNOW. 

tl635. *Mr. Sri PrakaSa: Will the Honourable Member for Communi-
cations state: 

(a) the cost of the General Post and Telegraph Building at Lucknow; 
(b) if the clock tower at the top of the building was raised after the 

building was finished, or if the construction of that was a part. 
of the originsl plan; . 

(c) if no clock has yet been set up in that clock t.ower; and 
(d) the reason why this has not heen done and the estimated cost or 

doing so? . 

The HODoUrable Kr. A. G. mow: (a) Rs. 8,61,192. 
(b) Th .. clock tower was part of the original plan. 
(c) and (d). An electric clock has been installed in the tower at a cost 

'If Rs. 6,779. 

IMPROVEMENT OF THE DUFFBBIN BRIDGE AT BENABES. 

tl636. *J[r. Sri Prakasa: With reference to his reply to starred ques-
tion No. 662 on the 23rd February, 1939, will the Honourable Member 
for Railways state: 

(a) the estimated cost of the projected improvement of the Dufferin 
Bridge at Benares; 

(b) when the work ,is expected to be taken in hand and when it 
is expected that the same will be finished; and 

(c) if the Provincial Government have contributed to the cost of 
the Bridge; and if so, how much? 

The Honourable Kr. A. G. mow: (a) The estimated cost of the railw3Y 
portion of the work is Rs. 57 lakhs, and of the roadway portion, including 
r.pproaches, about Rs. 29 lakhs. 
. (b) and (c). The question of provision of funds for the roadway portion 
is still under discussion with the Provincial Government. The ·work would 
t9ke a-bout three years from the date of sanction. 

t Answer to this qaestion laid on the ·table, £he questioner being absent. 
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TOLLS LEVIED ON THE SoNEPORE BRIDGE ON THE BENGAL AND NORTH 
WESTERN RAILWAY. 

1831. *lIaulvi ][uhammad Abdul Ghani: (a) With reference to the-
reply given by the Honourable the R-ailway Membe} to my starred ques-
tion No. 924, dated the 9th March, 1939, is he prepared to call for the 
figure from the Bengal and North Western Railway Company regarding 
the amount of toll realised up to the 31st March, 1939 for the foot-path 
On the Sonepore Railway Bridge and see whether all charges in con-
nection with the construction of the foot-path on the said bridge as borne-
by the Bengal and North Western Railway have been satisfied? If so. 
do Government propose to abolish the toll? 

(b) Will he lay on the table a statement showing the amount spent: 
on the construction of the footpath, interest thtreon and depreciation 
charges, also the amount of toll realised up to 31st March, 1939? 

The Honourable IIr. A. G. Clow: (a) The figure has been obtained. 
The amount realised from 1925 to Hl39 inclusive was Rs. 2,09,523, giving-
an average of about Rs. 14,000 annually. As regards earlier years, the 
Honourable Member is referred to the reply given to starred question No. 
1907 asked on the 15th September, 1924 As Sir Thomas Stewart ~ 
already informed the Honourable Member, Government do not propose 
to abolish the tolls, and even if it were the case that the receipts had more-
than covered the charges, this would not affect that decision. 

(b) Figures for the income have been given in reply to part (a) and an 
estimate of the cost of the footway was given to the House in reply to-
starred question No. 1007 a'Sked on the 15th September, 1924. I under-
stand that the annual cost of ordinary maintenahce is about Rs. 1,600. 
Depreciation can be calculated at 1/60th and interest at 4! per cent. I 
hope these figures give the Honourable Member the particulars he 
requires. . 

NON-GRANT OF OFFICIATING ALLOWANCE TO MUSLIM CLERKS ON THE GREAT' 
INDIAN PENINSULA RAILWAY. . . 

1838. *lIauIvi ][uhammaci Abdul Ghani: Will the Honourable Member 
for Railways be pleased to state the reason for not giving officiating aHow-
ance to only Muslim clerks over the Great Indian Peninsula Railway, as is 
evident from the reply to my starred question No. 673, part (c), of the 
23rd February, 1939? 

The Honourable Itr. A. G. Clow: Officiating allowance is given, only 
when it is admissible under the rules; its grant does not depend on com-
munal consideration. 

SPECIAL RATES ON SMALL CONSIGNMENTS OF FRESH FRUITS ON RAILWAYS. 

1839. *Itr. Xuladhar Ohaliha: (a) Will the Honourable the Railway 
Member please state if special rates of freight ore quot.ed for green and 
fresh fruits over the railways in India for a small consignment of fruit? 
. (b) If not, are Government prepared to do flO for the benefit of small 

fruit growers. from the intermediate stations to smull towns over the-
railway systems of India and to centres of business in India as w!'lll? 



3596 LSClISLATIVE ASSEMBLY. [12TH APRIL 19S{f. 

The Honourable Mr. A. G. Clow: (a) and (b). Ordinaorily, consignments 
of fresh fruit are carried by Illlssellger trains and are chargeable at half the 
parcels ratfJ. Most of the principal . ~ , however: quote rutes lower 
than half parcels rates, ranging from one-thIrd to e e ~t  parcel.s rateH. 
These special reduced rates are i,n operation e~ ee  frUIt p ~ u  !lnd 
consuming centres and UTe notIfied as operatmg between te~ e t.e 
stations, small towns and celltres of business where the demand IS consI-
dered justified by the Railway Administration. 

EXPEBIMENTS IN REFRIGERATED TRANSPORT JUDE BY RAn-WAYS. 

1640. *Kr. Brojendra Narayan Oba.udhury: Will the Honourable the 
.Railway Member please state: 

(a) whether any Hailway authority is interested in refrigera.ted 
transport and wanted to make or made, any experiments; 
if so, which Railways and where; . 

(b) whether. any of these experiments required dry ice; 
(c) whether the expe!"iments are said to have been handicapped 

for want of dry ice; 
Cd) whether any tenders e~e called for for dry ice; if so, how 

the tenders were notified; and 
(e) whether, tender or no tender, any offers were received; if so, 

why the offer, or offers, was not accepted? 
The Honourable Ilr. A. G. Olow: (a) -and (b). I have, in reply to 

another question, given particulars of the supply of refrigeration in railway 
transport and I assume that the Honourable Member's question refers to 
the North Western Railway, where experiments were contemplated in the 
use of dry ice as a refrigerant. Action was taken to supply fittings ~  
convert a van. But on the abandonment of the scheme for a Central 
Abattoir and cold ,storage depot at Lahore, it appeared very unlikely that 
-dry ice could be used on a commercial basis and the General Manager was 
'informed that it had been -decided not to proceed with the experiments. In 
reply he said t t~ LR'hore firm was about to commence the production of. 
,dry ice and he desired to complete the preparation of the vehicle for experi-
mental purposes. He has been permitted to proceed but the adaptation of 
ihe vehicle is not yet complete. 

(c) No. 
(d) and (e). No. In the original scheme it was intended'that a finn 

which wa'8 interested should supply the dry ice free, and no occasion for 
'inviting tenders has arisen. 

Dr. Sir Ziauddin Ahmad: What is the difference in cost between ordi-
-nary ice and dry ice? 

The Honomable Ilr. A. G. Olow: I cannot give the cost but dry ice is 
-more expensive. 

lIr. Brojendra ]lllayan Ohaudhury: The reply which I got yesterday 
'from the Defence Secretary wals that Government cannot consider this 
~ pe e t of dry ice before dry ice is in general commercial URe. May I 
how whether Government are aware that there are five factories in India. 
~ e y, Madras, Calcutta ... 
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Mr. President (The Honourable Sir AbdUl' Rahim): The Honourable 
MeJIlber is making a speech. . 

Mr. Brojendra Narayan Ohaadhury:- In view of the fact that Govern-
ment have come to the conclusion that dry ice is not made on a commercial 
Reale, will they inquire whether dry ice is not used on a laTge commercial 
scale in Baroda, Bombay, Calcutta, Lahore and Madras? 

The Honourable 1Ir. A. G. Olow: If the Honourable Member will wait 
for a few minutes, there is a'nother question regarding the manufacture of 
dry ice. I did not say it was not manufactured or ulled on a commercial 
8Cale. 

Seth GoviDd Das: Is it a fact that much less of dry ice is spent if it is 
used in place of ordinary ice? 

The Honourallie iii. A. G.Olow: That is ha.'l'dly a matter for which I 
am responsible; but I believe that is the case. 

CoNTRACT OF THE SHAHDARA.-SAHABANl'UB LIGHT RAILWAY. 

1641. *Sri X. B. Jinaraja Hegde: Will the Honourable Member for 
Railways be pleased to state: 

(a) how many times extension of contract.. with Messrs. Martin 
and Company in respect of the Shahdara Saharan pur Light 
Railway has been made and undei' what circumstances; 

(b) when the present contract expires; 
(c) whether Government intend to give further extension to the 

. said company; if so, why; and 
(d) whether Government are prepared to take over this Railway 

after the expiry of the term; if not, why not? 

The Honourable Mr. A. G. mow: (a) Twice; in April, 1927 and 1984. 
On these occasions, the United Provinces Government with whom the 
option to purchase rested did not exercise it. 

(b) The next date when the option to purchase can be exercised is April, 
1911. 

(c) and (d). These questions have not yet been considered. 

Qazi Muhammad .Ahmld Xazmi: Have the Government of India any-
thing to do with the purchase of this railway, either in the form of consul-
tation or advancement of loan or in any other manner? 

The Honourable :Mr. A. G. Olow: I believe that this question as to who 
has the option to purchase in 1941 admits of some doubt and is under 
.examination. 

Sri X. B. Jtnaraja Hegde: Is it left to the Pronncial Government to 
purchase the railway or to the Central Government? 

The Honourable Kr. A. G. Olow: I have said that that is being exa-
mined. 

Qazi Muhammad Ahmad Xazmi: Is it being examined by the Central 
Government? 
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The Honourable Mr. A. G. mow: To the ,best of my reeollection, the: 
question whether the option rests with us is being examined. • 

INCONVENIENCES ON STATIONS OF THE SHAlIDARA-S.AHAltA.NPUR LIGHT 
RAILWAY. 

1642. *Sri X. B. JiDaraja Hegde: Will the Honourable Member for 
Railways be pleased to state whether: 

(a) it is a fact that there are no coolies a,vailable at. most ?f the-
railway stations on the Shahdara Saharanpur LIght R8.1lway;. 

(b) he is aware that the waiting rooms at most of the stations are-
unhealthy and uncomfortable; 

(c) it is a fact that the platforms are all kachha and that there are 
no seats for passengers; 

Cd) he is aware that the water and light arrangements a·t, all 
stations are insufficient; and 

(e) he is aware that lorries carrying passengers from and to trainS' 
are not permitted to enter the railway station premises and. 
that the passengers are inconvenienced thereby? 

The Honourable :Mr. A. G. Clow: (a) I understand that coolies aTe' 
provided at the six principal stations, but not at the minor stations where-
the amount of work would not give ihem reasonable employment. 

(b) and (d). No. 
(c) The platforms are at ground lflvel and are not paved. No ",eats arA' 

provided on the platforms. 
(e) Yes. The approach roads to station premise1'I are fit for light vehicle 

traffic only. 

JIr. T. S. Avinashilingam Chettiar: Will the Honourable Member 
kindly send this question to the General Manager of the Railway so that. 
he may take action if necessary? 

The Honourable :Mr. A. G. 0l0W': J have no objection to sending the 
question to the General Manager for information. 

Dr. Sir Ziauddin Ahmad: With reference to part (e) of the question. 
may I know why these lorries aTe not allowed Within the railway station 
premises? 

The Honourable :Mr. A. G. Clow: I said that the approach roads are 
fit for light vehicle traffic only. . 

INCONVENIENCES ON STATIONS OF THE SHAlIDARA-SAHABANPUR LIGHT' 
RAILWAY. 

1843. *Sri X. B. Jinaraja Hegde: Will the Honourable Member for 
Railways be pleased to stat-e: 

(a) whether it is a fact that carriages on the Shahdara Saharanpur 
Light Railway mostly have no latrines; 

(h) whether it is true that water trickles inside the railway carriages. 
during rainy season; 
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(c) whether it is a fact that there is only one interi:nediateclass 
compartment in all brains consisting of only six seats; 

(d) whether he is aware that passengers cannot properly protect 
themselves from rain and insects in the rainy season for 
want of proper shutters; . 

(e) whether he is aware that there is insufficient room for luggage 
in the carriages; and 

(f) whether it is a fact that third class compartments have very 
narrow seats and very little room to move about and --their 
constructions do not conform to the regulations governing 
equipment of carriages? 

The Honourable lIr. A. a. Clow: The information is being collected 
and will be laid on the table of the House in due course. 

Mr. Badri Dutt Pande: Doea the Government Inspector inspect this 
line aiso? 

The Honourable Mr. A. a.Olow: I think he does. 

INCONVENIENCES ON STATIONS o:r THE. SHAHDABA-SAHARANPUB LIGHT 
RAILWAY. 

1644. *Sri I. B. Jinarala Hegde: Will the ~ e Member for 
Railways be pleased to state: 

(a) whether it is a. fact that there are only two up and down train .. 
between Shahdara and Saharanpur stations; 

(b) whether it is a fact that goods wagons are also attached to 
passenger trains between Shahdara and Saharanpur stations; 

(c) what is the average speed of these trains between Shahdara 
and Saharanpur stations; 

(d) whether it is a fact that trains stop at Baraut station for more 
than one hour and the lights in the compartments are ex-
tinguished during that time to the great inconvewence and 
danger to the passengers and their luggage; 

(e) whether it is a fact that a large number of theft cases are 
reported 011 the Shahdara Saharanpur Light Railway; 

(f) whether Government are aware that pe p~e are dissatisfied with 
the management of the Shahdara Saharanpur Light Railway; 
and 

(g) whether Govemme::tt are prepared to appoint a committee to 
enquire into the management of this railway and to suggest 
improvements in all tte ~  the t~ e I  public? 

The Honourable Mr. A. G. Clow: (a) and (b). Yes. 
(c) The ~e e ~ u  speed for day trains is roughly HU miles per 

. hour. For wght trams the average through speed is ten miles per hour. in 
the summer and about se-ven miles per hour in winter. 

(d) ~t ee  October aud April, the night train No. 4 Down Mixed 
e ~e  Baraut ~ ~  and e t~ t  from there .at 6-15. During the halt, 

the hghts are extinguIshed, 15 mUlutes after arnval and lit 30 minutes be-
fore departure, 8S train lighting batteries do riot stand up to prolonged 
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periods of discharge. These trains are stabled opposite the station Kit,son 
lamps, with a view to minimise any inconvenience to passengers who hapfien 
to be remaining in the train. 

(e) No. Only three cases of running train thefts were committed 'in 
1938-39. 

(f) and (g). No. 
Sri It. B • .TiDaraja Hegde: Do Government realise that when trains '11:"8-

standinq cn platforms, the kains should be lit up? 
"l'he Honourable lIlr. A. G. 01ow: I have' explained that It is difficult. 

in this case. The position really is that there are two trains only separated 
by an interval of some hours; for convenience the company use the same 
rake which therefore waits for about 2i hours on the platform. 

Sri It. B • .TiDaraja Hagde: Will Government consider the desirability of 
hRving a through train and not ha.ve two trains in effect which is only me 
train? . 

The Honourable 11:. A. Q. Olow: Government do not.fix the timings on 
this line. -
PROMOTION OF CLEB.:rCAL STAFF IN THE DIvIsIONA.L CmEF MECJU.NICAI. 

ENGINEER'S OFFICE AT JAMALPUR. 

1845. *Babu Itailash Behari Lal:. Will the Honourable the Railwa, 
Member be pleased to state: 

(a) what procedure and practice, if eny, are in vogue in the Divi· 
sional Chief Mechanical Engineer's office at Jamalpur for 
promotion of clerical staff. from one grade to another; 

(b) if seniority in length of r;ervice is considered as the prime 
factor for promotions to higher grades; and 

(c) if it is a fact that in some cases junior clerks have been given 
double and treble lifts pupersediqg the claims of their seniors? 

"l'he Honourable JIr. A. Q. mow: (a) The procedure followed is I;hat 
prescribed in rule 76 of the "Rules for the recruitment and training of 
subordinate ~ y staff". a copy of which is in the LibraTY of the House. 

(b) In the case of posts that are not within the category of "selection" 
posts, promotion is normally by seniority subject to the candidate being 
qualified for promotion. 

(c) I understand that during t.he last twelve months two clerks who> 
were not the most senior were appointed to posts of head clerks on the 
recommendations of a selection board. 

FLoODS ON CERTAIN LINES OF THE BENGAL AND NORTH WESTERN RAn..WA.Y. 

1848. *Babu KaUash Behari Lal: Will the Honourable the RailwJY 
Member be pleased to state: 

(a) if it is a fact that .the ~ y lines. ~et. ee  Mansi and Bhaptiahi 
and behveen. NlI'mah and Bhaptlahl on the Bengal and North 
Western RaIlway have been the subject of devastation 
annually by. the floods of the Kosi river and I have been so 
tJtreatened that the authorities have decided to abandon those 
Imes; . 
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(b) if it is a ~ t that on the eastern side of Bhaptiuhi the old 
railway line running to Raghopur Partapganj side is now free 
from the floods of the Kosi river and the old station buildings. 
and railway roads are intact; and 

(c) if the authorities, in view of the fact that the railway communi-
cations in North Bhagalpur have been so threatened, contem· 
plate to construct a line from Kursaila to Raghopur or Bhim-
nagar and Partapganj via Madhipura? 

The Honourable :Mr. A. G. Olow: (a) Yes; but only the section Supaul-
Bhaptiahi·Nirmali will be ~ . The line from Mansi to Supaul 
will be worked as a fair-weather line and closed only during the flood 
season. 

(b) It is possible that certain portions of the old railway formation and 
buildings exist. 

(c) No. 

Babu KaUash Behari La!: May I know if the a'Uthorities have consi-
dered the question of asking the railway authorities about the possibility of 
opening of such a line? 

The Honourable :Mr. A. G. Clow: 'fhe matter has been examined. As 
I ha'Ve said the answer to part (c) is "No". 

_ASSAULT OF PASSENGERS ON THE SHERPUR RAILWAY STATION. 

184:1. *:Mr. X. S. Gupta: (a) Has the attention of the Honourable 
Member for Railways been drawn to the statement, dated the 18th ~ 
1939, of Pandit Rajnath Kunzru "Lawlessness on Railway Station", pub-
lished on page 3 of the Health and. Welfare, of the 3rd March, 1939? 

(b) Is it ~ fact that at 3 P.M. on the 17th February, 1939, at Sherpur 
railway station, Ii large party of men armed with lath-is rushed towards. 
a compartment and dragged out an old man and a woman and forcibly 
tried to lead the latter out of the railway station? 

(c) Is it a fact that one old man and a lady were severely assaulted 
by the gang? 

(d) Is it a fact that another woman was dragged out of the compart-
ment and bodily lifted over the fencing and carried off in a tonga ~ 

(e) Was there any Railway policeman travelling on the particular 
train? If not, why not? 

(f) What were the station staff doing when such a tragedy was being 
eD ~ te  before their very eyes? 

(g) Was there any report made to the Police by the Railway authori-
ties? If so, what. is the result? What has been done to trace the mis-
creants? 

The OD u ~e Mr. A. G. Clow: (a) to (d). I understand that the-
facts. ~ e. u t ~ y as narratetl by the Honourable Member, but that 
the u ~  sustamed by the lady and others were simple. The report I 
have received does not state whether lathis were carried or not. 

(e) No. I understand that no constable accompanies this train. 



~  LEGISLATIVE ASSEMBLY. [12TH .APRIL 1939. 

(f) The station staff consisting of one 'Station Master, one porter and 
one sweeper could not be e~ .. pected to offer resistance to a body of men 
making an atta'Ck of this kind. 

(g) Yes. I understand that a number of arrests were made. 
:Hr. Lalchand lfavalrai: How did the raiders get into the platform, 

through the platfoml door-or were t,hey seen beforehand with these lathi, 
()r were they seen all at once? 

The Honourable ][1'. A. G. Clow: The report I have in front of me does 
not give these particulars. 

Dr. Sir Zi&uddin Ahmad: Was the matter reported to the Local 
Government and, if so, what action did that Government' take? 

The Jlonourable Mr. A. G. Clow: The matter is in the hands of the 
police: I understand a number of arrests have been made, and I presume 
that a prosecution will follow. 

Mr. Lalchand Navalrai: Were there no policemen on that train? 
The Honourable Mr. A. G. Clow: That is the case. 
lIr. Lalc.hand lfav&lrai: If that is so, what is the Honoumble Member 

going to do for future safeguard? 
The Honourable :Mr. A. G. Clow: 1 cannot put a constable in every 

train. 
lIr. Lalchand lfava1rai: Why not? 
lIr. President (The Honourable Sir Abdur Rahim): That is arguiBg. 
lIr. T. S. Avinashilingam Ohetti&r: Have the people been arrested on 

a private charge by those who suffered or by the railway company? 
The Honourable Mr. A. G. Clow: I do. not imagine that the Railway 

Company filed a complaint: it must have been done at the instance of the 
.complainants or of the police. 

POSTS OF TECHNICAL AsSISTANTS ADVERTISED BY THE ALL-INDIA. RADIO. 

tIM&' *Xhan Bahadur Shaikh Pad-I-Haq Piracha: (a) Will the 
Honourable Member for Communications please state if it iE' a fact that 
1l0me posts of ~  Assistants have been advertised by the All-Indin 
:Radio? If so, what is their number? 

(b) What is the total number of applications received, and how many 
()f them are from Muslims? 

(c) Will Government please lay on the table a statement showing the 
, names and qualifications of the Muslim applicants? 

The Honourable Mr. A. G. Olow: (a) Yes, nine. 
(b) 353 and 32 respectively. 
(c) I do not propose to lay on the table a list of the unsuccessful 

.eandidates, but a list is ~ e in the Communications Dep :lrtment and 
ean he inspected by any Honourable Member who so desires. The two 
lIuccessful Muslim candidates were B.Sc.s. 

t Alll!wer to this questiOIl laid on the table, the quest.ioner being absent. 
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FBBIGHT CHA.BGES FOB DRy IOE Oli RAJi..WAYS. 

1669.*1fr. CIOYiDd V. Deshmukh: Will the Honourable the Railway 
Member please state: 

(a) whether 'dry ice' is manufactured in India; if so, where and the 
names of the manufacturers; 

(b) whether it is produced in the Punjab and near Calcutta; 
(c) whether any railways such as the North Western Railway and 

the Great Indian Peninsula quoted freight charges for 'dry 
ice' to any party or parties, and if so, the quotation; 

(d) whether the North Western Railway quoted a temporary reduc-
tion of 25 per cent. only on 'parcel rates and the Great Indian 
Peninsula of 331 per cent. reduction; 

(e) whether any other Railway has agreed to reduce the rate on 
'dry ice' from the ordinary parcel rate; 

(f) whether the rate on 'water ice' is generally about one-fourth 
the parcel rate; 

(g) whether water ice gradually melts in transit and spoils the vans; 
(h) the reason for freight on 'dry ice' being higher than on water 

ice; and 
(i) whether he is aware that 'dry ice' is essential for refrigerated 

transport? 

'!'be HoII,oarable Mr. A. Q. Olow: (a) and (b). Dry ice is manufactured 
In India. The following firms are, I understand, engaged in the manu-
facture; there may ba others: 

In or nearCa.lcutta, Messrs. Bengal Aerating Gag Factory Limited, 
and Linde Maschinenfabrik Surth; 

In Bombay, the Dry Ice Corporation of India; 
In the Punjab, Ice and Refrigerators, Limited; 
In Cnwnpore and Madras, Messrs. ~ e  & Company;,--. 
In Baroda, the Alembic Chemical Works Company, Limited. 

(c) and (d). The Great Indian Peninsula Railway, with a view to 
-encouraging this traffic. has quoted one-third of the full parcels rate. The 
North \Vestfrn Railway, as an experimental measure towards foetering 
the traffic, have quoted quarter parcels rate, which represents a reduction 
-of [)() per cent. on the half parcels rate. 

(e) I underftand that the matter is under correspondence between 
Railway Admimstrations. 

(f) No. Ordinarily, the rate for "water ice" is haH parcels rate,hut 
'Certain Raiiways, i.e., the Great Indian Peninsula, East Indian, Bengal 
:a.nd North Western and North Western, charge a special reduced l'ilte 
'which is roughly equivalent to a quarter of the p ~e  [tate: 

(g) Melting ice is liable to cause some slight aamage-; to vans. 
(h) Dry ice is' much more expensive, lasts ~  e.nd can bear a higher 

freight. ' , 
{i) No. 
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Mr. BrojeDdra Narayan O ~ u y: May I ~  whether dry ice l& 
only 25 per cent. higher than water ice in price and that that 25 per cent. 
is countel'balanced by the fact that there is· no ~~ ~ ~u y 
to the railway carriages? 

fte Honourable 1If. A. G. Glow: I have not got the prices here and 
I cannot answer that part of the question. 

Dr. Sir Ziauddin Ahmad: May I understand that the price of dry ice-
is only 21 pice per seer as compared with two pice for water ice? 

The Honourable 'IIr. A. G. Olow: That is substantially the question 
asked by the previous Member. I have not got the prices here; and I 
think the question ought to be addressed to the Honourable Member for 
Commerce and Labour. 

ENGINEERING SUBORDINATES OFYIOIA.TlNG IN GAZETTED RANKS OF THE 
NOBTH WESTERN RAILWAY. 

1650. *111'. H ••• Abdullah: (a) Will the Honourable Member for 
Railways please state the number of Engineering subordinates, by com-
munities, i.e., Europeans, Hindus, Sikhs and Muslims, who are at present. 
officiating, or who have officiated in leave vacancies, etc., during the last: 
year in the gazetted ranks of the North Western Railway? 

(b) Is it a fact that some of the non-Muslims so officiating or wh<> 
were allowed to officiate have not eVeD passed their qualifying examinations. 
at the Walton Training School? . 

(c) Is it. a fact that qualified Muslims who have passed their exami-
nations from reputable engineering institutions, both ~  and Indian .. 
IiIoDd. have also creditably passed their qualifying examinations ~ ~ 
Walton Training School have not been allowed to so officiate? . 

(d) Is·it a fact that such promotions are made on the recommendations. 
of officers who are mostly non-Muslims? 

(e) Will the Honourable Member please state the basis of making such 
promotions-seniority or selection? If selection, what is the criterion for 
the selection? 

The Honourable Kr. A. ~ Claw: (a) Five Europeans and Anglo-Indians .. 
nine Hindus, three Muslims and 1ihree Sikhs. 

(b). . D~ (c). I have not the particulars of the qualifications of those-
'receiving officiating appointments, but would observe that no examination 
is preacX'ibed as qualifying for such promotion. . 

(It) Pn>motiODs must obviously be influenced by the recommendations-
of those in a position to judge the fitness of an employee. 

(e) Promotions to gazetted posts are made b,Y selection, due considera-
tion being given to fitness, approved service and seniority of all employees. 

'eligible for consideration. 

PiwIlOTlON OF MUSLIMS TO THE LoWER GAZETTED SERVICE ON TlIB "NOB'tB" 
'. WESft:BN R.ut'..wAY. . 

1111. *Kr. B ••• Abdullah: (a) Will the Honourable Member for 
Railways be pleased to state the total number, by communities, i.e., 
Europeans, Hindus, Si!Ws and Muslims, of the p.resent incumbents of the 
'Various posts in the Lower Gazetted Service of the North Western Railway 
flY Departments? . 
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(b) Will the Honourable Member be pleased to state t et t~ number 
of promotions made during the last three years in the various DepartmentB 
of the Lower Gazetted Service by communities? 

(c) Will the Honourable Member please state what steps Government 
propose to t ~ to ensure adequate representation of the Muslim com-
munity in this semce? 

The BOIlO1ll'&b1e Mr. A. G. OIow: (a) and (b). I am laying on the table 
a statement giving the information required. 

(e) Recruitment to the Lower Gazetted Service is by promotion from 
the subordinate establishment, and is not regulated by communal COIl-
siderations. 

Statement. 

Branch. and Anglo. 
IndianS. 

eeriDg EngiD 

Transpo 

Transpo 

p-
. 9 

"rtation (Traffic) and I 
Commercial • . . 

rtation (Power) and 
Mechanical 

Bi 'pal 

ectrical 

edica1 

EI 

8toree 

)( 

. 

S pecialist. 

A ccouuts 

"-

19 

16 , 
1 

1 

4 

1 

.. 
54 

Hindus. 

20 

7 

1 

.. 
1 

8 • 
37 

Sikhs. Muslims. Total. 

4 3 36 

2 28 

1 18 

1 , 
.. 1 

.. 2 

.. .. , 
1 .. 2 

(On de. 
Futation 
rom 

C i v i I 
Depart. 
ment.) 

2 1 

~ 7 8 106 

The following permanent promotions were made during the Jast 3 years :-

Branch. 
Europeans 

and Anglo Hindus. Muslims. Total 
Indians. 

JilDgineeriDg • • . • • 4 8 1 11 
"Transportation (Tra8lc) and Commercial 10 3 1 l' 
~t~  (P.ower) and ~e ~  : 8 .. 1 9 

2 1 .. 3 
B1ectrica1 · 1 .. .. 1 
lledical · 3 .. .. S 
AOoouuts · . .. 1 .. 1 

21 1 11" """ S , '2 
'. : .. . 

wi 
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:br. Sir ataucldin Ahmad: I Is there any' direct e u ~e t in the lower 
gazetted l"8nk? 

The Honourable Kr. A. G. Clow: I believe not. 

ABSENCE Oli MUSLIM PERSONNEL OFFICERS ON THBNOB!I!B WEBTlmN 
RAILWAY. 

1652. *Mr. B.. •• Abdullah: (a) Will the Honourable Member for 
Railways be pleased to state whether it is a fact that there is pot a single 
Muslim Personnel Officer in .the Headquarters Office of the North Western 
Railway? 

(b) Is it a fact that the office Superintendent, Superintendent Per-
'Sonnel Branch, and all head clerks of the Personnel Branch (except one 
officiating as such -since 1l few days) of the Headquarters Office are non-
Muslims? 

(c) Is it a fact that all Diviliional Personnel Officers of the North 
Western Railway are non-Muslims?' . 

(d) Is it a fact that all office Superintendents on divisions and . 'aU 
Superintendents in the Headquarters Office are non-Muslims?, 

(e) Is it a fact that it is the declared policy of Government to e ~u e 
equal distribution of Muslims and non-Muslims so that "particular com-
munities should not be handicapped by the preponderance of anyone 
community in the establishment sections of railway offices.." ",ide reply 
of the Honourable Member to my starred question No. 1001, dated t t~ 
13th March, 1939? 

(f) If so, will the Honourable Member please state what action Govern-
ment propose to take to ensure such equal distribution to implement the 
declared policy of the Government? 

fte 1l000Ulabie Mr . .&.. G. Olow: (8) and (b). Yes. 
(c) Yes, but the Assistant Officer in independent charge of personnel 

work on the Quetta Division is 8. Muslim. 
(d) Yes, except that the Superintendent of the Lost Property Office 

at Lahore is a Muslim. 
(e) The inference in regard to policy which the Honourable Member 

has apparently drawn from the reply given to the question to which be 
refers is not correct. 

(f) Does not arise. 

CoNFIRMATION AND PRoMOTION OF CERTAIN STAFF IN THE Loco. SHOl'S, 
MOOHALPUBA • 

1658. *Kr. II ••• Abdullah: (a) Will the Honourable Member for 
Railways please state whether the confirmation and promotion of Journey-
men, Junior e ~ , ~  Chlll"gemen and Assistant Foremen and 
Foremen wOl'king in the L{)co: Shops. Moghalpurll. depends on 'the 1'e-
commendationR of the Efficiency Section of the Production Bl'anch of the 
Loco. shops? 

(b) If not, ~ far iii pds section concerned with establishment matters. 
snd what Rre the functions of this section? 
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(c) What are the ,minimum qualifications laid down fOt: the Chargemen 
,{riCI I"Oremel! for appOintment or p ~ t t  this 'section? 

ft. lIcmourabie Kr.,4., G.:.Olow: (a.) N'O. u: 

(b) The Efficiency Section is not c(;mcerned with establishment ue ~' 
tioDS.l am ~y ' on the tli;ble an extra'ct from the North ' e te ~ 
Railway e e~I' Op  'Manual detailing tb'e functions of this; 
section. . ,:) 

''(c) K ~ e e of job costing, workshop statistics and: workshop routine: 
generally: . . . 

North W,,,tern RaiI1/1a'll Mechankf4 WOTk,hop" Manual.' 

Chapter IX.-Efficienc'll. 
1. Dutiel 01 the Efficiency Section.-The duty of the Efficiency Section is to investi-

gate into cases of indiciency and to assign a definitE reason for it. Some criterion 
of efficiency must, tberefore, be set a8 a definite hasis for the e t ~t  of B1JCh 
cases. Since the piece-work .basis is definite, a mar.'s piece-work III/ornings give p 
approximate indication of his efficiency, but such an indication is not strictly correct 
due to adverse effects pn a man's efficiency of circumstances beyond his control. For 
instance, he may' have an incorrect rate, lack e u p~ t or mtHerial, h&"ge excess 
material to remove, lack ·supervision, lack tools, lack instructions, or he may be in-
competent, etc. But if he is unable to earn his daily wage on piece-work, the maLter 
requires invest.igatioll both. in the in,tel'est of the man and the administration. Fiece-
work reaulti( will, .tlierefore, be taken. shop by shop Ilnd piece-work ticket by piece-
work ticket, in order of the greatest losses, and investigated with a view to discover 
the' reason for the same.' . Similarly, aU gains ovel' 50 per cent. "'ill be subjected to 
investigation with a view to ascertain whether they are justified by special skiB, or 
whether Il.man has devised a way nOt· thought of previously. If the latter, the admini-
stration will benefit by the man's device or discovei' the inaccuracy oJ a rate fixed. 
incorrect hooking by shop clerical stllff, etc., and thus rectify errol'l!. • .'(I·t ,\ 

2. In1Jtafigation into rom.plaints· '~t' ,"ort paymeflt.-The investigation into com-
plaints of short payment of piece-work money to me'll, and the submission t~ Superin-
tendent, MechanIcal Workshops, montli.ly-, of a statement of complaint so that he can 
take up the matter with the Accounts Branch is another important duty of the Effi-
ciency Section. \ 

3. Divisions of 'he Eflirienry Sution.-The Eftidency Section is divided into three 
branches: 

(a) The duty of the first branch is to abstract all neceaaary information and reduce 
it to .such afonn that the shop branch, which investigates matters on 
the spot, is saved all clerical work other than making out their reports. 

(b) The duty of the second (or ~ p  branch (consisting of men who are skilled 
at the particul.r job they are concerned with and are the antithesis of rate-
fixers, having been trained as rate-fixers) is to either prove or disprove the 
times set by the rate-fixers and give reasons. 

(c) The duty of the third branch is to compile t.he information given by the 
second or shop branch regarding reasons for inefficiency, etc. The infor-
mation when L'Ompiled will be passed on to the planners, rate-fixers, pro-
gressmen, in!lpectors, etc., as may be necessary, to familiarize them witb 
any details alleeting their sections. 

4. Scrutiny of operation check cartU.- It is a part. of the duties of the Efficiency 
Section to systematically go through the operation check cards hanging on machines 
or branches, with a view to find out whether there are any men not earning piece-
work money and, if so, to investigate Buch cases. 'If matters ca.nnot be rectifilld imme-
diately, the cause of the man's failure to earn piece-work money should be recorded 
and the code letter representing it Inserted in the space provided for it on the 
operation check card. The COilt Section will punch the Paramount cards accordingly 
and report. the number pf items against each code headin" at lO-day intervals, to 
enable steps to be taken to remedy matters. 
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PBolrlOTION BY SBNIORITY OF SANITARY INSPECTORS ON THB NORTH WBSTBBN 
RAILWAY. . 

16M. -Bbat Parma :Rand: Will the Honourable Kember forllailways 
be plel&sed to state: 

(a) if the rule of promotion by seniority is. ~  in tJ:ie ~e of 
Sanitary, Inapecton on the Notth e te ~ y.~ 

(b) whether changes can be made in the lists of seniority by the 
authorities, as has been done in some cases in the Ambala 
Division; and 

(c) if so, whether such a case is subject to a'll appeal or not? 
The Honourable Kr. A. Q. Olow: (a) Yes, other things being equal. 
(b) Yes, if it is ~u  that a mistake has been made. 
(c) Any individual adversely affected may appeal. 
Dr. Sir Zlauddin Ab,mad: May I understand from ,this that if a senior 

man is not promoted and a junior man for some other reason is promoted, 
then he haSi got a right of appeal? 

The B.onourab1e Kr. A. Q. Olow: I have frequently seen memorials 
of that kind. One can always appeal against supersession. 

CASB OF MR. S. W. :u.ALPlI, DEPUTY CoNTBOLLD, DmAPOBE. 

1655. -Jlr. Kuladhar 0ha11h&: Will the H;onourable the nailway :~
ber please state: 

(a) whether the appeal by Mr. S. W. Ralph, Deputy Controller, 
Dinapore, against the sentence of a fine of Rs. 500 has been 
disposed of and e te ~ ~e  

(b) if so, whether the District and Sessions Judge's following obser-
vations have attracted the attention of the Honourable Mem-
ber "It was possible that the accident might have been avert-
ed if Ralph had done his duty" and 

•• In the circumstances the sentence of 8 fine of Re. 500 is, in my 
opinion, sufficient to meet the ends of justice. The con-
viction of the appellant would ordinarily mean that he 
would lose his service, gratuity and the Railway contribu-
tion to his provident fund. If we add together the amounts 
which he stands to lose by his conviction, it would be 
abundantly clear that the sentence passed on the appellant 
is adequate and does not call for Bny interference" (A. P. 
1., Patna. dated the 27th Ma!.'ch); 

(c) whether Government and the Railway authorities have decided 
to dismiss Mr. Ralph and forfeit his gratuity and contribution 
to provident fund; if not, why not; and 

(d) the aggregate value of the gratuity and the provident fund con-
tribution mentioned above? 

'1'11. Honourable Kr. A. G. Olow: (a) Yes, by the Sessions Judge. 
(b) I have not yet e e ~  a copy of the judgment. 
(c) The reply to the first part is in the negative as the necessary 

material is not yet ava.ilable. ' 
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(d) The amount of gratuity admissible at the time Mr: Ralph was 
arrested was Rs. 5,460. The amount standing to his credit in the Provident 
Fund (;)n the 31st March, 1939, was about Rs. 24,000. 

Jlr. Brojendra lIaraYID Chaudhury: May I know, Sir, whether in con-
aidering the question of dismissal of Mr. Ralph, Government have kept 
ill. mind the observations made by the District and Sessions Judge? 

The Honourable .r. A. G. Clow: The order will be examined. 

JIr. ][uJadhA,r Ol1aliha: May I know, Sir, whether Mr. Ralph is still 
in service, or he has been dismissed and his gratuity forfeited? 

The Honourable JIr. A. G. C!ow: He has not been dismissed from 
.service. I think he is under suspension. 

Mr. ][uladhar Ohaliha: May I know whether the Honourable Member 
has called for the judgment after the question was put by me? 

The Honourable Kr. A. G. Clow: I have explained that the necessary 
material is not available. The question as to what action should b!:l taken 
will be considered' upon receipt of a copy of the judgment. 

JIr. ][uladbar OhalilJa.: Has the Honourable Member seen a copy of 
the press report? 

fte Honourable JIr. A. G. Olow: I am not prepared to take any action 
UpOIlj a press report. 

NON.ADMISSIBILITY OF OFFICIATING ALLoWANCE ON THE EAST INDIAN 
RAILWAY. 

1656. *JIr. T. S. AvinaabUlngam Obettiar (on behalf of Mr. Shan: Lal): 
Will the Honourable Member for Railways please refer to paragraph 2 
of office order No. C./ES.J257-B, dated 3rd June, 1937, issued by the 
Deputy General Manager (Personnel), East Indian Railway, and state 
the Fundamental or Supplementary Rule number und-er which officiating 
allowance in a higher vacancy is not admissible? 

'the Bonour&ble 1Ir. A. G. Olaw: I have not seen the office t;)rder 
referr€.d tv by the Honourable Member. Fundamental Rules 30 to 35 
regulate the pay of Government servants officiating in another post. 

BmOGBAPHEBS ELIGIBLE FOR SPECIAL PAY ON THE E.A.ST INDIAN RAILWA.Y. 

1657. *JIr. T. S. AvinaShilingam Obettiar (on behalf. of Mr. Sham Lal): 
Will the Honourable Member for Railways please state the class and pay 
of stenographers. on the East Indian Railway eligible for special pay of 
Rs 20 per mensem? 

fte 1I01l0urable JIr. A. G. OlOw: I would refer the Honourable Member 
to the reply given to Mr. D. K. Lahiri Chaudhury's question No. 125 
on the 29th November, 1988. 
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IIEADs OF BRANCHES AND OFFICES ON STATE RAlLWAYS. 

1858. ·Mr. T. S. Avin'&8hilillgam Ohettlar (on behalf of Mr. Sham Lal): 
Will t·he Honourable Member for Railways please state: 

(a) the head of branches on the Eastern Bengal, East Indian, Great 
Indian Peninsula and North Western Railways; 

(b) the head of offices on those Railways; 
(c) the powers vested intbosA heads in respect of establishment 

matters; and 
(d) whether delegation of those powers is permissible? 

The Honourable JIr. A. G. Olow: (a) and (b). I do Dot kQow ¢at 
precisely the Honourable Member means by the words "Heads of 
Branches" a.nd .. Head of Offices". A list of officers declared to be Heads 
of Departments will be found in Appendix XXXIII on page.478 ~ the-
State Railway Establishment Code. . 

(c) and (d). I would refer the Honourable Member to Appendix X 
page 360 of the State Railway General Code in which the powers of·GeDeral 
Mnnagers Clf State-managed Railways are prescribed. The delegation of 
these powers is permissible to the extent indicat·ed· therein. Details of 
such sub-delegation to Heads of Departments, as may have been made, 
are not readily available. 
NON-CoNFIRMATION OF CERTAIN STAFF OF THE PuBLICITY DEPARTMENT OJr 

THE EAST INDIAN RAILWAY. 

1669 .. ·Mr. T. S. Avinasbtllngam Chettiar (on hehalf of Mr. Sham l,al); 
Will the Honourable Member for Railways please state the reasons for 
not confirming those staff of the publicity department of the ~ Indian 
Railway, who joined the services in 1927, and have been continuous ill 
service sinCE- then from the date they joined that administration? Is their 
seniority for promotion affected in any way by such non-confirmation? 
If so, why? 

The HODourabie Mr. A. G. O1ow: The sta.fI in the u I ~ty Branch 
were confirmed from the 1st April, 1932, when the posts they held were 
made permanent. Seniority is reckoned from the date of confirmation. 

STENOGRAPHERS ON THE EAST INDIAN RAn.WAY. 

tl860. ·Mr. B. B. Varma: Will the Honourable Member for Railways 
please refer to the reply given to part (e) of unstarred question No. 125 
a'Sked on 29th November 1938 and the Deputy e ~~  Manager (Pe;tson-
nel) , East Indian Railway's circuJar No. C./ES./25'7-B, dated 3rd.Tune. 
1987, reading as under: . 

"Re: Stenographers. 
. with immediate effect the deaignation of • confidentiat stenographer' 

will be ~ e  and the 40 sanctions in the head office will 
be dividea as follows: 

Class I. 
Claaa II 
ClaaaUI a... IV 

Be. 
200 number of posts 2. 
180 number of posta 6. 
160 numlM!r of posts 7. 
100-10/2-120 number of posts 28. 

::Araawer to thia queltion laid on the table, the q\\8W.ioner being abaent. 



STARRED ~ ~ IO  AND 4liSWERB. 36U· 
"2. Promotions from one elass to another will only be made when. 

vacancies occur and no officiating aHowance will be given to a 
stenogra'Pher working in a higher vacancy. As abieadydeoided 
promotions will be based on the common seniority list main-
tained by the personnel branch, irrespective of the offices in 
which the stenographers are posted. Special pay of Rs. 2(). 
per mensem will,however, be given to a stenographer work-
ing for one of the following five officers: 

Agent, 
Chief Operating Superintendent, 
Chief Engineers, 
Chief Commercial Manager, 
Chief 1.(ecbanical Engineer. 

This al.lowance. of Rs. 20 will apply to ~  t~ ~ t~ p e  draw-
. mg pay m any of the scales mentioned.m paragraph (1) above 

as also to those drawing pay in the revised scale (1931) . 
.. 3. Staff drawing pay on the old East India'll Railway scales or· 

reviaed scales of 1981 will continue to do 80, but that does. 
not mean that certain special scales which were made appli-
cable to a special appointment such 1l.'S the Chief MechzmiClloI· 
Engineer's stenographer or the twc posts in the Agency oUi 
Rs. 280-10-350, will be made applicable to other steno-
graphers on the old scales of pay since they would not have-
been eligible for these appointments unless specially selected 
for them". 

and state: 
(a) whether theiasue of that circular has been e t ~e  

(b) the reasons for denial of the iasue of that circular; 
(c) the rule, principle or custom for detaching stenographers to work 

for those five officers; and whether they are detailed in senio-
rity and regard of class or otherwise; 

td) since when the higher grades are held in abeyance and why an&. 
what are those; and 

(e) whether the principle and policy laid down in that circular is 
still in force; if not, since when and by what it wus substi-
tuted7 

. The Honourable JIr • .A. G. Clow: (8) and (b). The quotation given by 
the Honourable Member is from an Office Order communicated to Head'S 
of Departments under endorsement No. A.E. 14S-II, dated 3rd June, 
1987. 

(c) and (e). The information is being called for and a reply will be 
laid. on the table in due course; 

(d) The higher grades, part.iculars of which were shown ~ t~e t te~ 
ment laid on the table in reply to Mr. Lahiri Chauhury's questIon No. 126 
on the 29th November, 1938, are still in operation. 
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O>NI'IBBUTION 'OJ!' STAFF OF THE PuBLlOl'lT OaaANlSATlOl( OJ{ BTATE R1ILW.lYS. 

t . ~ -llr. B. B. Varma: Will the Honourable Memoer for Railways 
please atate the date of confirmation of the Publicity Organization on the 
Eastern Bengal, East Indian, Great Indian Peninsula and North Western 
Railways and wheth61" the staff of that organization was also confirmed? 
li so, from which date, i.6., the date of cori1irmation of the organization or 
.the date of joining the service under that organization. 

The Honourable 1Ir. A.. G. Clow: I have called: for the information 
desired by the Honourable Member' and will place a reply on the table 
of the House when it is received. \ 

CoNFIRMATION OF CERTAIN TICKET CoLLECTOBS •. ETC., OFFlCLlTING AS GuABDS 
IN THE MORADABAD lliVL'3ION OF THE EAST INDIAN RAILWAY. 

Uld. *QIIIi Ku"ammad Ahmad ][uml: (a) WilJ the Honourable 
Member in charge of Railways be pleaSed to state whether it is a fact that. 
on the East Indian Railway, Moradabad Division, some old travelling 
ticket examiners and ticket collectors were posted as guards more than 
3 year ago, and have been performing their dnties as such? 

(b) Does the East Indian Railway Administration contemplate con-
fuming these entrants as guards? If not, why not? 

(c) Is it a fact that even without a decision about their confirmation 
-or reversion, they are being called upon to appear for the periodical 
examination of travellin'g ticket examiners and ticket collectors? 

(d) Looking to the duties and engagements of guards, have Govern-
ment considered the advisability of not calling upon them to appear in 
the aforesaid examination, unless. they have been actually reverted to 
their old posts and given some time for preparation? . 

The Honourable 1Ir. A.. G. O!OW: (a), (b) and (c). These are matters 
-of detailed administration in regard to which Government have no informa-
tion. I· am, however, sending a copy of the question to the General 
Manager, East Indian R-ailway, for such action as he may consider neces-
.aary. 

(d) No. 

Dr. Sir ZiauddiD Ahmad: With reference to part (a) of the question, 
will not the Honourable Member send for the information from the Divi. 
:sional Superintendent, because we have no other means' of getting the 
information except by putting questions in this House. That is the only 
method open to UR. 

The Boaourable 1Ir. A.. G. O1ow:I have no reason to doubt the informa-
tion given by the Honourable Member that some old travelling ticket 
examiners and ticket collectors were posted as guards more than a year 
ago, and as I said, I am sen'ding a copy of the question to the General 
Manager, E. 1. Railway for such action as he may consider necessary. 
But I have no reason to doubt the accuracy of the Honourable Member's 
information. 

t Answer to this question laid on the table, the questioner being absent. 
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ExTBNsihN OF A LINE FBOH Alu.BYA TO K!SUNGANJ ON THE EASTERN BENGAL 
RAILWAY. . 

1883. *J[&ulV1 J[uhammad AbdUl Ghani: (a) Will the Honourable the 
Railway Member be pleased to state, regarding the Eastern Benga} Rail. 
way whether Government, ip view of the profitable working of "Katihar· 
Jogbani and Barsoi.Kisungunj" branches and the public demands, are 
prepared to investigate the question of extending a line from. Ararya to 
Kisungunj via Bahadurganj? 

(b) When do Government propose to undertake the investigations? 
(c) Who is the authority to receive suggestions or ep e e t t ~ on 

the question of extending a line between Ararya and Klsungunj? 
(d) Have Government, or the Eastern Bengal Railway, invited any 

suggestion or representation? 
~ .t I 
" The Honourable Ill. A. G. mow: (a) No. The line would cross the 
natural drainage of the country involving very costly constructions; further, 
88 it would short circuit existing lines, there wi)uld be little chance of its 
earning an adequate return on the capital cost. 

(b) Does not arise. 
(c) Suggestions for any new lines to be constructed are best madp. to 

the Provincial Government concerned. 
(d) Normally Provincial Governments represent to the Government of 

India cases of any new lines which they desire to be constructed. 

GRIEVANCES OF TICKET CoLLEOTOBS ON THE NORTH WES'l'ERN RAILWAY. 

1664. *1Il. T. S. AviDMblJin,&ID Ohetttar (on behalf of Mr. Sham Lal): 
(a) Will the Honourable the Railway Member be pleased to state if jt 
is a fact that the promotion of SOUle of the ticket co1Jectors on the North 
Western Ra.i1wav is blocked at Rs. 60, though their sE'!rvices range -from 
18 to 26 years aiid some of them have been waiting for years to get gride 
No.2? 

(b) Is it a fact that some of the junior hands have been selected for 
grade No.2 but the claim!> of most senior hands have been ignored? 

(c) Is it a fact that these ticket collectors were called for selection of 
S. T. E. but without assigning any reason whatsoever the following com. 
munication was received· by them: 

"No. 42.E./40 III, dated 29th March 1939. 
I send herewith a list showing first 20 Senior Ticket Collector's 

Grade I who are fit or unfit to officia,te in Grade II for your 
information and guidance, officiating arrangements in Grade 
II against vacancies should be made strictly in accordance 
with the list"? 

(d) Is it a fact that before the receipt of these communications most 
of the ticket collectors who were officiating in Grade II, are now bejng 
declared as unfit? ' 

(e) Is it a fact that all these ticket collectors have passed their exa· 
Jninoticn of ticket collectors duty from the Walton Training School and 
their service sheets are quite good? 
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(f) e e e~t prepared to make.a th?rough enquiry int() the ~ 
of t ~e til·ket collectors and redress ~ e ' gnevances. . , 

The lloDOurable JIr. A. G. mow: (a) Ye,s. 
(b) I understand that the claims of all senior ~  were considered. " 
(c) The General Manager, North Western ~ ~ y, has not been able 

to trace the issue from his office of the commumcation referred to. 
(d) to (f). An enquiry will be made into the facts and the results will be 

placed on the table in due course. 
Dr. Sir Zlauddin Ahmad: With reference to part (b) of the question, 

may I ~ Sir, when the claims of all the men in the lower grade WeJt\ 
considered for promotion in Grade'II, were all of them found to be unfit 
with the result that outsiders had to be appointed? 

The Honourable Mr. A. G. Clow: It does not necessarily follow that 
because a junior man is promoted the senior man is found unfit. It may 
be that both are qualified, but the junior man may be better qualified: than 
the senior man. 

Mr. T. S. Avinasbilingam Chettiu: If after 26 years of service a man's 
promotion if.' blocked at Rs. 60, does it mean that he is regard-ed as incom-
petent for the next grade? 

The Honourable Mr. A. G. 010.: ~ t necessarily. Persons with a lot 
of service may have to remain in the same gnrde just because there don't 
happen to be vacancies. ' 

Mr. x.. 8anth anam : With reference t,o the answer to part (c), may I 
know whether that particular ~u t p has < ppe ~  fro,m the 
office of the General M;anager or it is denied that such' a communication was 
issued? 

The Honourable Mr. A. G. Olow: Inquiries have been made from the 
General Manager, N. W. Railway and I understand he has not been able to 
trace it in bis office; it may be in some other office. 

LBASIliG OUT 01' STALLS FOB THnm CLASS PASSENGEBS ON THE AsSAM BENGAL 
RAILWAY. 

1665. *8haikh ltafluddin Ahmad Siddiquee: (8) Wi)} the u ~ 
Member for Railways be pleased to state the percentage of income e ~ 
from the third class passengers' out of the total annual income of passenger 
traffic on the Assam Bengal Railway? 

(b) Is he aware that the Railway stalls for third cla86 passengers in the 
A86Bm Bengal Railway are sold by auction to the highest bidder and 
they are also charged for light, etc., supplied by the railway whereas 
European refreshment rooms are not auctioned to the highest bidder but 
they are let out free and are also given free lights, fans, furniture and 
free provision passes and quarters for staff? 

(c) Is it not a fact that Railways other than the Assam Bengal Railway 
lease out to bona fide vendors the railway stalls for third class passengers 
on a nominal rent and sanitation tax? 

The BoDourable Mr. A. G. mow: (a) The percentage is approximatel1 
90'7. 
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(b) Except that the refreshment rooms are not restricted to Europeans 
the statement made is substantially correct. 

(c) No. The conditions applying to the vending contracts vary on 
-different railways. The Honourable Member is referred to the memoran-
.dum No. 357-T., dated the 11th September, 1936, prepared for the meet-
ing of the Central Advisory Council for Railways. 

1Ir. Kuhammad lIauman: Are Government prepared to investigate the 
position and see that no difference is made? Is it not desirable that the 
.convenience of the third class passengers should also be kept in view in 
.giving out contracts? 

The Honourable 1Ir. A. G. Olow: The reason for the difference is simply 
-commercial. The fact is that there is keen competition for the vending 
"t>f stores in which very little capital expenditure is involved. That is a 
profitable source of business whereas the maintenance of refreshment rooms 
is much less profitable. There is no question of discrimination here. 

1Ir. BroJendra lIaraJan Ohaudhury: May I know, Sir, whether Gov-
ernment have directed the Assam Bengal Railway authorities to follow 
·the policy adopted in all other State Railways, like the E. -I. Railway, 
which, according to the statement laid on the table the other day in reply 
to ~  question, says that the E. I. Railway considers the refreshment 
rooms as an essential amenity provided by the Railways for the passeng6l"S, 
and not as a source of income. Ma.v I know whether Government will 
direct the Agent of the A. B. Railway to follow this policy IWd regard the 
lItalls as an amenity provided for thp. convenience of passengers and not as 
a source of income? 

The Honourable 1Ir. A. G. mow: The question of catering is under 
-consideration. I am unable to give any promise of action on those lines. 

Dr. Sir Ziauddin Ahmad: With regard to part (b), may I draw the 
attention of the Honourable Member to the fact that the Central Advisory 
Committee explicitly said that these stalls should not be a source of 
income to the Railways, and, if that is so, why are they sold by auction? 

The Honourable 1Ir. A. G. Olow: That is 8"D argument. 
Dr. Sir Ziauddtn Ahmad: Will the Honourable Member inquire into 

the matter and see that this particular action is against the definite wishes 
<Jf the Central Advisory Committee? 

The Houourable Mr. A. G. mow: I !!hould certainly take note of their 
-opinion. 

Maulvi AbdUl Rasheed Ohaudhury: May I know, Sir, why third class 
t ~  keepers have to pay for lights, etc., while u ~ e  refreshment 

room keepers have not to pay for lights? 
The Honourable 1Ir. A. G. Clow: I t.hink I have answered that. already. 

NON-SUPPLY OJ!' DRINKING WATER ON THE ASSAM: BENGAL RAILWAY STATIONS. 

1888. *Shaikh J&a.fluddin AhmacI Siddique,: (a) Will the Ronourable 
Member for Railways please state if he is aware that the drinking water 
it; not supplied on the platform to third class passengers on 00 per cent. 
iltations of the Assam Bengal Railway? 
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(b) If the reply to part (a) above be in the affirmative, are Govern-
ment prepared: to enforce the sufficient supply of drinking water at all 
the stations? If not, why not? 

The Honourable :Mr. A. G. Olow: (a) and (b). I understand that water 
is available to passengers at every station on the Assam Bengal Railway. 

Mr. ][uhammad l(auma.n: Have Government investigated the matter, 
because the allegation is that drinking water is not supplied on tht:\ platfoq:n 
to third class passengers on 00 per cent· stations on the Assam Bengal 
Railway? 

The Honourable :Mr. A. G. Olow: Yes, Sir. I have some detailed 
particulars here if the Honourable Member wants them. 

MusLIM ElIIl'LOYElCS ON THE ASSAM BENGAL RAILWA.Y. 

1867. *Shaikh ltafluddin Ahm&d Siddiquee: (a) Will the Honourable 
Member for Railways be pleased to state the total number of employees 
on the Assam Bengal Railway and the total number of ~u  employees 
on this Railway and their comparative percentage? ' 

(b) Is it So fact that all the chief clerks, head clerks and heads of 
sections are all non-Muslims and that there is not a single Muslim 
employee in a responsible position on the Assam Bengal Railway? 

(c) If the reply to part (b) be in the affirmative, do Government pro-
pose to issue such circulars as would secure Muslims in responsible positiOllB 
on the Assam Bengal Railway soon? 

The Honourable :Mr. A. G. OJ.ow: (a) 17,310 on tile 81st March, 1988. 
of whom 6,161 were Muslims: the percentage of the ~ tte  being 35·5. 

(b) I have no particulars of the communities ,of officials holding the.posts 
mentioned but there Ilre several Muslim officers in the employ of the 
Company. 

(c) The policy in regard to communal representation in railway services 
is explained in two letters. both bearing the number E.-M-C.M.-n3 and 
dated 12th December, 1934, one addressed to the Agent, Assam Bengal 
Railway, and the other to several y~, u D  tPe Assam Bengal 
Ruilwuy: copies of these are in the Library of the House. The Assam 
Bengal Railway Company have agreed to observe in din!Ct recruitment the 
communal proportions suggested in these letters. Promotions to respons-
ible positions depend on suitably qualified men being available in the lower 
grades. 

:Mr. ][ulJammad B'auman: What is the percentage suggested for 
Mussulmans? 

The HODDUl'able:Mr. A. G. OlDw: The Honourable }.[emher win have to 
Consult the letters which are in t1,J.e Library of t ~ u ~. 

MUSLIM CLmr.xs ON THE ASSAJI BENGAL RAILWAY. 

.~ ~ KA1l'llddbl All.., &lddlqaee: (aY-Willthe Honourable 
Member' fat 'Railways 'be pleased' to' state the' total riin:Dber ofcleib 
employed on the Assam Bengal Railway and the number.of ·Mualim. GIl 
this line? 
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(b) Is it a tact that in spite of seniority Muslim clerks were not given 
. .ch!loDce of being heads of important sections or chief clerks? 

'!'he Honourable JIr. A. G. mow: (a) I have no information regarding. 
the number of clerks employed. The number of Muslims employed is. 
6.161. 

(b) I am not aware of any such caees, but as the Honourable Member-
will realise seniority is not the only criterion for promotion. 

CoNTRACTS ON THE ASSAM BENGAL RAILWAY. 

1889. *Shaikh RaJluddin Ahmad Siddiquu: (a) Will the Honourable-
Member for Railways be pleased to state if he is aware that in the matter' 
of contracts on the Assam Bengal Railway. local contractors are being 
replaced by outsiders? 

(b) Is it a fact that higher tenders were accepted in spite of lower-
tenders of local contractors? 

(c) Are Government prepared to investigate the whole range of con-
tracts which have been placed by the Assam Bengal Railway during; 
1936·37 and .~  -38 ? 

'!'he Honourable JIr. A. G. mow: (a) I am informed that outsiders are-
not being employed as the amoUnt of work available is insufficient to keep-
contractors on the list fully occupied. 

(b) It is not the practice of the Company to 8'Ccept a higher tender 
unless it iti clear that the lower tender is based on rates which cannot be-
worked to for the class of work required. 

(c) No. 

RAILWAY EARNINGS. 

1670. *Kr. K. D~  (on behalf of Mr. S. Satyamurti): Will the-
Honourable Member for Railways please state: 

(a) the latest figures available of railway earnings up to the end 
of last financial year;' 

(b) the receipts respectively under passengers and goods traffic; 
(c) how they compare with the earnings of the railways during: 

the last year; ~  

(d) whether Government are keeping a watch on the tendencies 
of railway earnings with a view to balancing the railway 
budget and to pay the contribution to general revenues. over-
'and above interest charges; if not, why not? 

. fte B:cmour&b1e JIr. A. G. mow: (a) Only approJdmate figures are-
available. They disclose total earnings of Rs .. 94'01 crores. This figure-

. is liable to adjustment on the receipt of the final accounts for February 
and March and though no reliable estimate can be giver. of the extent of the-
adjustment, it resulted in the two previous years in an average addition to 
the approximate figures for F.ebruary and March, of about 8518khs .. 

(b) Passenger (i.e., coaching) earnings are Re . .31'1.5 ~ e . and goods 
Rs. 60'84, erores. . 
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(c) The approXimate coaching· and goods eaclingli of 1938-$9,· given in 
.answer to (b) which as indicated in ·the reply to pm (a) above are llabte 
.to adjustment, are less than the actual earnings of 1937-38 by ~ put Be. 60 
lakhs and 43 lakhs respectively and the miscellaneous earnings are 18 lakhs 

inore. . 
(d) r can assure the Honourable Member that any tendencies in railway 

. earnings and expenditure are very carefully watched. 
Mr. X. SauthaDam : May I know in what lines deterioration has taken 

:place? 
'l'ba Honourable Mr. A. G. Olow: I have not the particnlarsline by 

line here. . 

.RBTRENCIDIENT IN THE TELEGRAPH DEPARTMENT AND INCREASE IN THE Am 
MAn. POSTAGE. . 

18'11. *1Ir. X. Sant.h&IWD. (on behalf of Mr. S. Satyamurti): Will the 
Honourable Member for Communications please state: 

(a) whether Government have considered the suggestions made in 
the course of the debate on the cut motion regarding the reo 
duction of the post card rate to six pies, particularly the 
suggestions for retrenchment in the Telegraph. Department 
to make that department self-supporting for increasing the 
postage on air mails; 

(b) the result of .that consideration; 
(c) whether Go,'ernment propose to retrench the Telegraph Depart-

ment; if so, in what direction; if not, why not; 
(d) whether Government propose to increase the air mail postage; 

. if not, why not; and 
(e) whether Government propose to take on hand and pursue aU 

schemes of economv and et ~e t with a view to in-
troducing a ~ post card as ~ y as possible; if not, 
why not? 

The BoDoarable Mr. A. G. Olow: (a) and (b). Such suggestions have 
'been considered OR more than one occasion. As regards the first of the 
-two suggestions mentioned, I would refer the Honourable Member to Mr. 
Bewoor's speech in this.House on 23rd March, 1939. There is no possi-
'bility o:li financing the reduction of the rate on postcards by raising the 
;air mail postage. . 

(c) and (d). I would refer the Honourable Member to the ep~y given by 
Sir Thomas Stewart to .his starred question No. 291 on the 10th February, 
·l9B9. 

(e) I would refer the Honourable Member to the reply given to part 
I(C) of his starred question No. 1724 on the 2nd De~e e , 193i. .' 

Mr. E. S&Dtibanam: With regard to the answer to part (8.) of the ques-
tion, may I know whether the matter WIlS considered after the cut motion 

'on the budget was passed? . 
The Bonoarable 1Ir. A. -G. Olow: I have not considered it since the 

Finance Bill was passed. 
1Ir. X. 8&D.tbanam: May I know whether Government pJ"opoee to con-

:sider it in the light of the cut motion that was passed? 
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The Honourable Mr. A.. G. 010w: I understood that a cut motion wa.s 
not a.dopted on this. 

Seth GoviDd Das: Is it not a fact that recently the air mail postage to 
certain countries has been markedly reduced? 

The Honourable 1tIr. A. G. mow: No, I do not think so. I do not know 
if my Honourable friend was referring to the Empire Air Ma\1 scheme. 
That involved a reduction of rates, but that was not recent. 

Seth GoviDd Das: For how long has it been reduced? 
The Honourable Mr. A.. G. 010w: OYer a .)ear ago, I think. 

-
(Mr. Joshi rose in his place.) 

Mr. President (The Honourable Sir Abdur RahiJ!l): The meJliter wag 
fully discussed. Next question. 

GoVERNMENT'S RELATIONS WITH THE TRIBES OF THE NORTH-WEST FROIlTlll:B 
PROVINCE. 

1872. *1tIr. X. Santhanam (on behalf of Mr. S. Satyamurti): Will the 
Secretary for External Affairs please state: 

(a) the latest position with regard 1i? the relations .between the ~
ernment of India and the tnbes of the North-West Frontier 
Province; 

(b) with how many of them Government are still !1t war; 
(c) what are the points of difference which are still unsettled 

between Government and certain tribes involved in hostili-
ties; and 

(d) whether any attempt is being made to bring about a settlement, 
if BO, on what lines? 

Sir Aubrey Jletcalfe: (a) and (b). I would invite the Honourable Mem-
ber's attention to the reply given to paI1s (a) and (b) of his question No. 
1444 on the 31st of March, 1939, to which I have nothing to add. 

(c) The main point of difference between Government and the tribes 
of Waziristan is the failure of the latter to control their hostile individuals, 
who raid into the settled Districts. 

(d) Reference is invited to the reply given by me to part (d) of question 
No. 1180 asked by Mr. Abdul Qaiyum on the 10th of November, 1930. 
Negotiations with representatives of the t.ribes are constantly in progress 
. with a view to the cessation of raiding and re-establishment of nonn:\! 
relations. 

PROMOTIONS TO THE SUPERINTENDENT'S GRADE IN THE OP'FICE OF THE 
. DmEcTOR GENERAL OF POSTS AND TELEoRAl'BS. 

t1873. ·Mr. Muhammad A.zh&r Ali: (a) Will the H·.)nourable the Com-
u t ~  Member please state if it. is a fact that in matters of promo-

tion to the grade of office Superint,endent in the office of the Director 
General, Posts and Telegraphs, service in the second diVision is not taken 
into consideration? 

t Answer to this question laid on the ta.bll' the questioner being a'bll81lt. 

o 
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tb) If the reply to p:lrt, (a) ,{bove e. ~ the . .t e~ will Govern-
ment \(indly state the reason for n0t gIvmg the benefit. ~ the e ~  
of service iil the case of promotion of nf'ficials who were ongmally reerUlt-
ed as second (livision derKs? 

(c) Do Government l1ropose to revise the procedure for fixation of 
seniority accordingly? 

The Honourable JIr. A. G. Clow: (8) Yes. 
(b) Because seniority is measured by length of service in the grade from 

whieb promotion is made. 
(c) No. 

REPRESENTATION OF MUSLIMS IN THE SUPERINTENDENT'S GRADE IN THE 
OFFICE OF THE DIRECTOR GENERAL OJ!' PoSTS AND TELEGRAPHS. 

t1674- *JIr. Muhammad Azhar All: (a) Will the Honourable the .C?m-
Jnunications Member p '~ e "tate if it is a fact that u ~e  the e t~  
-principle of routine seniority followed in tte ~ of p ~ tIO  from assist-
ants to Superintendent' iI grade, no Mushn;t aBslstant In. the office of the 
Director General, Posts and 'felegraphs, Will get promotIOn to the Super-
intendent's grade earlier than 1 D51 ? 

(b) Is it also a fact that promotion of ~I uslim ~ t t  is probable 
m 1951 on the ver!!e of their retirement onl" if extenSIOns are not granted 
to Superintendents" and flssistants after the 'age of 55 :years? 

(c) Will Government ~' state how they propose to get the Super-
intendent's cadre in the office of t.he Director General, Posts find Tele-
graphB adeqUfltely representerl bv 'M" uslims? 

Thfl Honourable JIr. A. G. Olow: (a) and (b). Promotion to this grai1e 
is Ly .,electIOn and I am not prepared to frame forecasts of the nature re-
ferred t,) by the Honourable Member. 

(c) The question does not arise. The orders relating to communal repre-
sentation apply only to direct recruitment Ilnd vacancies in the Superin-
tendent's grade- are always filled by promotion. 

GRANT OF OFFICIA.TING ALLoWANCE TO SEOOND DIvIsION CLERIS ENGAGED 
ON THE DUTIES OF ASSISTANTS IN THE OFFICE OF THE Dnt.EcToR GENERAL 
OF POSTS ~D TELEGRAPHS. 

t1675 .• JIr. Muhammad Azhar All: (a) Will the Honourable Member 
for Communications please state if it is a fact that some of the old second 
division clerks of the Posts and ']'elegraphs Directorate were engaged on 
duties of assistants who proceeded on leave or deputation prior to the 
15th June, 1938-the date of re-organisation of the office? 

(b) Js it a fact that statistics were collected to find out which of the 
old second division clerks were actuaJl:v engaged on such duties? 

(c) Is it a fact that the advice of the Accountant General, Posts Rnd 
'relegraphs was sought as regards the admissibilitv or otherwise of the 
officiating pay to such second diyision clerks? . 

. (d) Is it a . ~ that the Aceou.nt.?nt General, Posts and ~ e p  
opmed· thRt offiClatlDg pay wall admlsslhle to the second division clerks in 
spit£\ of the exiRtence Clf supernumeraries in the eTllde of assistAnts? 

t Answer to this question laid on t~ table. the questioner beil'lJ[ absent. 
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(e) If Ual ahove replies be in th& affirmative, will Government kindly 
1ltate the reasons for not "granting officiating pay to t.hose flecond division 
derks wlio were engaged on duties of assistants? 

"1'he Honourable JIr. A. Q. Olow: (a) No. 
(b) to (d). I am not prepared to disclose particulars of the course of 

intel'-depa'l'tmental discussions, which are confidential. 
(e) DQes nQt arise. 

NBw RULES FOB THE EXAMINATION FOB RECRUITMENT OF INSPBCTOBS AND 
HE.A.D CLEBKs TO SUPERINTENDENTS OF POST OFFICES, ETC. 

t16T6. *Pandlt LakShmi Kanta Jlaitra: Will the Honourable Member 
in Charge of Communications be pleased to state: 

(a) whether new rules ha .... e been framed for the examination for 
\'ecruitment qf Inspectors of Post Offices and Railway Mail 
Rel'vice and Heao Clerk,; to Superintendent of Post Offices 
Hnd whether the new examinatio!l will be a cQmpetitive one· 
and thrown opeIl. to all and the syatem of nominatiQn fQr 
selectiQn of candidate!; haR been abQlished; 

(b) whether it is a fllct th:lt under these mles. an examination 
would be held in August this :year and whether nine months' 
notice as contemplated under the rules WitS given and if nQt, 
why not; 

(c) whether it is a fad that the ~e eet  of candidates has been 
completed in all the cirrIes: 

(d) whether it is a fact that in BQmbay Circle as many as fifty per 
cent. of the applicants have been rejected on the whole. 

{e) whether it if; ;l faet that in the Bombay Circle in one of the 
divisiQns Qnly ten per cent. 'of the S:pplicants have been re-
jected. whih in cerbin other divisions the percentage re-
jected ranges between seventy and eighty wheress in the 
Bengal and Assam Circle nearly cent. per cent. of the appli-
cants have been selected in a particular unit while in some 
Qther units Qnly fifteell: to thirty per cent. have been selected; 

(f) if the reply to the above be in the affirmative, will Government 
please state t,he reasons for this p'eat disparity in the result 
pf selections made in different units of the same Circle; 

(g) wheth(>r it ~ n fact that the condition!! laid down in the rules 
were the fulfilment. of certnin criteria regarding age as also 
good record of service; . 

(h) whether copies of all adverse. remarks in the character sheetR 
were supplied to the parties concerned all required by the 
rules; and 

(i) if the reply to' part (h) above be in th& negative, whether Gov-
ernment propose· to take steps to canse supplv Qf those re-
marks to the parties concerned; if nQt. why not? 

'!'he Honourable JIr. A. Q. Olow: (a) Yes. I would invite the attention 
of the Honourable Member to the Director General's Special General 

t Answer to this que8tion laid on the t.able the questi')ner being absent. 

c2 
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Circular No. 19, dated the 18th October, 1938, a copy of wJlich has been 
placed in the Library of the House. 

(b) On account of certain unforeseen difficulties, the examination has 
been postponed to December, 1939. The dates in August originally proposed 
for holding the examination were notified more than nine months in 
advance. 

(c) I understand this is the case. 
(d), (e) and (f). Enquiries are being made and the results will be laid 

on the table in due course. 
(g) T would refer the Honourable Member to rule 3 of part II of the 

Circular mentioned in reply to part (a). 
(h) The rules do not require all such remarks to be shown. 
(i) Does not arise. 

SANOTION FOB THE BATALA-BEAS RAILWAY Lnm PBOJBCT. 

18'1'1. *Bhai Parma Hand: (a) Will the Honourable Member for Rail-
ways please state when was the Batala-Beas Railway Line Project sanc-
tioned and what amount was sanctioned for (i) acquisition of land, 
(ti) earth work, (iii) bridges, (iv) station buildings and residential quarters? 

(b) How many railway stations were proposed to be opened on this 
line? 

(c) How much of the work as regards acquiring of land, earth work, 
bridges and station buildings was finished? 

(d) Is it a fact that everything except placing of rails was completed 
up to Sri-Hargobindpur '! If EO, why the rails were not placed up to Sri-
Hargobindpur ? 

(e) Is the Batala-Qadian Section a source of profit or loss to the rail-
way? If it is a losing concern, why, and how the loss is being made 
~ ' 

(f) Have any memorials reached or did a deputation wait upon the 
railway authorities for the completion of the line? If so, what answers 
were given to them? 

(g) How and where· were the figures regarding income and expenditure 
on the Batala-Beas Section collected and calculated? 

(h) Did the Secretary. Railway Recommendation Committee of Batala-
Beas Section, request the railway authorities that the officer deputed to 
make enquiries should get bis assistance in tbis connection and m3ke 
enquiries at the central place (in Sri-Hargobindpur and at other proposed 
railway stations)? 

(i) Was this request of his acceded to, if not, why not 1 
(j) Is it a fact that the Railway authorities have decided to auction the 

l!\nd acquired, the material of bridges and railway buildings erected? 
(k? Is it a fact that the station buildings at Sri-Hargobindpur which 

cost the railway about three quarter of a lakh were auctioned for Rs. 1.400 
only on the lath March, 19891 
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(1) Are Government, instead of auctioning the buildings, etc., at such a 
xeduced price, prepared to reconsider the question and complete the pro-
ject? 

"the BODOUrable JIr. A. G. Olow: Information is being obtained from 
the Railway Administration concerned and a reply will be laid on the table 
in due course. 

lNSPB<JTOBS AND HEAD C:LEmts TO SUl'EBINTENDENTS OF POST OFFICES IN THB 
BENGAL AND AsSAM CIRCLE. 

t1678. "Sir . ~ Balim Ghumavi: Will the Honourable Member for 
.communications be pleased to st.ate : 

(a) the total number, in Bengal and Assam Circles respectively, of 
Inspectors of Post Offices and Railway Mail Services,. as ~  
of Head Clerks to tho:' Superintendents of Post Offices, showmg 
the number of (1) Hindus, (2) Mussaimans and (3) others 
separately, who are departmental approved candidates for the 
fifty per cent. posts of ;Superintendents of Post Offices and 
Hailway Mail Services reserved, in aecordanee with the recent 
revised orders, for the employees of the Postal Department; 

(b) the total number of Inspectors of Post Office and Hailway Mail 
Services and Head Clerks to the Superintendents of Post 
Offices showing the number of (1) Hindus, (2) Mussalmans 
and (3) others ep: te ~y, in each of these cirdes, on t.he 1st 
of February, 1939; 

{c) the total number of clerks, showing th.e number of (1) Hindus, 
t~  Mussalmans and (3) others separately, recruited in these 
two circles from (1) outsiders and (2) departmental candidates 
respectively by competitive examination on, each occasion such 
examination was held since the existing issuing orders on the 
subject came into effect; 

(d) the total number of boy peons showing the number of (1) Hindus, 
(2) Mussalmans and (3) others separately in eu'Ch of these 
eircles on the 1st of February, 1939; and 

(e) the total nUlUber of Engineering Supervisors of Telegraph un the 
1st of February, 1939, showing the number recruited before as 
also after the new system of recruitment fixing fifty per cent. 
for departmental candidates and fifty per cent. for out.siders 
came into force, and showing also the number of (1) Hindus, 
(2) Mussalmans and (3) others separately in each case 

'!'he Bonourable JIr. A. G. Olaw: (a) Bengal and Assam form one 
Postal Circle. Four departmental candidates have been approved for that 
Circle, of whom three are Hindus and one is a Muslim. 

(b) to (e). As t te~ in the reply to part (a) of the question, Bengal 
and Assam form one ClJ'Cle. The Honourable Member is referred to Lhe 
statements laid on the table in reply to parts (a) (ii) to (v) of Shaikh 
Rafiuddin Ahmad Siddiquee's st.arred question No. 1339 on the 28t.h 
March, 1939. 

t Answer to this question laid on t.he table the questioner being absent. 
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FILLING VI' OF POSTS OF PACKEBSIN THE POSTAL DEI'ARTKENT. 

tlm. ·SIr Abdul Bal1m Ghumavi: (a) Will the Honourable Member 
for Communications be pleased to state if it is a fact that the posts of 
packers of the postal department h!l ve been reset'ved for boy peons of the 
Telegraph Traffic Braneh as also 01 those' postmen:' 

(b) Is it also a fact that, fift.\" pet· cent. of the Cleril!ai l'UI!UI are .filled in 
by promotion from postmen and packers, and if.so, is it not in effect reserv-
ing the posts of such postmen and fifty per ('ent. of the (·lerical posts for the-
boy peons of the Telegraph Department? 

(c) If the answer to parts (a) and (b) above be in the affirmative, how 
is the communal representahJn in these two distinct classes of services, 
namely, of postmen and of boy peolls of the Telegraph 'fraffie Branch, to· 
be determined and given etIe:!t to i' 

The Boaourable Mr. A. G. Olow: (a), (b) and (c). The attention of the-
Honourable Member is invited to the reply given to part (b) of Bhaikh_ 
Hafiuddin Ahmad Siddiquee's stan'ed question No. 1339, dated the 28th 
March, 1939. 

CoMl'LAINTS AGAINST SHOUTING OF W AlI.ES ON THE NORTH WESTERN RAILWAY. 

1680. *Mr. X. S. Gupta: \\ ill the Honourable MemLer for Hailway. 
please lay on the table a list of the complaints received against shouting of 
wares by Contractors on the North Western Railway from: 

. (i) upper class passengers excluding pass holders; 
(ii) intermediate class passengers, excluding pass holders; and 

(iii) third class passengers excluding pass holders, along with the name-
of the station against which complaint is made and the train 
number in \\' hich the complainant was travelling? 

The Honourable 111'. A. G. O1ow: I am calling for the information and 
if available it w.!ll be laid on the table of the House. 

CoMPLAINTS AGAINST POSTAL OFFICIALS BY CERTAIN NEWSI'Al'ERS OF DELHI. 

1681. *Qazi Muhammad Ahmad Kumi: (a) Will the Honourable the 
Communicatiom; Mcmhel' he p;l·tI!,ed to state if his attention has been 
drawn to the nU'ious art.icles and note;; whith huve been published in the 
various issues of the P6shwa a monthly journal of Delhi regarding the com-
plaints against Pl,at Office ' t ~ :' 

(b) Has the HOl1c,umble \[I.·mLer, in purtieulH!" seen the fssues of 
Shaban and Ramzan, pages 15 and 16, respectively, which deal with: 

(1) the loss of papers during transit; 
(2) late delivery of duk in the ~ office; and 
(3) irresponsible attitude ofi the postal department authorities to-

wards the complaints on the aforesaid points? 
(c) Has the attent.ion of the. Honourable A'Lember been drawn to the 

similar complaints of other leading papers of Delhi, vi •. , Rayasat AlamaR. 
Din-o-Dunya, Moulvi and others? ' • 

t Answer to this question laid on the table the questioner being abeent. 
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ld) &ve Governmeut consillcred the ulh'i:,uuility .of lURking au euquir:v 
in the matter and punishing the persons responsible for such irregulari ties? 

The HoDou.rable Mr ..... G. Olow: (a) I cannot guarantee that 1 have 
seen them all. 

(b) Yes. Enquiry showed that apart from the misdelivery of a letter 
and a postcard the allegations were not substantiated. 

(c) As the Honourable Member has neither supplied relevant extracts 
nor mentioned the d'ates of issue of the newspapers referred to, I have not 
been able to see" these complaints. If the Honourable Member is referrir.g 
to the alleged complaints of the Riyasat and Din-o-Dunya mentioned in 
t;he Rumzan issue of the P<!llhwa, I understand that the former were founel 
on enquiry tD be groundless, while the Editor of the Din-o-Dunya has 
stated in writing that he has no complBlints to make. 

(d) Does not arise in view of the reply given to parts (b) and (c) of t,ht> 
question. 

Qui Ku)umJmad Ahmad ltazmi: Has the Honourable Member taken 
into consideratiDn the complaints that were sent along with this question? 

The Honourable Mr ..... G. Olow: I have looked at the complaints. 

DELAY IN PAYMENT OJ' MoNEY OBDBBS, ETC., IN DELm. 
1682. *Qui Muhammad Ahmad ltazmi: (a) Is the Honourable Mem-

ber for Communit:utions aware tllat there are general complaints in Delhi 
by newspapers and businessmen that the payment of money orders and the 
money of vulue pn:Vtlble papers and articles are often delayed in Delhi Post 
Offices? 

(b) If the answer to part (a) bbove be ill the affirmative, have Govern-
ment consid(!l"ed tiJe advisability of making an enquiry into the matter? 

The Honourable Mr ..... G. Olow: (a.) No. 
(b) Does not arise, 

C.oNTRACT OF THE SHAlIDABA..-SAHARANPUB LIGHT RAILWAY. 

1683. *Pandit Sri Krishna Dutta Paliwal: (n) With tefel'ence to part 
(d) of question No. 910 asked on the 9th March, 1939, will t ~ u ~e 
Member for Hnijwuys be pleased to state as to when. the der:lslon o.f te.rml-
nating the contract of the Shahdara-Saharanpur Light Railway IS likely 

• to be reached? 
(b) Is it or is it not a fact that a twelve months notice is required' for 

terlllillaLiu·' the (;outract and tho t it must at the latest be served on the 
Railway ~ e the 18th April, 1940 ? 

(c) If the answer to part (b) be in the affirmativ.e, do Government pro-
pose to serve t.he notice in time to terminate the conk-act? 

fte Honourable Mr ..... G. Olow: (a) and (c). These questions have not 
yet been considered. 

(b) Yes. 
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.~  OF WOBlUfEN .iN THE LocOMOTIVE DEPARTMENT OJ!' THE SuAlmABoA-
8AHABANPUR LIGHT RAILWAY. 

1684. *Pandit Sri Krishna Dutta Paliwal: Will the Honourable Mem-
ber for ~ y  be pleased to state whether it is a fact that in the Loco-
motive Department of the Shahuara-Saharanpw' Light Railway the pay-
ment of workmen is very low, viz., Rs. 30 per mensem only, while pert;ons 
of similar qualifications with similar duties on the North Western Hailway 
get about l{s. 75 per mensem? 

The Honourable Kr. A. G. Olow: Government are not in possession of 
the scales of pay on this railway, but I should doubt if the conditions of 
work in the Locomotive Department were identical with those on the 
North Western Railway. 

Qazi Kuhammad Ahmad ][azmi: Will the Honourable Member send 
this question to the ~ e  for consideration? 

The Honourable Kr. A. G. Clow: I have no objection. 

AGE OF THE AsSISTANT LocOMOTIVE SUPERINTENDENT OF THE SuAuDABoA-
SAHARANPUR LIGHT RAILWAY. 

1685. *Pandit f!a Krishna Dutta Paliwal: (a) Will the Honourable 
Member for Railways please state if it is a fact that the Assistant Locomo-
tive Superintendont of the Shahdara-Saharanpur Light Hailway is about 
ninety years old with 55 years of service? 

(b) Have Govemment considered the advisability of pressiIig upon the 
Shahdara-Saharanpur Light Hailway authorities to remove this officer? 

The Honourable Kr. A. G. mow: (a) No. Such information as Gov-
ernment have in regard to this officer will be Iound on page 222 of the 
Classified List of State Railway Establishment and Distribution Return "f 
Establishment of all Railways con-ected upto the 31st December, 1988, 8 
copy of which is in the Library of the House. 

lb) No. 

Mr. R. B. Buu: With reference to the answer to part (a) of the question 
may I know what is the age of the Assistant Locomotive Superintendent 
of the Shahdara-SaharanpuJ; Light Railway? 

The Honourable Kr. A. G. Olow: I believe he is about 63. , 
An Honourable Kembel': Still going strong? 

The Honourable 1Ir. A. G. mow: I hope so. 

Qazi Kuhammad Ahmad Kazmi: Has the Honourable Member got any 
idea as to how long it has been since he retired? Is it not a period of 2J 
;vears since he retired from the service? 

The Honourable 1Ir. A. G. Olow: I was not aware that he was a retired 
official. I am quite prepared to take it from the Honourable Member. 

1Ir. B ••• .Josb1: May I know what is the number of years of service of 
this gentleman? 
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The Honourable Mr. A.. G. Claw: I do not know that. 
Mr ••• II. loshi: If he has put in 55 vears' service as mentioned in the 

question, his age could not be 63. -

The Honourable Mr. A.. G. mow: On the other hand, if he is 63 years 
of age, he could not have put in 55 years' service. 

Qazl J(nbammad Ahmad Kumi: May I know how long it is proposed 
to retain this gentleman? 

The Honourable 1Ir. A.. G. Clow: It is not a question for Government. 

PBOMOTIONS TO SUB-READ'S GRADE IN THE RAILWAY CLEARING OO~ ' '  
OFFICE. 

1688. *Mr. Umar Aly Shah: (8) Will the Honourable Member "for 
Railway& please state if he iEl aware that there is a great deal of dis-
contentment and resentment prevailing in the staff of the Railway Clear-
ing Accounts Office regarding promotionro to Sub-head's grade? 

(b) Is it also a fact that several representations from the staff were 
made in this connection to the Director and Controller of Railway 
Accounts? If the reply is in the affirmative, what steps have Government 
taken or propose to take to redress the grievances of the staff ill this 
connectIOn? If not, why not? 

The Honourable Mr. A.. G. Olow: (a) Government have no information 
beyond tbe fact that certain representations have been received from time 
to time by the Director, Railwav Clearing Accounts Office, and the Coa-
troller of Railway Accounts. • 

(b) The reply to the first part is in the affirmative. As regards the 
second part, I understand that the representations were carefully consider-
ed and that legitimate grievances have been removed. The third part 
of the question does not Mise. 

PROMOTIONS TO SuB-HEAD'S GRADE IN THE RAILWAY CLEARING ACCOUNTS 
OFFICE. 

1887. *Mr. Umar Air Shah: In answer to question No. 581 (a) and 
(b) put by me in the LegisJative Assembly debates df the 2nd MarCh, 
1938, the Honourable 1Iember for RL.ilways has stated that the posts of 
Sub-Heads are governed by selection in the Railway Clearing Accounts 
Office and that three oelections took place from 1928 to 19M in which 
lists of candidates who were considered prima facie fit for promotions to 
the rank of Sub-Heads were made and that a general list of the three 
selections was prepared in the order of seniority. If sr., will the Hon-
oUfable Member for Railways please lay on the table a list of these selec-
tions and st,ate if this list is being followed now? If not, ~' not? 

The Honourable Kr. A.. G. Clow: The list referred to by the Honourable 
Member was prepared by" ·the Director, Railway Clearing ~ u t  Office, 
for his own convenience; but promotion to each vacancy III the rank of 
sub-head is made personally by the Director, in consultation with his 
officers where necessary. on a basis of strict selection with due regard to 
experience. The lists were not lists of officials selectied; they were merely 
guides indicating the officials eligible for selection, Mld I do not propose to 
make them public. 
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Dr. Sir ZiauddiD. Ahmad: May I know whether the Honourable Member 
is aware of the representations made to the Financial Commissioner about 
these particular matters, as we can expect no justice at the hands of the-
Director, Railway Clearing Accounts. 

The Honourable Mr. A. G. Olow: Is the Honourable Member entitled 
to say that he does not ex,pect justice from an officer in this matter? 

Mr. President. (The Honourable Sir Abdur Rahim): The Honourable-
M;ember ought to withdraw that remark. 

Dr. ·Sir Ziauddin Ahmad: I withdraw, though I speak from my ex-
perience. 

fte Honourable Mr. A. G. Olow: That is not withdrawing. 

Dr. Sir Ziauddin Abmad: I withdraw. 

PROMOTIONS TO SUB-READ'S GRADE IN THB RAILWAY CLEARING AooOUllTI!I: 
Ol!'FlCE. 

1688. *Mr. Umar Ali Shah: Will the Honourable Member for Hail· 
'''8,YS ~t t ' the method laid (10\\"11 for judging the merit of each individual 
clerk in the RaihnlY Clearing Accounts Officl' who is promoted to the post 
of a Sub-Head? Is the recommendation ryf Sectional Officers called for 
in writing on every occasion when promotion is made on merit? If not, 
why not? 

The Honourable Mr. A. G. Olow: The merits of each individual case are-
judged by the Director personally after taking all the relevant factors into 
consideration. The recommendations of section officers, whether orally or 
in writing, are alRO called for where necessary. 

KlmPING OF ORISSA UNDER THE ADMINISTRATION OF THE .POSTMASTER 
G"ENERAL, BmAR. 

1689. *lIr. K. S. Gupta: Will the Honourable Member for Communica-
tions please state: 

(a) the reason for keepin!:! OriSSA lIoder the adrninistrfltion of the 
Bihar Postmaster General; 

(b) the difficulties for not ereating 11 separate circle for Orissa nfter· 
the separation of the province; 

(c) whether he p p e~ leaving 1ihe administrat,jon of appointments 
to 81 Deputy Postmaster General whose appointment lUI such 
may safeguard the interest of Oriyas; and 

(d) whether he propose>: sepal'nting- the administration of Orissa 
and create an independent circle for the province, if so, when; 

. if not, why not? -, 
The HOl101l1'able Mr. A. G. Olow: (a) and (b). ConsiderBthns of em. 

ciency, economy and administrative convenience. 
(c) ~  .. The Postmaster General is responsible in such matters. 
(d) No, for the reasons stated in reply to parts (a) and (b) of the 

question. 
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RELlDGATION OF CERTAIN CLERXS IN THE OFFIOE OF THE DIRECTOR GENERAL. 
OF POSTS AND TELEGRAPHS. 

1690. *M:aulana Zafar Ali Khan: (a) Will the Honourable the Com-
munications Member' pleilse f>t.atf' if it is a fact thnt about 80 per cent. of 
the old second division clerkR in the office of the Director General, Posts 
and Telegraphs have been {'ounien as third division in con;::equence of the 
recent re-organisation of the office? 

(b) If .t ~ reply. is in the ~ t \'e, will Govermnent kindly state 
whether sImIlar acttOn of eountmg the staff of hiaher division to lower 
division has ever been taken in the past in any tt ~ e  office ()f fhl' Gov-
emment of India? . 

(c) If the reply to part (h) above be in the negative, will Government 
kindly state the reasons for !'Iuch unprecedented ilreatment in the case of 
the staff of the office of the Director General, Posts and Telegraphs '! 

!"he Bcmoprable 1Ir. A. G. Olow: (a) No. There are a number of 
clerks belonging to the old second division whose posts are counted against 
v&cancies in the third division. The men retain their old scales of pay 
and the corresponding posts in the third division remain unfilled until 
these clerks vacate their posts. 

(b) and (c). Do not arise. 

K.ulana Z&f&r Ali ltha.n: May I know what is the percentage of the· 
old second division clerks who have been counted ngainst va{,ftncies in the 
third divilrion? 

fte HOJlO1Il'&ble 1Ir. A. G. Olow: I think it is in the neighbourhood of 
the percentage given in the Honourable Member's question . 

•• uIana Z&f&r Ali Bh&n: Mav I know whether these old second division 
clerks who havtl been relegated to the third rliviB'ion will g-et promotion in 
the normal course? 

fte Honourable Mr. A.. G. Olow: There is no question of relegating 
them to the third division. They continue on their old scales of pay. The 
point is that we have too many posts in the ~  division and as people 
holding those P9sts vacate them we will not fill those posts. The position 
of the clerk!\ in the second division remains as it was in respect of grade. 

Kaulana Zafar Ali Khan: May I know whether these second division 
clerks who have been counted against the third division will get promotion 
or not. Will their rights be taken into consideration? 

fte Honourable 1Ir. A.. G. Claw: It is noi a question of their rights. 
ProI'notion normally depends on the occurrence of vacancies in the upper 
division but there also the same position holds good. There are a large 
number of supernumeraries who are not required for that division. 

hUNG UP OF VACANCIES IN THE ASSISTANT'S CADRE IN THE OFFIOE OF THll 
DIRECTOR GENERAL OF POSTS AND TELEGRAl'Hs. 

1691. *M:aulana Zalar Ali Khan: (a) Will the Honourable Member for 
Communications kindly state how many vacancies in the cadre of Assist-
ants occurred since D~ e e ' 1935, till the' date of re-organisation in the 
office of the Director Genernl. Posts ann Telegraph!';? 
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(b) Will Govemment kindly state whether the said vacancies were 
filled up by the old second division clerks of the office in the proportion 
ordered by the Home Department of the Government of India? 

(c') If the reply to part (b) above be in the negattve, will Government 
kindly state the reason for not act.ing upto the order of the Home Depart-
ment? 

The Honourable JIr. A. G. mow: (a) 14 vacancies occurred from De-
cember, 1935, to June, 1938, in the Assistants grade, which contained. 43 
supernumerary posts. 

(b) and (c). These vacancies were not filled 88 a reo-organisation schema 
was under consideration. 

Jlaul&na Zafar. .Ali Khan: May I know whether this re-organisation 
scheme was under consideration in December 1935? 

The Honourable Kr. A. G. mow: No. There were no vacancies for 
the whole of the first year. I think the first vacancy ~u e  a year 
after. 

Kaulana Zafar .Ali Khan: This re-organisation scheme came in 1937 or 
1938. It was not under consideration in 1935? 

The Honourable JIr. A. G. Clow: There were no vacancies in 1935 so 
far as I remember. 

INADEQUATE STAFF IN THE ISSUE SECTION OF THE Ol!1!'ICE OF THE DmECTOB 
GENERAL OF POSTS AND TELEGBAPHs. 

1692. *:Maulana Zafar Ali 101an: (a) Will the Honourable the Com-
munications Member nlease state if it is a fact that the staff of the 
Issue Section of the office of the Director General, Posts and Telegraphs, 
att.ended office daily for six hours during the Christmas holidays for clearing 
up huge arrears accumulated in the section? 

(b) If the reply be in the affirmative, will Government kindly state 
whether the Issue Section is under-staffed in comparison with the volume 
of work in t.hat section? 

(c) If the reply to part (b) above be in the negative, will e ~ t 
kindly state the reasons for the huge accumulation of arrears? 

(d) Do Government propose to strengthen the Issue Section with 
adequate staff? If not.. why not? 

The Honourable JIr. A. G. mow: (a) No. Some members of the staff 
attended office for some hours on some of the Christmas holidays. 

(b) and (c). The strength of the staff is adequate for normal working 
but there are, as in all offices, rU8h periods during which arrears accumulate. 

(d) This does not arise; but I may mention that three temporary posts 
of ty.pist were added to the staff from September, 1938. 

Jlaul&n& Zafar .Ali Khan: May I know whether this rush period coin-
cides with the Xmas holidays or whether there were accumulated arrears 
before the Christmas holidays? 

The Honourable Mr. A. G. mow: Christ.mas is a period of congestion. 
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lIaulaDa Zafar AU. Khan: May I know if the staff is adequat.e? 

The Honourable :Mr. A. G. Claw: The Honourable Member can form 
his own conclusion. I have stated one conclusion. 

• 1Ir. It. Santhanam.: May I know whether these clerks get extra pay 
for working on holidays? 

The Honourable 1Ir. A. G. Olaw: It is part of their duties. 

1Ir. B ••• Baau: May I know whether any compensatorv leave ·is aiven 
to them? . t"> 

The Honourable 1Ir. A. G.· Olaw: No. 

PRoMOTIONS TO SUB-READ'S GRADE IN THE RA.ll.WAY CLEARING ACCOUNTS 
OFFICE. 

1693. ·lIaulvl Syad lIutua Sahib Bahadur: (a) Will the Honourable 
Member for Railways please refer to the replj given by the Honourable 
Sir Thomas Stewart to question No. 580 put by Mr. Umar Aly Shah in 
the Legislative Assembly debates of the 2nd March, 1938, in which it 
was stated that • 'Promotion in the Railway Accounts Departmflnt is 
made at every stage by merit. due regard being paid also to seniority"? 

(b) Is the Honourable Member aware that jn the Railway Clearing 
Accounts Office promotions in sub-head's grade are made on the basis of 
the length of officiating service as sub-head with no regard for efficiency 
and seniority, the principle laid down fCIl' such promotion? If so, is the 
Honourable Member for Railways prepared to investigate and take suitable 
steps to remedy matters? If not. ~  not? 

( c) Is it a fact that the clerks who have passed appendix • ('. examina-
tion and who are seni'lr and efficient and have also officiated for about 
eight or ten months in the sub-head's grade have been revened and 
their juniors have heen made to officiate, simply because they officiated 
ar. sub-head for a longer period? Is the Financial Commissioner for 
Railways preferred to intervene :mll fl.et thE' matter ri!l'bt? If not, why 
not? 

The Honourable :Mr. A. G. Claw: (a) and (b). It is not a fact tbat in 
I·be Railwav Clearing Accounts Office promotion in the grade of u ~ e  lS 
made on!:vvon the basis of the length of officiating service as a sub-head. 
I would ;efer the Honourable Member to the reply given to part (d) of 
starred question No. 581 asked by M!". Umar Aly Shah on t ~ 2nd . ~ , 
1938, from which it will be seen that there is no need for any InVestlgatlDD. 

,(c) The answer to the first part is in the negative, the other parts do 
not therefore arise. 

SENIORITY LIST OF STAFF IN THE RAILWAY CLEARING ACCOUNTS OFFICE. 

1894. "'Kaulvl Syld Kunuza Sahib Bahadur: (a) Will the. ~ ~ e 
Member for Railways please state if it is a fRct that the semority list. of 
the staff of the RRilwRY Clearing ACt'ounts O ~ was ~ up according 
to the orders passed by the FinRncinl C:ommissloD;-r for RnI1wa:vs on? the 
recommendation of the committee appomted by hIm for the purpose. 
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(b) Is he also awar<! that the "elliorit,y list in ~ e t O ! is not ~'  
followed in t.he Railwa,y 1')enl'ill!! A,,('(lllllts Office while maklllg' promotIons' 
to higher grade in general and particularly in the case of Sub-Heads? If 
so, what ',\'I1S HlP purpose of the Government in appoint,jng fl committee 
for fixinz t.he seniority ,)f the ~t  

The Honourable Mr. A. G. Clow: (a) Yes. 
(b) t, ~ to superior ranks are made on a stricter basis of selec-

tion than promotion to lower ranks, but due regard is paid to experience. 
)[awvi Syed J[urtu.la Sahib Bahadur: May J know if seniority is not 

taken into consideration? 
The Honourable Kr. A. G. Clow: I said that due regard is paill to 

experience . 
. PROMOTIONS TO SUB-READ'S GBADE IN THE RAILWAY CLEARING ACCOUNTS 

OFFICE. 

1696. *lIaulvi Syed: Mutua Sabtb Babadur: Will the Honourable 
Member for Railways please state whether any Chd:k is exercised by the 
Controller. Railway Accounts, to ensure that pron;otions to ~ e  grade 
in general and particularly in the sub-head's grade in the Railway Clear-
ing Account,s Office are made strictly in accordance with the spirit of the 
orders iSRlled by him or higher authority from timp to time? 1£ the reply 
is in thp. negative, ",hat other means there are v .. ith Government t·o fee) 
satisfied that promotions to sub-head's grade are fairly and justly made? 
If the., reply is in the nffirmative, whitt is the nAt.un' of the "hl'('k exercised 
and what has been the result so far? 

The Bonoarable Kr. A. G. Clow: The ,power to make promntions rests 
with the Director, Railway Clearing Accounts Office. Anyone who feels 
aggrieved has the right of appeal to the Controller of Railway Accounts 
who is in a position to amend the orders passed h:\' the Director where 
necessary. 

Dr. Sir ZiaudcUn Ahmad: May I know if appeals are to be heard by the 
Financial Commissioner or the Controller of Railway Accounts? 

The Honourable Kr. A. G. Olow: By the Controller. 

Dr. Sir ZiaudcUn Ahmad: Has the Financial Commissioner anything to 
do with this office? 

The Honourable Mr. A. G. mow: The Financial Commissioner has res-
ponsibility 'in respect of certain matters. 

Dr. Sir Ziauddln Ahmad: May I know whether he is also authorised 
to listen tel the cases of appeal? 

The Honourable Kr. A. G. mow: The appeals lie to the Controller of 
Railway Accounts. 

PRoMOTIONS TO SUB-HEAD'S GRADE IN THE RAILWAY CLEARING ACCOUNTS 
OFnCE, 

1696. *Kaulvi Syed Murtun Sahib Bahadur: (a) Will the Honourable 
Member for Railways please state if there was anv list of selected. candi-
dates for promotion to sub-head's grade in the Railway Clearing Account'! 
-Office llpto 1934 and on what principle it was drawn up? 

• 
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(b) Is tht're any similar !i::.t maintained. at present in the said office? 
If the reply be in the affirmative, what are the principles on which the 
present list is drawn up? If the reply be in the negative, under whose 
<>rders the flame has been abolished and why? 

'l'b.e Honourable ]lr. A. G. Olow: (a) and (b). I understand that offi-
eialR regarded, as eligible for promotion, are placed in order of seniority tn 
the list which is intended for the convenience of the Director and ill still 
maintained:. 

Dr. Sir Ziauddin Abmad: The Honourable Member may deny it, but it 
iB a fact that the administration of the Railway Clearing Accounts Office 
is thoroughly unsatisfactory. I have myself made representa£ionR with 
regard to complaints. 

USE OF RUNNING RoOMS BY TRAVELLING TICKET EXAMINERS ON THE EAS'!' 
INDIAN RA.n.w AY. 

1697. *Pandit Sri Krishna Dutta PaUwaI: (a) Will the HonoW'able 
).femher for Railways he pleased to state how many re8ts are T. 'f. Es. 
Qver the East Indian Railway ~I te  in a month? 

(b) II> thi' system of ~ reeommended hv the Moodv and Ward 
~~ ttee in f9S1 st.ill in fcree over the East Iildian ~  If not, 

haR the sanetion of th," Rail"'av Board heen taken for the deviation, if 
any? . 

(c) If; it a fact that T. 'r. Es. programme of. "'orking in tbe Howrab 
"Division doeR not permit anv room for T. T. Es. to use their nmning 
rooms? 

(dl If thE.' reply to part (c) be in the affirmative. will Government 
st.ate the reasons for maintaining these running rooms? -

(e) How many T. T. E. 's running-rooms are there on each Division? 
(f) What e:ll.-pense is incun-ed over the maintenance of each running 

room annually? 
(g) Is it a fact that ~ working the programmes suggested in the Moody 

and Ward Committee Report, the ~e of running rooms can be made by the 
T. T. Es.? 

The HOIlOUl'able Mr., A. G. Olow: I am calling for the informa1lirn re-
-quired and will ,place a further reply on the table when it is received. 

REPRESENTA.TION OF MUSLIMS IN THE PERSONNEL BRANCH OF THE NORTH 
~ RAILWAY HEADQUARTERS OFFICE. 

1698. *1Ir. H. II. Abdullah: (a) Will the Honoumble Member for 
Railways please state whet.her it is a fact that there is not a single 
Muslim officer in the Personnel Brsneh cJf the Headquarters Office of the 
North Western Railway? 

(b) h it a fact that out of five personnel officers two are Hindus? 
(c) Is it a fact t;hat t.he question of the importa.tion in the Headquarters 

Office of another Hindu ~  in the senior scale is at present under 
contt:lmplation? 

(d) Is it the intention of Gowl'ntllent to ~ all these posts to 
Hindus? 
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(e) Is it a fact that both lhe upe ~e e t and the Assistant Super-
intendent of the Personnel Branch are Hmdus? 

ef) Is it a fact that out of six Head Clerks of the Establishment 
Branch on1\; one is a Muslim? 

(g) ]s it a fact that the ep ~ e~t t  of MusJ.in.ls in the e ~e  
Branch even in the category of Jumor clerks, for whiCh posts no special 
qualifications are necessary. is quite negligible? 

(h) Are Government prepared to reserve at least two posts for Muslim 
officers in the Personnel Branch of the Headquarters Office? H not, why 
not? 

'rh.e JlODOUrable Kr. A. G. Olow: (a) Yes. 
(b) No. Only one is a Hindu. 
(c) I am not aware that this is contemplated at present. 
(d) and (h). The postling of officers to branches in an office is not 

regulated by communal considerations. 
(e) Yes. 
(f) There are four posts of Head Clerk; one of them is held by a Muslim_ 
(g) Of the 59 men in the establishment branch, 21 are Muslims. 

CoNTROL OVER PRICES OHARGED AND Knm OF LrrERATURE SOLD AT R&ILWAY 
BoOK-STALLS. 

t l699. *Shrimati X. Badha Bal SubbaraJan: (a) Will the Honourable 
Member for Railways be pleased to state whether and how Government 
exercise any control or supervision over the prices charged for and the 
kind of literature sold at the book-stalls on railway platforms? 

(b) H Government have any rules in this behalf? 
(c) If the answers to parts (a) and (b) above be in the negative, are 

Government prepared to consider this matter from the point of the educa-
tional valm· of the liter3ture sold at railway platforms and prescribe the 
necessary regulations? 

The Jlonourable Kr. A. G. Clow: (8), (b) and (c). Book-stall contracts 
are given separately by each Railway Administration and the terms of 
those contracts vary on different railways. Generally, however, provision 
is made for the, sale of newspapers, books and periodicals at rates not 
exceeding those usually charged by firms carrying on similar business in 
large towns. The contract also provides that the Administration reserve 
the right of criticising the sale of anything which they consider objection. 
able. The contracts do not bind the lessee to stock any particular type of 
literature and Government do not propose to secure the adoption of It 
condition of this kind. It may be presumed that contractors are prepared to 
stock such literature as finds a ready sale. 

ASSISTANT SURGEONS ON THE NORTH WESTERN RAn.WAY. 

tl'100. *JIr. Kohan Lal Saksena: (a) With reference to ·the reply to 
question No. 1344, dated the 28th March, 1939. will the Honourahle the 
Railway Member please state whether all the four Assistant Medical Officers 
on the North Western Railway are non-Indians? 1£ !'IO, why? 

t Answer to this question laid on the table the questioner being absent. 
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(b) Is it a fa'Ct that it is Government's policy now-a-days not to grant 
any extension of service to officers after their att-aining the age of superan-
nuation? 

(c) Is the Railway Department aware that military assistant 3urgeQns 
-of the Indian Medical Department are invariably retired on attaining the 
.age of 55? 

(d) Do Government propose to grant an ext,ension of service to the non-
Indian Assistant Medical Officer stated in the above-mentioned reply to be 
due to retire in August 1939? If so, why, and if not, is it proposed to reo 
employ him after his retirement from the military service? 

(e) Have Government considered that this will prejudicially affect the 
promotion in the service from the lower raonks? 

(f) Have Government considered the financial effect of the re-employ-
ment of the non-Indian Assistant Medical Officer as against the recruit-
ment of a fresh person into the service at the bottom in these days of 
unemployment? 

(g) What are the reasons -for according a speciai treatment, administra-
tive or otherwise, in the matter of granting extensions to non-Indians? Has 
.any Indian assistant surgeon been also treated similarly within the la.Rt twrJ 
-yeaTS? If not, why not? 

'!'he Honourable Kr. A. G. Olow: (a) Three are statutory Indistns and 
'<>ne is a European. 

(b) Extensions of service ;ll'e given in exceptional cases where circum-
stances justify this being done. 

(c) Yes. 
(d) The matter is under consideration. 
(e) and (f). These and other considerations will not be overlooked when 

a. decision is being taken. . I 

(g) As regards the first part, the con.derations influencing a decision 
vary according to the circumstances of each case. As regards the second 
part, Government have no information, but there is nothing to preclude 
the railway administration concerned giving an extension of service if public 
interests require this to be done. 

I ~O  OF MUSLIMS ON THE EASTERN BENGAL RAILWAY. 

1701. *J[r. Muhammad Nauman: (a) Has the attention of the Hcnour-
1.\ble Member for Railways been drawn to an b .. iicle published in a Calcutta 
monthly maga'Zine volume IV No. 2-8, March-April 1989, page 5 and 10 
styled, "Bullying Muslim Employees"? 

(b) Have Government investigated into Muslim grievances in their re-
e '~ e on the Eastern Bengal Railway? 

(c) Are Government prepared to make thorough enquiries into such 
Muslim cases under the Watch and Ward Department on the Eastern 
Bengal Ra;,lway? 

The Honourable Mr. ·A. G. Olow: (a) YbS. 

(b) and (c). Inquiries were made into an allegation made against the 
'Superintendent, Watch and Ward Department, and it was found t·o he 
-erroneous. No further enquiry is contemplat·ed. 

f) 
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Mr. ][nhammld ]fauma: Is the Honourable Member aware , ~ 
12 N - certain cllses of thit; nature also happened at Lalmonir Hat on 

OQN. the Eustern Bengal Hailway and that there were men who 
behaved like that? ' 

The Honourable Kr. A. G. Olow: I am not aware of those particular 
cases. 

Mr. Muhammad. Ifauman: What is the result of the investigat.ion 
which the Hailwa.y Board has made? What is the infomlation availabl& 
to the Railway B'oard in this connection? 

The Honourable Mr. A. G. Clow: The're is a good deal of iuformation 
including extensive correspondence between the Honourable l.\Iember and 
the General Manager of the Railway. 

ID'. President (The Honourable Sir Abdur Rahim): The answers to 
the next three questions are to be laid on the t.ahle fiS the Honourable 
Member has already asked five questions. 

(b) I ~ ANSWERS. 

DIRECT RECRUITMENT OF CERTAIN STA}'F ON TH)O: l\OH,TH '''ESTERN 
RAILWAY. 

1702. *1Il. H ••• Abdullah: (a) Will the Honourable Member for Rail-
ways please state whether, since the issue of the July 1934 e ~ut  of 
the Government of India, direct recruitment in intermediate grades of 
certain categories of staff on the North Western Railway has beenstoppecJ 
or substantially curtailed; if so, in which categories? 

(b) Have the minimwn educational and technical qualifications laid.. 
down for appointment to e t ~ te e  of staff been raised? 

(c) Has the basis of recruitment in certain categories been cha'Dged from: 
,a Divisional to an inter-Divisional basis? 

(d) If the reply to parts (b) and (c) be in the affirmative, will the Hon-
ourable Member please state why this has been done? 

(e) If not, 3'1'e Government prepared to consider the question of restoring 
8tatu8-quO? 

The lloDDurable Mr. A. G. Clow-: (a) The reply to the first vart is in 
the negative, and the second, therefore, does not arise. 

(b) No. 

(c) Yes, in the case of ticket colleetors, ~  I, grade II, who are now 
being recruited by the Headquarters Office instead of, as previously, bY' 
Divisional Superintendents. • 

(d) Recruitment by the Headquarters Office was considered necessary 
in order to regulate promotions to grade II of the ticket-collectors' cadre 
and to the grade of special ticket examiners. 

(e) Government do not consider that thejr interference in this matter-
is called for. 
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EMPLOYMENT Oll' MORE MUSLIM W ATERMEN ON THE NORTH- WESTERN RAlI,W AY • 

1703. -:Mr. H. II. Abdull&h: (a) Will the Honourable Member !or 
Hailways please state whether it is a general complaint from the traveUlDg 
public that sufficient number of u~  watern;'-en are not e~p y'e  on the 
stations of t.ile North Western Railwa'Y, partlCularly durmg the hot 
weather? 

(b) Will the Honourable M;ember please give .figures of the ~u and 
Muslim watermen separately employed perman.mtly and t.emporarlly for 
the ensuing hot weather? 

(c) Is the Honourable Member prepared to issue the necessary i?struc-
tions to ensure the employment of at least sixty per cent. MU8hms as 
watermen for the 1939 hot weather and fQr subsequent years, and also to 
see that the number of permanent Muslim watermen attarns an adequate 
level with the least possible delay? 

'l'he Honoarable :Mr. A. G. Clow: (a) I am not aWRre of any general 
'.! p ~ t in this .respect. 

(b) I have called: for the information required by the Honourablp. 
Member, and will place a reply on the table of the House when it is 
received. 

(c) No. 

EMPLOYMENT OF MUSLIMS IN THE PERSONNEL BRANCHES OF THE NORTH 
WESTERN RAILWAY. 

1704. -:Mr. H. II. Abdullah: (a) Will the Honourable Member for Rail-
ways please state the number of clerks, sub-heads and head clerks employed 
in the Personnel Branches of the North Western Railway in the val'ious 
Divisional, extra-Divisional and Headquarters Offices separately by com-
muniti.es on the 1st March, 1938 ij.11r1 1st March, 1939? 

(b) Will the Honourable Mpmber for Railways please state what is the 
difficulty in bringing the proportion of Muslimli in these branches to an 
adequate level by inter-branch transfers, particularly in the case of the 
lower grades, the incumbents of which are termed merely routine clerks? 

(c) Is the Honourable Member for Railways prepaTed to issue instruc-
tionR to ensure that an adequate number of Muslims are imported in the 
Personnel Branch so as to avoid the preponderance of tihe non-Muslim 
element at present existing therein? 

The Honourable JIr. A. G. Olow: (a) I have not figures for the dates 
specified; But stich figures as are available show that the total number 
of all communities employ.ed in the Establishment sections on the North 
Western Railway on 30th '"June, 1936, was 413 clerks and 22 head clerks. 
of whom 107 and three, respectively, were Muslims. The corresponding 
figures for 1st December, 1938, for all communities were 425 clerks and 
23 head clerks, of whom 137 amI five, respect.ively, were Muslims. 

(b) The Honourable Member will observe from the figures I have given 
that during a period of 17 months the ·number of Muslims in the Estab-
lishment sections rose from 110 to 142. 

(c) Instructions have already been 'issued to guard against particular 
.' communities being handicapped by the preponderance of any one ~ 

munity in the EstabJishment sections of railway offices. 
D2 



3638 U::HISL.\'flYE ASSEMBLY. ~'  AplUL 1939. 

ScHEME FOB THE ESTABLISHMENT OF FLYING ScHOOLS IN INDIA. 

1105. *1Ir. Xuladhar Chaliha: Will the Honourable the Communica-
tions Member please state: 

(a) whether the attention of Government has been drawn to a 
paragraph in thp, HitHlu8tan Tim ell, dated the 28th March, 
1939, with the heading 'cost of flying'; 

(b) whether Government propose to draw up a scheme for the estab-
lishment of flying schools in the different parls of India to 
obtain 'A' licence at a reasonable expense of Rs. 50, or there-
about and accommodation expenses of Rs. 50, more or less, in 
order to have a large number of young men trained in flying; 

(c) whether Government have considered the heavy cost of flying in 
Delhi and the necessity of reducing it further; and 

(d) whether Government. aTe prepared to consider the feasibility Qf 
reducin'g the cost of flying to the same level as that of the 
rate of a civil air guard in Britain? 

The lIoDourabie 1Ir. A. G. Olow: (a) Yes. 
(b) No. 
(c) and (d). Government would welcome a reduction in the cost but 

ure not prepared to grant subsidies on the scale that would he necessary '0 carry out the Honourable Member's suggestion. 
STATEMENT OF THE PREMIER OF THE NORTH-WEST FRONTIEB PRoVINCE 

ABOUT TBmA.L .ABBA. 
1106. *1Ir. Abdul Qalyum: Will the Secretary for External Affairs 

1)le8se state: 
(a) if he has read the following statement of the Premier of the 

Frontier Province in the Tribune, Lahore, dated the 30th 
March, 1939: 

"I expressed this view officially and non-officially that the only 
solution is that the tribal area and the people who are 
owners of that land should be left alone, and we must 
create a line of defence between the settled and tribal 
areas. I am sure that if this is done or left to the Provin-
cial Government, if the Central Government hand over 
the tribal territory, I have every hope that this question, 
whieh is within the reach of the Provincial Government, 
will be settled ~ y  

(b) whether the Central Government approve of this policy: 
(c) if not, the rel\sons for such attitude; and 
(d) what is the policy of Government with regard to the treaties? 

Sir Aubray Metcalfe: (8) Yes. 
(b) and (c). It is not clear what policy the Premier is reported to 

3dvocate. . Since on the one hand be speaks of leaving .the people of 
tribal areas alone and on the other of handing them over to the Provincial 
Government presumably for adurlnistration. Government can obviously 
eYpress no views Qn vague ana contradictory suggestions of this kind. 

(d) The policy of Government with regard to aU treaties into which 
they hRve entered is t{) observe them. 
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SYSTEM OF ENRoLMENT OF COOLIES ON THE NORTH WESTERN RAD,WAY. 

1707. *Bhai Parma Nand: (a) Will the Honourable Member for Rail-
ways be pleased to state what system is followed for the enrolrpent of the 
coolies at railway stations over the North Western Railway? 

(b) Who appoints and controls the jamadar of the coolies, and what 
are his remunerations? 

(c) What does the Railway Department get from the jamadar? 
(d) Will Government be pleaosed fu state the number and communal 

proportion of coolies at thfl stationR having a jamadar? 

The Ho.n.oU1'&ble 1Ir. A. G. Olow: (a) and (b). 1 would refer tbe Hon-
Olll'uillf' Member to the information laid on the table in reply to the 
Honourable Pandit Hirday Nath Kunzru'R quest.ion No. 270 in the Council 
of State on the 5th October, Hl37. 

(0) Nothing. 
(d) Government have no record of this. 

UNSTARRED QUESTIONS AND ANSWERS. 
' O~ . , ANGLO-INDIANS AND INDIANS EMPLOYEES IN PORT TRUSTS. 

59. Mr. S. Satyamurti: Will the Honourable Member for Communi-
. cations be IPleased to lay on the table a tabular statemeni! giving the 
. ~~u e  of Europeans, Anglo-Indians and Indians as on 31st December, 

1938, in the different Port TruRts in India whose monthlv salaries are 
between: • 

(1) Rs. 500 to Rs. 999, 
(2) Re. 1,000 to Rs. 1,999, and 
(3) Rs. 2,000 and over but excluding in clas'l:l (I), 

those whose initial monthly ~e  are below Rs. 500? 

Tbe Honourable Mr. A. G. Olow: I lay on the tabJe a statement givin$ 
the information required so far as concerns the Ports of Chittagong. Madras. 
and Karachi. Information regarding the Ports of Calcutta and Bombay 
is being collected and will be laid on the table in due course. 

I (1) 
I (2) (3) 

Initial salary of Itt!. 500 t.o Rs. 1,000 to RB. . ! ~. R •. 2000 alld over. 
Name of Port· RB.999. 

IndlamJ 
-

Buro- A:w,lo- Indians. Euro- A:w,lo- Bnro· ~ Indians. 
peans. In ans. peRns. In ans. »I'ans. Ind an •. 

ObIt_ong 3 1 3 ... 
Jradras 5 ... 1 4 .. 1 I Xarachl 6 1 3 ~ ... 3 1 . .. ... 
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EUROPEAN AND lNDIAN TRllSTEES IN PORT TRUSTS. 

60. 111'. S. Satyamurti: Will the Honourable Member for Communi-
cations be pleased to lay on the t ~e a tabular statement giving the 
number of European and Indian Trustees in each of the Port Trusts in 
India on 1st January, 1939 and on 1st January, 1929? 

The Honourable Mr. A. G. Olow: The following stllt,ement gives the 
information required: 

-.statement llhowing the n.umheT of 1 natan <J'na European TrUllte811 or OOmmWftorulTII of the 
major porlll of MOOTaII, Bombay, Kaf'a(".hi, Oalcutta and Ohittagong on the 181 JaftflGry, 
1929, and the lilt Jan_y, 1939. 

1st January, 1929. 1st January, 1939. 

-
Indians. Europeans. Total. Indians. Europeans. Total. 

-
lIadra!< 4 n 111 5 ]0 15 

Bombay II 13 21 12 10 22 

Karachi 6 8 14 7 8 15 

<Jalcutta ;; 13· 18· 5 14 19 I Chittagong 4 8 12 " 8 12 I 
·ElI:clude!! one vacant !leSt to be filled by the Bengal Chamber of CoDlIll8rCe. 

NEW .A!'POINTMENTS MADE IN PORT TRUSTS. 

61. lIr. S. Satyamurti: Will the Honourable Member for Communi-
eatlions be pleased to lay on the tnble a statement showing how many 
new appointments have been made by the different Port Trusts in India 
I'incp .January, 1929, in positions with initial monthly salaries of: 

.. 

(1) Rs. 500 and over, 
(2) Rs. 1,000 and over, and 
(3) Rs. 2,000 and over of persons who at the time of such appoint-

ments were not already in Port Trust employ, giving the 
number of Europeans, Anglo-Indians and Indians in each of 
the three classes in each Port 'frust? 

".l'he HoDourabJ,e Mr. A. G. Olow: The information is being collected and 
will be laid on the table in due course. 

CATERING ARRANGEMENTS ON RAILWAYS. 

62. lIr. Kuhammad Azhar Ali: Will the Honourable Member for 
Railways please refer to his speech 'on page 1058 of debates, dated 28rd 
February, 1938; viz., "In pursuance of the assurance given by Sir Joseph 
Bhore there were issued to all railways requisitions that they should 
prepare me-mora.nd8 as to the catering systems in force on their ! ~' , 
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that thev should take steps to consult the local Advisory Committees and 
thab they should report to the Railway Board the result of their investi-
gations." and 

(i) lay on the table a statement showing: 

(a) the amount receIved as licence fees from stall-holders on each 
of the four .State-managed, Railways during 1938; 

(b) the amount received as rental charges for the use of refresh-
ment rooms on those railways during 1938; 

(c) the amount received to cover the actual cost of supplying 
electricity and water to contractor, shopkeeper or stall-holder 
on those railways during 1988; 

(d) the opinions of the civil authorities on price lists of goods sold 
on those railways during 1988; 

(e) the reasons for not givting the contracts to local men on those 
railways during 1988 and for 1989; 

(f) inspections made by local public Health Authorities (other than 
Railway Medical Officers) on those railways during 1938 
along with their remarks; 

(g) the. reasons for giving ice and rerated water contracts on the 
North Western Railway for a period of three years and for 
deviating from the policy. viz., "contracts in regard to ice 
and rerated waters should be for a limited period, one year 
at. II time (page 1059 of that debates)"; and 

(ii) state if the reply to part (i) be in the negative, the rea90ns for not 
carrying out the decjsions of the Central Advisory Committee 
during 1988? 

ft' KoDourable 111'. A. G. 010w: (i) The amount received in l'especL 
af licence fees from platform vendors dnd tea stalJ holders on t ~· Eastern 
Bengal Railway during 1937-38 was Rs. 30,868. Enquiries will be made 
t'egarding the figures of income under this head on other State Railways 
and if the information is readily BTailable it will be Jaid 0:1 the table of 
the House in due course. As regards the amount received as rental 
-charges for the use of refreshment rooms, the Honourable Member is referred 
to the statement laid on the table· on the 7th February, 1939, in reply to 
parts (a) to (c) of Mr. Satyamurti's starred quuestion No. 1088 asked on 
the 16th September, 1938. The material required under the heads (c), 
(d)- and (f) is not avai-lable. As regards the heads (e) and (g), there is )]0 

-definite rule that contracts should be given to local men or that they should 
not. be given for a period of three years. 

(ii) As Sir Thomas Stewart explained in the House on the 23rd Febru-
ary, 1988, the tentative conclusions of the Central Advisory Council, which 
were not unanimous in all cases, differed in some important respects from 
the views expressed by 0. deputation of Honourable Members to Sir Sultan 
Ahmed. It was, therefore, necessary to reconsidl'l' the decision with a 
view to further consultation of the Central Advisory Council. 
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DELEGATION OF POWERS TO ALTER THE DATE OF BIRTH OF RAILWAY 
EMPIA>YEES. 

63. Mr. Muhammad Azhar Ali: Will the Honourable Member for 
Railways .please refer to the reply given to unstarred question No. 123-
asked on the 28th March, 1988 and state: 

(a) the date and number of t,he notification under which the Agents. 
were delegated the powers under paragraph 228-A of St.;1!:-
Railway Open Line Code, Volume II; and 

(b) whether the Agents have been vested with powers to redelegate-
that power? 

TIle Jlcmourable Kr. A. G. O1ow: (a) Powers were d-elegated to Agents 
(now General Managers) and to Heads of all Departments in a letter 
issued by the Railway Board in July, 1918. 

(b) No re-delegation of the powers referred to in (a) above was per-
missible. 

DF.:NIAL OF HOLIDAYS TO STATION AND RUNNING STAFF ON RAILWAYS. 

M. Kr. Muhammad .A.zhar .Ali: Will the Honourable Member for-
Railways please state the section of the Negotiable Instrument Act under-
which the railway station and train staff are not permitted to enjoy the 
holidays sanctioned under that Act? 

'!"he Honourable Mr. A. G. Olow: The Act does not regulate the grant 
of holidays to J'ailwa.y staff. 

TAKING UP 01' COMMERCIAL ApPOINTMENTS IN ENGLAND BY RETIRED 
:\fEMBERS OF THE RAILWAY BOARD. 

65. Mr. Kubammad Azhar .AU: Will the Honourable Member for-
Railways please rdE.<l' to the concluding reply on page 2780 of the 
Assembly Debutes, dated 8th April, 1938 given to starred question No. 1266-
of that date r(>garding the taking up of commercial appointments in 
England by retired members of the Railway Board, and state the result 
of the re-examination? 

'!'he Jlcmourabla Mr. A. G. 01ow: The question of amending the Govern-
ment of India He solution No. 1140, dated the 21st April, 1920, regarding 
the acceptance of private employment with business concerns by retired" 
officers bas been )'Pflonsidered and it has been decided tllat until experience 
shows that there is any real need for its revision no change should be-
made therein. \ -

CI.AI'ISIYICATION OF OERTAIN STAFF ON RAILWAYS AS RUNNING STAlIT. 

66. Mr. Kuhammad A.zhar Ali: (n) Will the Honourable Member for 
Railways pIeRRe state the consideration and material upon which the staff 
referred t,o thp !lule 3 (2) issued under Government of India, Railwav De-, 
partment Notification No. 40-L., dated the 31st .JIInuary, 1981," were: 
, ~ e  as running staff? 

(b) Was nature of duty considered? 
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(0) Was pay of staff considered:' 
(d) Are staff paid on the nature of duty? 

The Honourable Kr. A. G. Olow: On the presumption that the Hon-
ourable Member desires to know what considerations determine the classi-
fication of employees under the category of "running staff", the reply is: 

(a) the fact that the staff referred to undertake duties the efficient 
performance of which necessitates their being in a moving 
train; 

(b) Yes; 
(c) No; 
(d) This is one of severaJ consid-erations determining the scales of" 

pay. 

APl'uOABILITY OF THE GOVER..lOIENT SERVANTS' CoNDUCT RULES TO THlI:. 
STAFF ON RAILWAYS. 

67. Kr. Muhammad Ashar Ali: Will the Honourable Member for-
Railways please refer to the reply given to unstarred question No. 165, 
asked on the 8th April, 1938, regarding the applicability of the Government 
Servants' Conduct Rules to the staff on State Railways and state the:. 
result of the consideration? 

The Honourable lIr. A. G. Clow: I would refer the Honow'able e ~
bel' to the reply given to Mr. Satya. Narayan Sinha's question No. 117 
on the 29th November, 1938. Certain points that have arisen in connec-
tion with the draft rules to which reference was then made are under 
exa.mination. 

CATERING .ARRANGEMENTS ON RAILWAYS. 

68. Ilr. Muhammad Alhar Ali: Will the Honourable Member for 
Railways please refer to his speech on page 1059 of the Assembly Debates,_ 
dated the 23rd February, 1938, uiz., contracts should be given to local 
men, and state the naturE.' of orders passed thereon, and if no orderR have 
been passed by this time. the reasons therefor? 

TIle JloDourable Mr. A. G. Olow: I would refer the Honourable Mem-
ber to the reply given to part (li) of his unstarred question No. 62. 

NON-GRANT OF LEAVE TO RAILWAY EMPLOYEES. 

69. Pandit T.aksbmi Ianta Maiva: (a) Will the Honourable Member 
in charge of Communications be pleased to state if the :Railway employees 
both of the station and ministerial sections -do ordinarily and generally 
get leave earned by them under the rules on application for the same?-

(b') Is the Honourable Member aware that the Railway employees are 
not granted due leave for want df adequate relieving staff? 

(c) Are Government aware that for granting due leave to the employees_ 
~t least one relieving hand is necessal'Y for eleven permanent hands' and 
~  so, . are there requisite number of relieving hands at present and what 
IS thell' number and the number of the permanent hands both ministerial: 
and in the station sections? 
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The Honourable JIr. A. G. Olow: (a) t{) (c). 1 wouJd refer the Hon-
. ourable Member to the statement made by Sir Thomas Stewart in this 
House on the 22nd e u ~', 1938, ant} reproduced on page 00] of the 
Debates for that d-ay. . 

_AB.EA TINDER A MEDICAL OFFIOER FOR RENDERING TREATMENT TO RAILWAY 
EMPLOYEES. 

70. Pandit T.ksbmj ltanta Jlaitra: (a) Will the Honourable e ~  
in charge of Communications be _pleased to state: 

(i) the approximate area including the number of railway Rtations a 
medical officer, viz., a Sub-Assistant Surgeon has under him 
for rendering medical treatment to t-he .employees under the 
Railway; and 

(iij the number of such medical centres? 
(b) If the answer to part (b) aoove be in the affirmative, will the HOll-

-ourable :\:Iember be pleased to state whether Government contemplate 
taking steps for better arrangements of medical relief by reducing the local 
limit of a medical officer? 

'tile HOD01Ir&ble Kr. A. G. mow: (a) (i). Enquiries are being made as 
-to the average number of stations for which a Sub-Assistant Surgeon is 
responsible on each of the four State Railways and the information received 
-will be laid on the table. 

(ii) I am not clear as to what the Honourable Member means by "such 
. medicaJ centres". 

(b) Government have no reason to believe that the p.xisting arrange-
~ e t  are inadequate. 

SuBMISSION OF I,EAVE APPLICATIONS IN SERVICE COVERS IN THE POSTAl. 
DEPARTMENT. 

71. Pandit Lakshmi Kanta Kattra: Will the HonourRble the Communi-
'('ations Member be pleased to state; 

(a) whether it is a fact that a Postmaster -while on duty is required 
to forward his own application for leave in (1 postage paid 
nover whereas he can submit leave applications of his subor-
dinates in a service cover; 

(b) whether the Postmaster who is on duty ~ not pe/'mitted to 
send his personal leave application in a service cover with an 
endorsement thereon in his official capacity as Postmaster; 

(c) whether the rule in the Postal Manual is interpreted to mean 
that any official who is on leave cannot submit his applica-
tion in a service <:over through the local Postmast·er to whom 
he may not be subordinate; a.nd 

(d) if thp. reply to part (c) above be in the affirmative, whether 
necessary instructions or amendments to the rule clarifying 
the point will be issued in the matter? 

'The HCIIlOUr&b1e Kr. A. G. mow: (a) to (c). Yes, 
(d) No. The rule is unambiguous. 
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PAYMENT OF MONEY OBDl!lRS TO VILLAGERS OF BHATGAON POST OFJl'IClI IN 
UHIPLUN TALUKA. 

72. PaDdit. Laksbmj xant.a Jlait.ra: Will the Honourable Member in 
charge of Communications be pleased to state: 

(a) whether the villagers of Hhat'gaon post office in Uhiplun Taluka 
are required to go to the p::>!'-t office to receive payment 
of money orders; 

(b) whether it is l fact that the village is hilly and measures length-
wise nearly five miles and that the farthest locality from the 
post office' is three miles; . 

(c) whether tins villages w'e served b.y this post office and the vil-
lagen; t.hereof are aJsu required to come to the post office 
for payment of money orders and, if so, the distance of such 
villages from the said post offire; and 

(d) ",hether a departmental JY)stmall or two extrfl-departmental 
agents authorised to pa,\" money orders and registered arti-
cles are proposed to hE' sanctioned to remove the grievance 
of villagers Ilnd whethel" Government are prepared to retain 
the said post office? 

. ..rile JlODOU&ble 1Ir. A. G. aiOW': (a) to (d). I have no information 
regarding the conditions in the area served by Bhatgaon post office but 
am forwarding a copy of the Honourable Member'A question to the Post-
master-General concerned for such action as he may com;ider ne('essary. 

POST OJ'FICES UNDER SELF.'()TlON GRADE POSTMASTERS IN 'l'HE BOMBAY C'mcLB. 
73. Pandit LaJrabmi Kant. :Maltla: Will the Honourahle Member in 

charge of Communications he pJeRsed to Rt!lte: 
(a) whether it is ;1 fll('t thnt f\. post office with one Postmaster and 

four clerks is to he in charge of a Selection Grade Post-
master; 

(h) the number of such offi('t's in Bombay Postal Oir('le which are in 
charge of time scale officials; lind 

(c) wIlen Govemment propose to raise those offices to the status of 
Selection Grade Post Offices? 

'llle Honourable :M:r. A. G. Olow: (a) No. 
(b) I have not the iuforllJntiOlI and I presume, ill vieVl of the answer 

to part (a), that, the Honourahle Member does not desire that it should 
be collected. H, however, he still wants it., I shall be nleased to obtain 
~t for him and Illy it on the table fit n Inter date. 

(c) Does not arise. 

CoNTRACT FOR HJNDIT REFRESHMEN'l' ROOM, ETC., AT A:MRITSAR RAnLWAY 
STATION. 

74. :M:r. Umar Aly Shah: (a) Will the Honourab!e Member for 'Rail-
ways please state whether tbe contract for Hindu refreshment. room an! 
Hindu Tot; 1tJala is held b\' one and the same person at Amritsar, North 
Western Railwa.v? . 
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(b) Is that person a local man? .1£ not, where does he reside? 
(c) Do Government propose to order. the distribution of that contract 

to persons of that ty~  If not, why not? 
The Honoarable ](r. A. G. Olow: (a) Yes. 
(b) No. He resides at Lahore. 
(c) No. The Administration consider the existing arrangement satis-

factory, A large contract.or can supervise work of this nature without 
residing at the station. 

LEvy OF I,ICENCE FEE ON INDIAN REFRESHMENT ROOMS ON THE NORTH 
WESTER..."if RAILWAY. 

75. lIIr. Umar Aly Shah: (Ilo) Will the Honourable Member for Railways, 
please refer to the reply given to starred question No. 784 asked on the 
28th February, 1939 and state the result of the consideration with regara 
to the levy of licence fee on Indian refreshment rooms on the North 
Western Railway? 

(b) When that result is likely to be placed before the Central Advisory 
Committee on Railways for discussion? 

(c) Is it likely that those results may be considered by the Central 
Advisory Committee before this Honourable House adjourned BiRe die and' 
before they are brought into effect? If not, why not? 

The Honourable 1Ir. A. G. Clow: (a) The matter is still under con-
sidf:lration. 

(b) and (c). The question will be plaCed before the first meeting of 
the Central AdVISOry Council held after the clof'e of this Session. 

APPLICATION OF REVISED ScALES OF PAY TO CERTAIN STAFF IN DELHI 
DIVISION OF THE NORTH WESTERN RAILWAY. 

76. JIr. Muhammad Ashar Ali: _ Will the Honourable Member for· 
Railways please refer to the reply to a supplementary question to starred 
question No. 1454 asked on the 31st March, 1939, that is: the pay of the-· 
staff on .promotion is regulated according to the scales (old, new or revised) 
applicable to them on entrance in the services; and state: 

(a) the justification, the North Western Railway, Delhi Division, 
had in circular No. 681-P-10, dated the 8th October, 1988, 
by applying the new or revised scales to staff drawing pay in, 
old scales on promotion; and 

(b) who can order the devaluation of scales? 
T.be Honourable Mr. A. G. Olow: I have called for the information 

required by the Honourable Member and R reply will be placed on the 
table of the House in due COUl'se. 
lImBGULARITIES DETECTED UNDER THE PAYMENT OF WAGES ACT ON RAILWAYS •. 

n. Mr. Sham Lal: Will the Honourable Member for Railways please 
refer to the reply given to starred question No, 1215, asked on the 21st 
~ , 1939, and lay on the table a statement ~ : . 

(a) the irregularities detected by the Inspector under Payment of 
Wages Act and brought to the notice of the Railway Ad-
ministrations; and 
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(b) the action taken thereon by the Railwa.y Administration, if no 
action has been taken the reasons therefor? 

The Honourable Kr. A. G. Olow: The question should have been 
.;:,ddressed to my Honourable colleague in eharge of the Department of 
Labour. 

-GRIEVANCES OF THE EAST INDIAN RAILWAY STAFF SERVING IN THE DELHI 
DIvISION. 

78. :Mr. Sham La1: Will the Honourable Member for Railways please 
refer to the information published in the Assembly Debates, dated 27th 
February, 1989, in connection with unstarred question No. 109, asked ('II 

"29th November, 1988 and state: 
(a) the number of vacancies in higher grades occurred since 1927 

to which those staff were eligible for promotion; 
(b) the dates on wMch they were considered unfit for promotion; 

and by whom; 
(c) the dates on which they were considered fit for promotion an,d 

by whom; and 
Cd) the periods during which they were given training ill courses 

prescribed for their promotion, (whether in schools or at 
stations) the subjects taught and the result of such training? 

The Hono1l1'&ble tIr. A. G. OJaw: (a), (b), (c) and (d). This informa-
"tiOll ill ~t s.vailable and its compilation would involve the examination 
-of the personal file of each individual and extensive research into the 
occurrence of vacancies in a number of grades over a long period of ye ,~. 

, It is regretted that this task cannot be undertaken. 

A'l"l'ENDANCE RECORDING MAOHINE IN THE RAILWAY BOARD'S OFFICE. 

79. Bhat Parma :Nand: wm the Honourable the Railway Member be 
tlleased to state: 

(a) whether it is a fact that, in addition to the maintenance of daily 
attendance reg'isters, "daily-attendance-recording" machines 
are for the last few years being maintained in the Ra.ilwflY 
Board's office? 

(b) whether on these machines the RaHway Board office staff are 
required on their arrival in office to sign their names and the 
time of their actual attendance is automatiJaIly recorded by 
the mechanism in the machines: 

'(c) whether on any member of the staff being late by even a few 
minutes he is penalised to stay beMnd after office hours for 
a period of not less than half an hour, and on a recurrence 
of this offence the fact is noted in his service sheet against 
which there is no a.ppeal; 

(d) whether when these machines were first . introduced all the 
- officers and staff al.ilre were required to sign their attendance 

daily;· 
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-(e) whether gradually .. the officers dropped off' from doing so, and 
later the Superintendents of Branches of the Rnilway Board's. 
office were also exempted from S!gnillg their Attendance on 
these machines; . 

(f) whether now the office staff are only required to sign their at-
tendance on these machines; 

(g) whether he is aware that the office staff feel aggrie:ved at this 
treatment; 

(h) whether in any office of the Government of Indin, Secretariat 
such attendance machines are maintained or s\lch attendance· 
regulations are prevailing; and 

(i) whether other offices of the Government of India Secretariat 
which come under ,the category of "Commercial Secretariats" 
have ever introduced such machines ill their offices or resort-
ed to such attendance regulations? 

The Honourable 1Ir. A. G. Clow: (U) Ilnd(hl. Yes. 
(c) No. 
(d) The machilles WE'I'E' int,E'lHler] fo\' staff only hnt officers ineluding 

t~e Chief Commissioner of Raih\'ays used i.t in (.rlier to ~ 't 3n eXAmple 
to the staft to nttend office punctually .. 

(e) Doer.. not arise in view of the ep ~' given to part. (d). 
(f) Yes. 
(g) No representations have been received from the staff to this effect. 
(h) 1mr} {i). Not to my knowledge. 

APPLICATION FOR I IO~ OJ!' THE MONTHLY MAGAZTNE A.1iRIT or 
l\fANSEHRA. 

SO. Bhal Parma ]I'.d: Will the Hononrable Member for Communica-
tions be pleased to state: 

(a) whethe!' it is a fact that one doctor Suin Dass of Mansehra (dis-
trict Hazara) applied to', the Postmaster GeneraL Lahore, on 
31st· January, 1939, for -the registrnt-ion of }(()llt1l1y MugQ.l!:ine 
the Amrit Mansehra; 

(b) whether the registration number has been assigned to the 
Amrit, if not, why not; 

(c) whether it is n fact, that the Postmaster General, asked the 
. Sub-Postmaster, Mansehra, to verify the list of subscribers. 

by the proprietor of the Amrit; and that the verification was-
sought only in the form of the money orders delivered to the 
V.P.PS. despatch by the proprietor, if so. under what law 
this procedure was adopted; 

(d) whether he is aware tha.t subscribers are sometimes local and' 
sometimes pa.y thp subscri,ption after the expiry of the period. 
of which the post offiCE> ('·an have no e ~  and· 

(e) whethet' the Honourable Member propOses to 'make a change in 
this procedure for the future? . 
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The Honourable Kr. A. G. Olow: (a) Yes. 
(b) ~, There was no satisfactory evidence that the paper had at 

least 50 bona fide subscribers. 
(0) The answer to the first and second parts of the question is in the 

affirmative. As to the third part, no specific procedure is prescribed for 
the verification of lists of subscribers. I may mention that the Postmaster' 
General, who, on receipt of a representation from Dr. Sain Dass, undertook 
verification by anoher method, also independently came to the conclusion, 
that the paper had not requisite number of bona fide subscribers. 

(d) Yes. 
(I') No. 

MESSAGE FROM THE COUNCIL OF STATE. 

Secretary of the Assembly: Sir, the following Message has been received.' 
from the Council of State: . 

"Sir. I am directed to inform YOU that the-Bill further to amend the Indian Tariff 
Act, 1934 (Second Ameudment), ,~' .  was paRsed by the Legislative Assembly at its. 
meeting held 011 the 6th April, 1939, was passed by the Council of State at its meeting. 
held all tht' 11th April, 1939, with the amendment shown in the enclosed statement. 

The Council of State ! ue~t  the l'OIICUrI'enCe of the Legislative Assembly ~ the· 
anlt'lldment. " 

Sir, r '\11.\- on the table thp Bill. as amended by the Council of State. 

Stutement < O ~  t/,t a-me7/.d·mt.nt ",·mle i" the Bill furtlier to mnend the Indian Tariff' 
A.ct, ~, (8uolld JlIlCndme1It), by tile. CQlt1icil Of State at itll 1neetin!l llcld Oil tM 
JItI. April, 1939. 
"In sub-clause ~  of clause 2. ill tht' fOUJ,th column of the proposed item No. 43, 

fo1' the le-tters and figures 'Rs. 35, the letters and figures 'Bs. 31)' were 8ubstituted._ 

NEW DELHI,' 

The 11th April, 1939. 
SHAVAX A_ LAL, 

Se('!Tetary of tile Council of State."-

DRAJt'T CONVENTION CONCERNING STATISTICS 0:1" WAGES AND· 
HOURS OF WORK IN THE PRINCIPAL MINP'm AND MANU-. 
FACTURING INDUSTRIES, INCLUDING BUILDING AND CONS-
TRUCTION AND IN AGRICULTlTRE, ADOPTED BY THE INTER-
NATIONAL LABOUR CONFERENCE. 

The Honour&ble Sir ][ubammad Zafrullah JDum (Member. for e~ e. 
and Labour): Sir, I lavon the table the Draft ConventIOn concernIng' 
statistics of wages and ilours o£ work in the principal mining and manu-
facturing industries, including building ond construction ,and in agriculture, 
adopted by the Twenty-fourth Session -1£ t ~ I 'e ' ! t ~ Labour C?n-
ference in June, 1938, together with a statement ~ ~  t~ ' actIon 
which the Government of Indin ha.ve t!\ken on the Draft ConventIOn. 
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DRAFT CONVENTION A,DUPTlm BY THE CONFERENCE . 

. Dun CONVUTlON CONcmLNDiG STATISTICS OF WAGBlI AND HOll1l.S OF WOlLK IN rID 
PlUNCIPAL JlINING AND MANUFACTURING nruUSTBIBS, INCLUDING BUILDING AND CON-
STBUCTIOlil, AND IN AGBICULTUJUI. ' 

. The General Conference of t.he InternatioIlal Labour Organisat.ion, 

Having been .. .onvened at Geneva by the Goveming Body of the International 
Labour Office, and having met in its Twenty-fourth Session on 2 June 
1938, and 

.Having decided upon the adoption of certain proposals with regard to statiatics 
of wages and hours of work in the prmciJl&l mining and manufacturing 
industries including building and constructIon, and in agriculture, which 
is the sixth item on the agenda of the Session, and 

Having determined that these proposals ehall take the form of a Draft Inter-
uatipnal Convention, and 

.Having, determined that, although it is desirable that all Members of the Organi· 
sation shoflld compile statistics Of average earnings and of hours actually 
worked which comply with the requirementa of Part II of this Conven· 
tion, it ia nevertheless expedient t.hatthe Convention should be open 
to ratification by Members which are npt in a position to comply with 
the requirements of that Part, 

'. adopts, thia twentieth day of June of the. year one thousand nine hundred and thirty-
.. eight the following Draft Convent.ion which may be cited as the Convention concern-
ing Statistics of Wages and Hours of Work, 1938 : 

PART I.-GOOAL PROVISIONS. 

A.,.ticle 1. 

~ Member of the International Labour Organisation which ratifies this COD-
'vention undertakes that : 

(a) it will compile ~ required by this Convention statiatics relating to wages 
and hours of work; 

(b) it will publish the data compiled ill pursuance of this Convention as rrompt-
ly as possible and will endeavour to publish data collected at quarterly 
or more frequent intervals during the sucoeeding quarter and to pubJDh 
data collected at intervals of six or twelve months during the Bucoeeding 
six or twelve months respectively; and 

(e) it will communicate the data compiled in purBuance of thia Convention to 
the International Labour Office at the earliest possible date. 

A.rticle I. 

1. ABy Member which ratifies thia Convention may by a declaration appended to 
: ite ratification, exclude from It I! acceptance of the Convention : 

(a) anyone of Parts II, III, or IV'; or 
(b) Parts II and IV; or 
(e) Parts III and IV. 

2. Any Member which has made such a declaration may at any time cancel 
that declaration by a subsequent declaration. 

3. Every Member for which a declarat.ion made under paragraph 1 of thia 
Article is in force shall indicate each year in its Mnual report upon the appli-

,~t  of this ~ e! t  the extent to which any progress has been made with a 
VIew to the applicatIOn of the Pan or Parts of the Convention excluded from its 

, ~ept p. 

Article 8. 

Notbing iu this Conventic.n Imposes any ~ t  !.o publish or to revpal parti-
. culars which would result in the disclosure of mformatJon relating to any individual 
undertaking or ell$ablishment. -
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Article .I. 
1. Each Member which ratifies this ('onvention undertakes that ita Mmpf'tent 

statistical authority shall, unless it has already obtained the information in some 
-other way, make enquiries relating either to all, or t{) a representative part, of the 
waq:e earners- concerned, in order to obtain the information required for the purpol8 

-of the statistics which it has undertaken to compile in accordance with this Conven-
tion. 

2. Nothing in this Convention shall be interpreted as requiring any Member to 
oompile t ~  ied ill ~e  in which, after fOnquirieil mllde in the manner required by 
paragraph I 01 tI.IS \.rllcl., it is found im"I·acticable to obtain the necessary informa-
"tion without tJ.e ext-rei>!e uf compulsory p<,wers. 

PaT II.-STATISTICS OF AVERAGE EAltNINGS AND 01" HOURS ACTUALLY WOB.KEJ) IN JIINIlfG 
AND MANlTFACTUlUNG INDUSTBIBS. 

Article 5. 
1. Statistics of averaee earninll8 and of hours sctually worked shall be compile" 

tor waue earners emploved in each of th" principal mining and manufacturing 
.industries including building and construction. 

2. The statistics of average E'arnines and of hours actually worked shall be com-
.piled on the bllsis of data !"elat.ine either to alI astabli"hments and wage earnera or 
too a representative sample of establishments and wage earners. 

3. The statistics of average earnings and of hours aotually worked lIhall : 
(a) give separate figures for each of the princiral industries; and 
(6) indicate briefly the scope of the industries or branches of industry for 

which figures are given. 

Article 6. 

"The statistics of average earnings shall include: 
(a) all C/lolt nayments and bonuses received from the employer by the persona 

employeli; 
(6) contributioI1S such as social insurance contributions payable by the Ul-

ployed persons and deducted by the employer; and 
(e) taxes payable by the emrloyed persons to a public authority and deducted 

by the employer. 

Article 1. 

In the case of countries and industries in whieh allowances in kind, for example 
in the form of free or cheap housing, food or fuel, form a substantial palt of the 
total remuneration of the wage earners employed, the statistics of aVFrage earnings 
wll be supplemented hy particulars of such allowances, toget.her with estimates, 
.80 far as practicable, of their money value. 

Article 8. 
The statistics of average earnings shall .be supplemented, so far as practicable, by 

indications as to the average amount of any family allowances per person em})loyed 
in the peripd to which the statistics relate. 

Article 9. 

1. The statistics of average earnings shall relate to aver-go earuings per hoar, 
uy, week or other customary period. 

2. Where the statistics of average earnings relate to average earnings per day, 
week or other customary period, the statistics of actual hours shall relate to the 
ame period. 

A rtiele 10. 
1. The statt.tics of average earnings and of hours actuaUy worked, referred to in 

Article 9, shall be compiled once every year and where possible at shorter intenala. 

• 



• 
LEGISLATIVB AB3BHBLY. 

2. Once every three years and e ~ possible at ~ te  intervals the statistic .. 
of average earnings and, 80 far as practIcable, the statIstlcs of hours actuall! ~ e  
shall be supplemented by separate figures for each sex and for adults and Juveniles;.. 
provided that it shall not be ~ e .y to compile these separate figures in the case of or 
industries in which all but an mSlgmficant number of the wage earners ,belong to the 
same sex or age group, or to compIle the separate ~ u e  of hours ~ tu ~ ~ e~ ~  
males and females, or for adults nnd juYenileb, III the case of lndustries In wb.U:h, 
the normal hpurs of work do not vary by sex or age. 

Article 11. 

Where the statistics of average earnings a.nd of hours actually worked relate ~ 
to the whole country but to certain districts, towns or industrial centres, these dis--
tricts, towns or centres shall, so far as practlcable, be indicated. 

Article lB. 
1. Index numbers showing the general movement of earnings per hour and e ~ 

possible per day, week pr other customary period shall be compiled at as frequent 
and as regular intervals as possible on the basis of the statistics compiled in pnrsuance-
of this Part of this Convention, 

2. In compiling such index numbers due account shall be taken, inter alia, of t ~ 
relative importance of the different industries. 

3. In publishing such index numbers indications shall be given as to the method.-· 
employed in their constrnction. 

PART III.-8TATlSTlCS OF TIME RATES OF WAGES AND OF NORMAL HOURS OJ' WORK IN 
MINING AND MANUFACTURING INDUSTBJES. 

Article 18. 

Statistics pf time rates of wages and of normal hours of work of wage earnel'lF 
shall be compiled for a representative selection of the principal mining and manu. 
facturing industries, including building. and construction 

Article IJ. 
1. The statistics of time rates of wages and normal hours of work shall shoW' 

the rates and hours: 
(a) fixed by or in pursuance of laws or regulations, collective agreements or-

arbitral awards; 
(b) ascertained from organisations of employers and workers, from joint bodies, 

or from other appropriate sources of information, in cases where rates' 
and hours are not fixed by or in pursuance of laws or regulations, collect-
ive agreements or arbitral awards. . 

2. The statistics of time rates of wages and of normal hours of work shall· indl. 
cate the J.lature and source of the information from which they have been compiled ana-
whether It relates to rates or hours fixed by or in pursuance c.t laws or regulations, 
collective agreements or arbitral awards, or to rates or hours fixed by arrangementS' 
between employers and wage earners individually. 

3. When rates of wages are d!lscribed as mi!limum lother than statutory minimumt 
rates, standard rates, typical rates, or prevailing rates, or by similar terms, the-
terms used shall be explained. 

4. ".N ormal hou.rs of work", where not fixed by or in pursuance of laws or-
regulatIOns, collective agreements or arbitral awards, shall be taken as meaning 
~ e number of hours, pe~ day, week or other period, in excess of which any ttme worked' 
1B e~u e te  at ?Vertlme rates or forms an exception to the rules or custom of the-
establialunent relatmg to the classes of wage earners concerned. 

Article 15, 

1. The statistics :>f time rates of wages and of normal hours of work shaD give: 

(a) at. interva!s of. not more than three years, separate fignres for the princinal 
t ~ up~t  m a wide. and representative selection of the different indus. nes; 'an 
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(b) at. least. once a year, and if pOllible ~~ aborter intervale,. ep ~te figures for 
t.he main occupationa in t.he most. Important of the&e mduatnes. 

2. The data relating to time ratea of wages and of normal ~  of wo!k ~  
be presented, BO far as practicable, on the basiii of the same occupational classificatIon. 

3. Where the BOurces of information from whicb the !otatistics are compiled do 
not.indicate the separate occupationa to which the te~ or hours apply, but fix v.a'r!!-
ihg rates of wages or hours of work for other categones of workers (such aa ~ e  
workers, semi-skilled workers and unskilled worke.rs or fix normal hours of ,!,"Orl!: by 
classes of undertakings or branches of undertakings, the separate figures .ball be 
given according to theae distinctions. 

4. Where the categories of workers for ~  figures are glven are not ;se'parate 
occupations, the scope of each catt;gory '\;hall, !Il so far ~ .the necessary p t ~~ 
are given in the BOurces of informatIon from whIch the statlStiCS are compIled, be mdi-
cated. 

Article ·16. : .I' 

Where t.be statistics pI time rates do not give the rates per hour but gi've rates 
per day, week, or other customary period: 

(a) the statistics of normal hours of work shall relate to the same ~  and 
(b) the Member shall commiInicate to the Internatioul Labour OS:tCe any informa-

tion appropriate for the purpose of calculating the rates per hour. 

Article 17. 
Where the BOurces of ~ t  from whicb the statistics are compiled give 

separate particulars classified by sex and age, the statistics of time rates of· wa!tes 
and of normal hours of work shall give separate figures for each sex and for adulta 
and juveniles. 

Article 18. 
Where the statistics pf time rates of wages and of normal bours of work rela"te 

not to the whole country but to certain districts, towns or industrial centres, these 
districts, towns or centres shall, BO far as practicable, be indicated. 

Article 19. 

Where the BOurces of information from which the statistics of time rates and· of 
. DOrmal hours of work are compiled contain such particulars, the statistics shall at 

intervals not exceeding three years indicate: 
(a) the scale of any payment for holidays; 
(b) the scale of any family allowances; 
(e) the rates or percentage additions to normal rates paid for overtime; and 
(d) the amount of overtime permitted. 

itrticle ·10 • 

. • . In the case of cpuntries and ind!llitriea in which allowances in kind, for example 
In the form of. free and cheap housmg, food O!' fuel, ~. a aubtlt&ntial part of ·the 
total remuneratlOn of the ~ earnera ·employad, the statIStICS of ~ e r!ltes of wages 
shall be supplemented by part.lllulara of such allowances together w1th estImates EO far 
as practicable, pf t ~  money value. ' , 

Article !1. 

1. Annual index .D,umber.s sholl/l'ing ·the general movement of rates of wages per hour 
or. per week sha!l be ~ e  on the basis of the statist.ics compiled in punaancs. of 
~  Pat!- of t~ ' 'e tI , .aupplemented, where necessary, by any other rei evant 
mformatlOn whIch may be ava1lable (for example, particulars as to changes in piece-
work rates of wages). . 

2. Wlhere only an index number of rates of wages per hour or only an index 
number of rates of wages per week. is eompiled. there shall be compiled an indu 
number of changes in normal hours of work constructed on the same basis. _ • 
. ,~ In. ~  BUch ·index ~u ~ ue u t .~~ . · ~: t . :lntu aiin.. '.f 
the relatIve 1mportance of the dlfftll'ent induStriell. ," . ... . .. ~. . ' '~, 

4. In publishing such index, numbers indications shall be given as to the methods 
employed in their construction. 
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POT -IV.--&rATIPTICS 01' WAGES AND HOURS 01' WORK )N AGBlCULTl1U. 

Article tl. 

1. Statistics of wages shall be compiled in re8Jlect of wage earners engaged in agri-
c:ulture. 

It The statistics of wages in agriculture shall: 
(a) be compiled at int.ervals not exceeding two yean.; 
(b) give separate figures for each of the principal districts; Bnd 
(e) indicate the nature of the allowances in kind (includinq; housing), if any, 

by which money wages are supplemented, and, if po88ible, an estimate of 
the money value of such allowances. 

!. The statistics of wages in agriculture shall be supplemented by indications &8 
to: 

Ca) the categories of agricultural wages earners to which the statistics relate ; 
(6) the nature and source of tha information from which they have been com-

piled; , 
(c) the methods employed in their compilation; and 
(d) so far BS practicable, the normal hours of work of the wage earner. con-

cerned. 

PART V'.-MISCEL'LANBOl1S PlWVISIONS. 

A rticle Ill. 
1. Anv Member the territory of which includes larlle areas in re8lJt!ct of which, by 

reason of the difficulty of creating the necessary administrative organisation and the 
BJ)&rseneBs of the population or the stage of economic development of the area. it is 
impracticable to compile statisticB complyinll with the requi"ements of this Con-
"ention may exclude such areBS from the application of this Convention in whole or 
in part. . 

2. Each Member shall indicate in its first annual report upon the apnlication of 
this Convention ~u tte  under Article 22 of the Constitution of the In'erustiOftllI 
Labour Orlla.nisation anv areas in respect of which it pronoses to have recourse to the 
provisions of this Article and no Member shall, after the date of its first annual report, 
have recourse to the provisions of this Article except in respect of areas so indicated. 

3. Each Member havin!t recourse to the provisions of the present Article shan in-
dicate in subsequent annual reports any areas in respect of whieh it renounces the 
right to have recourse to the provisions of this Article. 

Article '.f. 
1. The Governing Body of the International Labour Office m\,v, after taking luch 

. technical advice as it may deem appropriate, communirate to the Members of the 
Organisation proposals for improving lind y ~ the I<tatistici compiled in pursu-
ance of this Convention or for promoting their comparability. • 

~. Each Member ratifying this Convention undertakes that it will : 
(a) submit for the ~ e t  of its comnetent statistical authority any sueb 

proposals communicated to it by the Governing Body ; 
(61 indicate in its annual report upon the application of the CoDv8Iltion the 

.. xtent to which it has given effect to Buch proposals. 

POT VI.-FmAL PROVISIONS. 

Artide 15. 

"The formal ratiticatiDna of this COII.vention shall be llODlIDunicated to the Secretal")'-
.. ~ of the League of Nation. for reP*ation. 
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,Article 16. 
1. This Convention shall be binding only upon Members of the International labour 

Organisation whose ratifications have beEn registered with the Secretary·General. 
2. It shall come into fore", twelve months after the date on which the ratificatiolUl 

of two Members have been registered with the Secretary.General. 
3. Thereafter, this Convention shall come into force for any Member twelve mont.ba-' 

after the Jate on which its ratification has been regiatered. 

Article !'l. 

As soon as the ratifications of two Members of the International Labour Organ-
isation have been registered, the Secretary-General of the League of Nations shall 
so notify all the Members of the International Labour Organisation. He shall likewise 
notify them of the registration of ratification!! which may be communicated subse-
quently by other Members of the Organisation . 

.Article f8. 
1. 11 Member which lias ratified this Convention may denounce it, after the 

expiration of ten years from the date on which the Convention first comes into 
force, by an act communicated to the Secretary-General of the League of NatiollB fo,. 
registration. Such denunciation shall not take dect until one year after the date on 
which it is registered. 

2. Each Member, which has ratified this Convention and which does not, within 
the year ~ the expiration of the period of ten years mentioned in the preceding 
paragraph, eJrerclse the right of denunciation provided for in this Article will be 
b.ound for t~e  ,period of ten years and, thereafter, may denounce thl; Conven-
tion at the eXplTatlon of each period pf ten years under the terms provided for in 
this ArticlA. 

ArtiCle '9. 
At the expiration of each period I)f ten years after the ~ into force of this' 

Convention the Governing Body of the International Labour Office shall present to 
the Genel'ai Conference a report on the working of this Convention and shall consi-
der t.he desirability of placing on the agenda of the Conference the ques"tion of ita 
revisibn in whole or in part. • 

Article 80. 

1. Should the Conference adopt a new Convention revising this Convention in whole 
or in part, then, unless the new Convention otherwise provides: 

(a) the ratification by a Member of the new revising Convention shall iJl80 jure 
involve the immediate denunciation of this Convention, notwithstandiug 
the provisions of Article 28 e.bove. if and when the new revising Con-
vention shall have come into force; 

(b) as from the- date when the new revising Convention comes into force this 
conyent.ion shall cease to be open to ratification by the Members. 

This Convention shall 1D any case remain in force in its actual form and content. 
fot·those Members whieh have ratified it but haY!! not ratified the revising Convention. 

Article 81. 

The French and English texts of this Convention shall both be allthentic. 

Statement. 
The following statement indicates the al'tion which the Government of India have 

taken in respect of the Draft Convention concerning statistics o! ~  and hours of 
work in the principal ~ and manufacturing industries, including building and 
construction, and in agriculture, adopted by the Twentv-fourth Session of the 
International Labour Conference held at Geneva in June 1938:-

As the c.ompetent authority for the roUection of the necel!llary statistics is in an 
the industries concerned, except mining, the Provincial Govel"'3ment, and as the Con-' 
vention does not require implementing by e'!' ~ t , the Gcvernment of India have 
addressed the Provin('ial ("Tfl.-",rnments, enquiring whether they wish to give effect; to ~ 
the provisi.>ns of the Convention. 
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lIr. N. 111. Jotmi (Nominated Non-Official): May I ask whether the 
Honourable Member' will kindly circulate to the Members of the Assembly 
this statement, so that they need not wait till the statement is published 
in the proceedings? I may point out to you that many Members will 
leave Delhi before we get the last number of the. Debates containing this 
statement. I would, tberefore, ask that the statement may be circulated 
to Members so that if any action has to be taken, it may' be taken before 
the Sesslon is over. 

:. 'Th&. Honourable Sir lIIuha.mm&d Zafrull&h Khan: If the Honourable 
Member desires, I should be glad to read out the statement? 

lIIr. President (The Honourable Sir Abdur Rahim): The Chair u e ~ 
stands, there are copies availa·ble which 'will be circulated to Honourable 
~e e . 

RESOLUTION RE POSITION OF WOMEN UNDER THE EXISTING 
LAWS. 

,Mr. President (The Honourable Sir Abdur Rahim): The Assembly will 
now resume consideration of the following Resolution moved by Sri K. B. 
Jinaraja Regde on the 15th. February, 1939 : . 

"That this Assembly recommends to the Governor General in Council that II COJD-
mittee be appointed, consisting of a ~  and eight other members, of whom 
not less than five shall be non· officials, who shall include women to examine and report. 
on : 
, '(1) the present position of women under the £.xisting laws with special reference 

to-
(a) rights and disabilities in regard to owncuhip and disposal of propert.y.:. 
(b) ribhts of guardianship over children, 

. (c) rights to maintenance, 
(d) rights in respect (If joint family property, 
(e) rights pf inheritance and Buccession, 
(I) marital rights; 

12) the various other aspects in whIch the existing laws relating to these matters 
stand in need of reform; 
, {oj· the legislative measures that should be enacted to carry .out the necessary 

reform." 

Dr •. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): Sir" 
I beg to move the following amendment: 

"That for the original Resolution, the following be substituted: 
'That this Assembly recpmmends to the Governor General in Council that a 

Committee be appointed consisting of a Chairman and six other Mem-
bers, of whom not less than fOUl" shall he non-officials and of whom one at 
least shall be a woman. to report on the reforms which are necessary for 
improving the ~ t of Hindu women to residence and maintenance, ,and 
the legislative measures neceSJ;ary to give effect to such . reforms'. " " 

Mr. President, I beg to recommend my amendment to the acceptance' 
of the House, because I think the House will well realize by now that the 
circumstances have very considerably changed, particularly in the last 
twenty years or twenty five years in the social life of the Hindus and, 
taerefore, it is only right that some kind of a measure may be undertaken 
tel have an idea as to how far the change has taken place and how to adapt 
the laws to the changing circumstances. 
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With respect to this Resolution, I would like to make only three sug-
~e t . The tirst suggestion, in connection with this Resolution of mine, 
is that so far as the personnel of this Committee is concerned, that personnel 
:should not be restricted to this House. My reason for this suggestion is 
-this that we have really very many competent persons, those who have 
taken a very great deal of interest and a great deal of active part in the 
:social reforms aU over India,-for instance, a person like Mr. V. P. Joshi 
-of Baroda, a friend of mine-would be of invaluable help to a Commission 
like this and, therefore, Sir, the choice of the personnel need not be restricted 
'to the Members of this House but let us get the best persons, whether men 
>or women, from all over the country . 

.An Jlonourable Kember: They should be Members of the House. 

Dr. G. V. Deahmukh: It does not say that they should be Members of 
"the House. Anyhow, my second u e t ~ is this that, after aU, when 
,this Commission goes into all kinds of evidence and it does prod '.Ice a report, 
'When that report should come before this HQuse, we should not be in a 
position to say that this was not meant or that this is wrong or that this 
eannot be included. Before we start on this Commission let us have some 
kind of standard for interpretation so that when the report comes, it may 
not be mis-interpreted by different Members of the House. Perhaps, I;() 
.explain what I mean, for instance. after our recent experience of yesterday, 
I thinJc honestly that some of the opinions received were in favour of the 
measure i on the other hand, the Honourable the Leader of the House 
equally honestly thinks that they are against the measure. So, unless 
there isa standard of interpretation, and supposing, in so far as the 
.evidence is concerned, somebody says, •• I accept the principle of the Bill 
'but T want to make the following suggestions", and then, on the other 
band, if that is to be rejected and this is to be considered as being against 
the measure, then it will be most unfortunate. This is my second sugges-
tion. My third suggestion is that instructions should be issued in detail 
10 the personnel of this Commission so that they may include only those 
-citizens who are likely to be accepted by this HoWIe and will come within 
the four corners of the inquiry and that they should not make suggestions. 
which may be very useful, which may be advantageous, which may \:,e fur 
the good of the object that we are pursuing but which, for instance, are 
not included or cannot· be included in the legislative measures, for instance, 
which cannot be. include4 in such measures as the House may adopt a9 a 
Select· Committee; then, they must be told beforehand that they will be 
invaiid,-because, unless you take all these preliminary precautions, I am 
afraid, Sir, all the labours of the Commission are likely to be wasted. 

In conclusion, may I hope that after aU the labour aDd trouble of this 
Cotpmission, we may get a report w.hich is not worthless but which contaim; 
sauce for the geese as well as tlie gander, and that the women of India, 
instead of touching ~ with a pair of tongs, will grasp it with both hands. 

lIl.President (The Honourable Sir Abdur Rahim): Amendment moved: 
'That this' Assembly recommends to the Governor General in Council that .; 

Committee be appointed coDsisting of a Chairman and six other Members, 
of whom not less than four shall be non-officials and of whom ODe at 
least shall be a woman, to report on the refonns which are necessary for 
, p ~ tbe right of :Hindu women to residence and maiakmance, and 
the legislative measures neceslIIol')' to give eifact to such reforms'. , 
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[Mr. President.] 
The Chair wants to know if there are any other Honourable Members. 

who wish to move their amendments. 
(No Member got up to move his amendment.) 

The discussion will now be both on the Resolution and the amendment.-

Mr. Bhulabhai I. Desai (Bombay Northern Division: Non-Muhammadan 
Rural): Mr. President, the Resolution and the amendment before the House-
concern in the terms in which they are couched the Hindu community, 
and I am one of those who beheve that if there is going to be any progress. 
in the direction of social changes. it will have to deal with the who.e of 
the Indian society. and I decline to accept for myself. as well as for those-
for whom I stand. this distinction that progress is required only in the-
direction or concerning. however large the majority may be. one section of 
the Indian people. e t ~ e . it appears that we can have a belief 
very much like the one on which the valuable Library at Alexandria was. 
burnt many years ago. Therefore. it is not my desire to ~ te on this. 
subject and the way in which I look at this problem . . . . . . 

The Honourable Sir Mvbammad Zafrullah Bha.D (Member for Com-· 
merce and Labour): Who burnt that Library? 

Kr. Bhulabbai I. Desai: My Honourable friend knows very wen 
historically who burnt it. 

The Honourable Sir Mubammad Zafrullah nan: I know it very wellr 
but I am trying to ~  the Honourable Member's argument. 

Mr. Bhulabha.t I. Desai: If my Honourable friend does not follow the-
allusion. he can leave it and follow the rest of the argument. 

The Honourable Sir Kubammad Z&frullah Khan: If the allusion is that 
it was burnt by the Muslims. I protest against the allusion. It is not :k 
historical fact; it is pure fiction. 

Mr. Bhulabhai 1. Desai.: A fiction. at all events. which has accepted ~ 
much historica-l current. I was not referring to the nctual pillage of the 
place. What I was e e ~ to was the reason behind it, and my Honour-
able friend knows the historical dilemma on which this fiction is u e ~ 
Anyway. the point that I was referring to is that. according to my humble 
judgment •......... 

The Honourable Sir Kubammad ZafruUah Khan: I am afraid I must 
interrupt again. If the dilemma on which it is based is the story which 
has unfortunately gained currency that it was humt because it was Raid 
that if the books contained in it were in contradiction of the Quran. they 
ought to he .e ~ ye , and if they. were in support of the Quran, they were 
not needed. It IS a complete fictIon. and to refer to the story is. I am 
afraid, a libel against the Muslims which they must strongly resent. 

M&1J!ana. Zalar Ali Khan (East Central Punja'b: Muhammadan): Is it. 
not a hlstoncal fact? . 

Mr. President (The Honourable Sir Abdul' Rahim): Order. order: The 
Chair cannot allow a discussion on this subject. 
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IIr. Bhulabhall. Desai: I ~e e:y put forward before the House a re3B?n 
which is current, without vouching either for its historical correctne3S or Its 
bases, and I trust my Honourable friends will u e~t '  the tenor. oC 
argument and not read into it any more which I never te e~ ~. WhIC.h 
I do not mean to convey now. 'l'he point I stand for and sMI be,Jeve IS. 
that the Indian society as a whole requires 8' guaranteed and !l e ~ u . 
progress. That is the belief which I entertain, and I alI! entItled to express. 
it. That is all. And it is because of that strong bebef that I feel ~y 
little interested in the gander or the goose which was the £'ubject of thiS-
motion or the amendment. I rather prefer that we progress on ~ e e
ous lines in this country rather than on sectional hnes, and, wIth that 
opinion,) am sure, whe"ther they agree or 4isagree, many will sympathiile. 

Speaking on the Resolution and the ~ e t, I have a few observ&'· 
tions to make. I entirely sympathise with the argument of the Leader ot 
the House when he dealt with the Resolution that it was a little too "id.? 
I do not for a moment deny that it is quite u e e ~y to set up a Com-
mittee to know under different civil heads the actual legal position of 
women in this country, whether it be property or the rights of inheritance. 
I quite agree that any such Commission can do no more than merely set. 
up another law clause or tea'l' out and put into different pages under OOtl' 
heading of women of different classes from a text-book. Therefore, 1 quite-
agree that that would be a task of mere supererogation. But if it ~ e~ 
to an examination of finding out to what extent t.he situation of women in: 
any particular matter requires change or what is called amelioration, we-
stand on a different ground. So far a'S I am concerned, even such an: 
examination narrows itself down to a very small sphere, and 1 venture to-
say this before the House that without having a sort of Code Napoleon f"r-
the lnw of succession of every individual Indian in this country, the struc-
ture of the law of succession, either in the Muslim law or b the Christian 
law or in the Hindu law is a complete structure in its itself, and any 
attempt at combining them will produce consequences far bE>yond the-
ken of most people who rush in where many other people fear to tread.-
The structure of the Hindu Law is what is called the order cf succes-
sion, and eaeh irndivid11 al or wcup, who comes in that 0rder, gets. 
the whole of that. The structure of the Islamic and the Christian 
countries is to divide the hereditus or the state that is left by the-
deceaRed perRon if he dies intestate amongst certain groups of nersons 
related nearer and nearer and more distant Ilnd more distant ae;; the 
case may be. The two things are so entirely different that if you reaIlv ada 
one here, you only cut out the other there. For inst-mee, the widow, {or-
whom so much is spoken in this House, with less nrecision or e t ~ 
of the actual position, gets in the system which divides the inheritance tht-} 
eighth part a'8 an heir. She may I!et it absolutely and not as a widow's,: 
estate, but she (Jets the eighth. Wherells. in other !':y!'tems she inherits 
the whole. I think those who really attempt to tinker wit.h tHs system 
of sur,!'ession Rre really doing iniustice, e ~e I do not think they Ilppre· 
ciate that. when they take indiddual stells in this connection. thp:v -fo 
such an immense amonnt of violence to the regl sk,l('ture that t.hev ,10 
no Jrood whatever. I am. therefore, one of those who m'e Quite willing, if 
the House were ready and if the Indian society were reatlv. thnt· we shouVr 
have a rell1 Code Nall01eon of succession for everYbody. Until this is H!!reed: 
to. it will be futile and almost danuerous to tinker with it. excent in certain-
individual reBllects. The more I hsve examined the Hindu Law on the-
questions relating ~ succession, the more have I felt convinced that' 
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[Mr. Bhulabhai J. Desai.] 
except perhaps in the matter of what is called the will of husband .\nd 
wife, there is absolutely nothing that this H011se can undertake ex;ept 
in small matters. I do not for a moment deny that in the'matter of Hmdu 
Law they ma'Y say, "We want monogamy" and those who want it, I huve 
every sympathy with them, and if any measure to that effect were before 
the House, I, for one, at all events, will wholeheartedly support it. 

Then, there are others who say that the Hindu Law ought to enlarge 
itself in marital relations by introducing divorce and state grounds for it. 
On t.hat I speak not with so much assurance as on monogamy, not be-
ilause what happened yesterday, but for the reasons which I propose to 
..pve now. The reason is this. There is -at present a law by which any 
two Jains, Sikhs and Buddhists can inter-marry, and have, as a part of 
'Such marriage, among other things, the right of divorce. Therefore, it 
"is open to those who believe that they should enter into marriage with a 
right of divorce to utilise the provision which is alrea'dy there. The law 
'bas already made a provision for it. And when we take the next step of -.-
introducing an enabling provision for divorce as an incident of all Hindu 
marriages, it is a step with which the House will in due course deal when 
the time comes. So long as you have taken the first Ktep of what is called 
1IJl op.portunity for a man and a woman to marry on the t~  under 
which, if they so wish it, they can marry, they ean also add to thl!t marri-
age ,the extra right of divorce. I t,hink it is an 1lnfortunate disability, but 
to call it a right, I think, ~  a. wrong view of marital relations altogether. To 
-think that it is the right of a woman to divoree a man and vice verBa is 
~ t e y ,misunderstanding the ' t~  relations of ~  and woman and 
marriage itself. It may be a miVigation ,'of an unfortunate condit!on in 
-mdividual marriages, but to be told that it is the right of a man to 
-divorce a woman or a woman to divorce a man is something which does 
not appeal to my moral sense. I may be wrong, I may be 6··thodox, I 
nlay be very un-Hindu. But I still believe and continue in 'that belief. I 
40 not deny there are social evils. My own belief is that the wot'd "right", 
which has been so much talked of in relation to this matter, is a thing 
'Which, speaking for myself, I must deny. , 

Dr. G. V. Deshmukh: What other word will'you substitute? 
JIr. u ~  1. Dew: I ~  not.deny t ~, incidental to many inci-

dents of human hfe, there are ddncultles and evlls. But you may have to 
mitigate them. That is a very different proposition from talking about 
things which are mitigations of· .evils as rights. I do not call them so. 
Whether it is right or wrong is not the issue, but the essence of the matter 
in my opmion is that whereas you may meet a difficulty, you may meet '8 
·danger, but you do not call these things rights. I, therefore, s.peak with' 
some hesitation on the question of divorce as being necessarilv' incidental 
to every Hindu marriage. At the same Vime, I. am not one of tho.1e who 
will'stand ill the way of any such reform if I felt-not merely 50 per cent. 
of the people ask for it-if I felt there was .8 general feeling in society that 
requires; not on the ground that Government with their neutrality stand;, 
but on the ground that' it is no use forcing on society a system of beliefs 
which a few necessarily in advance or retrograde as .the ease ~'  be mFty 
feel it is good for the rest of the society. Therefore, in that matter, ~ do 
lay a gt'eat deal of emphasis, not on the opinion ot Shastras, because. that 
really does not matter. I am one of t .~e who is bold enough to think 
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that even if divorce did not exist in olden days in Hindu society, we should 
yet introduce it if the needs of the society demand it. I will not take the 
trouble of proving that divorce exillted in Hindu soc:ety in the prisiine 
days of the hoary past. It is unnecessary. I will take the N·)i"d 
4 'sacrament" . It is a word that I fully understand. It is significant, of 
cour&e, that if you must s.peak in English, you must use an English word 
for the original Sanskrit, Gujarati or Mahratti, or whatever it may be. 

Dr. G. V. Deshmukh: If others do not understand then why should 
they not say so? 

Kr. Bhulabhai J. Desa.t: The idea of ma!Tiage has in it an element, 
-one might or might not accept it, it has a' religious element for every 
'Christian also. As regards Christian marrial{e, for example, cven tod'l.v,-
so far as Roman Catholics are concerned, whatever the Civil Courts la ~ 

-done, whatever the Ecclesiastical COllrts have done, it requires the sper·hi 
1Ianc1,ion of His Holiness the Pope in many cases before such marriagl' tie 
is really dissolved, in the eye of faith. : Therefore, one need not arQ'ue 
'about it. I, for one, will say that even if the original marriage had this 
ldea of both religious and a sacramental, I think it is good to recognise 
that there was this double idea of both secular and religious behind it. I 
-do not pretend slightly that it was the-one 01' the other. I do not pretend 
'for a moment that there was any such thing as the general svstt'm of 
divorce in Hindu Law. But that does not prevent me from saying that if 
the circumstances :have altered that, society requires it. I am not orrpos-
ing my Honourahle friend, Dr. Deshmukh. He entirely misunderstood 
me if he thought that I was arguing against him. I would cut a bolder 
-ground and say if divorce did not exist formerly, I will assume it d:d not 
-exist, I will assume that msmagehas that double significance, yet r 
{eel the time has now arrived when, haV'ing regard to the conditions of 
thought and knowledge, this is.& step which we should take up. I t ~, 
that p ~' is infinitely better than an attempt to convince my Honourabl£' 
friend, Babu Baijnath Bajoria, which he will never succeed in. 

Dr. G. V. Deshmukh: I entirely agree with nly Leader. 

Kr. Bbulabha! J. Desai: The p ~  reallv is that, in matters of this 
kind, it is n9t flO much an enquiry that is needed as to dncir1£> in vour 
millet what are the pllrticulul' t,~  e t ~ .to the leQ'al position of wornf>n 
whicb require amelioration, mitigation or change or whatever elso you like-
I ' ~ 't to the degree which you wish to apply to that Tlarticnlar mf'asul'P-. 

Therefore, I do commend this mode"t amendment to the HOll"e that we' 
propose to consider only a small matter, in ~t e  small, out which mi!!ht 
operate' to 1\ large el.-tent over realities. For instance, second ma-n'l"e 
Rmong Hindus is a right which exists and which is very common, which 
I dc) not believe. But if it is so common as 'it is supposed to be, let us, 
for example, enquire if Hindu Law does not today confer on t.he wife the 
right, if the husband chooses to marry another wife, to separate rnl1inte-
1'1111Ce and residence. T'hh\ I'ommittee can inveo;tigate thllt, whether 
they may not recommend e~ t  by which ~ e e~ fact t ~ a 
husband has re-married should enable the first Wife for sepante mamte-
nance and residence. That itself would be a Jrreat deterrant on the st'l'ond 
marriage for one t ~. Incidentallv, it will 1I1so rnitiQ'llto tn R lR.r<>'e 
extent the life that the woman would have to lead and to the extent to 
which the man has any' property at all to confer upon her ilie right to 
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separate maintenance and residence. It appears to me, therefore, that 
in this modest looking amendment there are many grounds and many 
incident a that I can think of where the position of Hindu women, if the-
I}ommittee so thinks, can be altered for the better. 

As regards marital relations the only reason why it is not necessary 
now to enquire is that it seems to rnA that it is too lRt.e, and we hu\'e pass-· 
ed the sta!5e of enquiry as a prelirnifillry to take any steps. Those who are 
gathered here are alive to what are the rights. The rights are that It 
husband may not marry a second wife. If you must translate it in e~ 
language, it is really an obligation laid that marriage I'hall be monc-gamous 
marriage. Let us not translate it in wrong terms. We see that a system 
of marriage properly founded on moral and social notions requires th.at II 
man may not p ~ with more than one woman in marriage at a tllne. 
Thflre is my Honourable friend, the Leader of the House, who would say 
you can gct on with a concubine. That is a matter on which I propose. t~ 
offer no opinion. The meaning is that you may not marry a se('ond wife. 
but you may still keep a concubine, But, none-the-less. in mono:;amous 
countries,. . . . 

Th' Honourable Sir :Rripandra Sirca.r (Leader of the House): Becausf" 
it is more expensive. 

Mr. Bhulabhat I. Dasal: That is a matter of experience. 
There is this disability and the law takes no notice of 'it; while the law 

takes notice of what is called a legal marriage with a se:lond wife it. 
refuses to take u-ny notice of the other relation. To that extent if 'Co 
position of the Hindu women ~  improved. there is no reason why ~ should' 
not do so. I am only putting forward the point of view that monoaamv i, 
the basic idea of marriage as it is undoubtedly accepted in e te ~ coun-
tries, I think that is one to be commended on grounds as I said of social 
good and mooo1ity irrespective of any breaches of these rules which human 
beings commit or may commit ~ e pe t e of any rules of law. But, with-
in the realms of the law, I think monogamy is one of those principles wHich 
you may well adopt. Then, you may come to the question of divorce 
which also requires no enquiry. You have had 'many Bilis in Engfand. 
There is a continuous change coming on from time to time as to the-
grounds on which divorces could be allowed. Recently, my friends, the-
Parsis, have gone just as far as they could and some 300 odd Parsi ladies, 
who were waiting for it, got themselves divo!'ced as soon as the Bill was 
passed. Only one thing I want to add. 

Sir Cowujl1ehang1r (Bombay City: Non-Muhammadan Urban): D,m't; 
push us too far. You have already done enough. 

Mr. Bhulabha.t J. Desai: I only want to add incompatability of tem-
peraments. They have a safeguard in that the Jury consists entirely ::>r 
Parsis, who either believe or disbelieve facts, not because they are facts 
but that they do not wish to believe them. 

The real issue is this that the grounds of divorce are really more-· 
important than the question of divorce. I do think myself most. 
commonly the grounds are the unfaithfulness of the wife or the hus-
band as the case may be. These are axioms which . we cannot forget. 
Because they are the most frequent grounds and incidents of weaknes. 
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in societ.y which require more than any other to be remedied. Of 
course, so far as marrying a second wife and the other four grounds given by 

.my llonourable friend, Dr. Deshmukh, are concerned, they stand thele. 
~t I think the most prolific sources of the grounds for divorce in 

:society, as we see it, are, as I said, unfaithfulness on the purt of hus-
bUlid or wife m· cruelty, either mental,-a. stage which we have not 
Teached in many parts of Europe,-ar at all events personal, involving 
-clnnCllr to life 01' P'-,l"&IIO. For these rellsons we feel that the ameud-
ment, as now put forward by Dr. Deshmukh, will be the first and the 
most important step towards the investigatillu of this matter. But I ccn-
dude, as I . '~ , by saying that, so far as the two branches are concern-
-ed, which might usefully engage the at.tention of those who wish to look 
.for a change in this matter, are, as I sRid, the law of marriage with which 
I ha.ve dealt and rights of residence and maintenance for which this com-
mittee is being appointed. 

Kaulvi Sy-ed Kortua Sahib Bahadur (South Madras: Muhamma-
dim): Sir, so far as the Resolution or the amendment is concemed, our 
Party is in favour of it, and we will support whatever decision is come 
to by the Mover 01' the Congress Party or the Congress Nationalist Party 
or by any other Hindu gentlemen. Our policy has always been to stand 
by th!:' right cause. We know for certain that the rights of Hindu women -
have been tampered with, nay, they have been undermined. 80 we are 
prepared to sUPil0rt this wholeheartedly. But, at the same time, some 
irrelevant points have cropped up in this connection. I was reatly sorry 
that the Leader of the Congress Party, for whom I have the greatest 
regard, made an unnecessary allusion to the Alexandria Library. 

lIr. President (The Honourable Sir Abdul' Rahim): The Honourable 
'Member need not go into all that. . 

Jlaulvi Sy-ed Jlurtuza Sahib Bahadur: Reference was made to it and 
1 want to give the true facts without criticising him. 

!!r. PresJ.dent (The Honourable Sir Abdul' Rahim): That question is 
not under discussion now. 

Jlaulvi Sy-ed Jlurtua Sahib Bahadur: I will only say this that it is 
in the same category as the Black Hole of Calcutta with regard to 
which ........ . 

lItr._ President (The Honourable Sir Abdul' Rahim): The Chair must 
ask the' Honourable Member not to go into these matters which have 
~  to do with the Resolution. 

Kaulvi Sy-ed Murtua Sahib Bahadur: The Honourable the Leader of 
the OPllosition said that it would be better ~ uniformity were observed 
by all Indians, Hindus, Christians, Parsis, Sikhs, Muslims, etc. At 
least, as regards this point, I have to clarify the issoo Our laws sllecially 
those of inheritance and succession, and other laws are based on Quoranic 
principles. So, as a community, we follow our own laws, not for the 
aake of convention ........ . 

1Ir. President: (The Honourable Sir Abdur Rahim): Are not the Resolu-
tion and the amendment both confined to the rights of Hindu women? 
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'!'he Honourable Sir ][uhammad Zafrullah Dan: The Resolution ~ 
not confined to' Hindus. 

][aulvt Syed ][urtuza Sahib Bahadur: I was saying that we are 
obliged to follow our laws, not for the sake 0] convention, but because 
we have no option but to follow them. Therefore, we do not come unde:-
that category. This point must be clarified before we lend our support 
to this. As regards the other matters I will say that we whole-heartedly 
support them. 

'!'he Honourable Sir Hripendra Slrcar: Sir, I will start by saying that. 
Government will acc.ept the principle 0:'1 this amendment. I do not agree 
that this is a small matter: I indeed think that this is a matter of 
great importance to Hindu women; and although I will try to finish my 
speech within the permissible limit of 15 minutes, I hope you will, if 
necessRry, use your discretion to give me a few minutes more. Sir, I do 
not want to be dragged into the question of divorce on which the learned 
Leailet" of the Opposition practically devoted 14 out of his Iii minutes. 
But I take his speech as if it was made yesterday on the Divorce Bill. 
Nor do I want. to controvert: him on one maUer. According to him, 
whet.her a wife or concubine is more expensive is a "matter of experi. 
~ e . Having no experience myself, I submit to his ruling. 

Sir. as I sai<l, Government are accepting this amendment and I am 
not disclosing any secret,-because if I come to any arrangement, I want; 
the House to know about it,-that it was in fact I who sugg.ested this 
amendment, and p ~ y Dr. De ~  will agree that the draft is mine. 
I think the orimn of this amendment is this. I was pressed very much 
by various e~ e  of this House ilS also by a deputation of ladies who 
came to see me that my attitude on the original Resolution was rather 
flippant and not :~!y respectful to the serious nature of the queRtion 
involvBd. It is not strange to me, though it may seem unexpected to 
others that the ladies were convinced-at any rate they said so,-that 
my attitude was justified and that the original Resolution would have 
done no practical good, even if it could be passed in face of Government 
and Muslim opposition. I, therefore, suggelited that the Resolution 
should be confined to the maintenance of Hindu women; we are not con-
cerned with the rights of women of other communities, whether Muslims 
or Christ!ans; but .J ains, Sikhs, etc., have been recognised as Hindus, by 
Hindu Law. I think I should recapitulate. very shortly, befoOre the 
House the position of Hindu women as regards maintenance. I am not 
suggest.ing in what manner improvements should be made or what are 
improvements. If a committee is appointed it will bea matter for them 
to decide to report what should be done ; but the t ~ e should know 
how e.xactly a Hindu woman stands in the matter of ·maintenance. I do 
not desire to go into any authorities or cite cases or di$CuBs texts. but 
will giY'e you 8 concise t ~u  ~ exhaustive summary of the position of 
the Hmdu woman, regardmg maIntenance. As regards the liabilitv to 
maintain a wife, . this liability is a perSonal obligatiotl'. of the husband 
which is not dependent on the possession of property. If be has' no pro-
perty t e e ~ self-acquired or ioint property,· and e~y have,'only 
8 sma.ll .~~ y,  .y~t. he ~t avoitl ,·the liability :to. pJ.aintain the. wife. 
About that proP091tion there' IS no doubt. 
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Secondly, in a joint Mitakshara family, (I find that Mr. Bajoria is 
"pricking up his ears)-the manager is under the liability to maintain all 
members of the co-parcenary including their wives and children. Hip. 
liability arises from the fact that the manager or karta is in possession 
of the family property. That is the position of a woman in a joint 
Mitaksham family, and, I presume, the quantum of maintenance varies 
with the length of the manager's ,foot. 

Then, under the Bengal school, which governs my Province there is 
no co-parcenary between the father and the son; and, further, on the 
death of the co-parcener, without son, the widow inherits the estate of 
her husband although she gets a limited estate but Rhould there be a 
son, then her, right is only to :rp.aintenance; and the rights of mainten-
ance of widows and other members and not only of wives have got to bp. 
considered by the committee, if one is appointed after the amendment 
is accepted by fj"he House. 

Then, about daughters, the position is one of some complexity and 
not entirely aatisfactory. As regards unmarried daughters, it is the liabi-
lity of the father to maintain unmarried daughters. On his death they 
are e~t t e  to be maintained out of the estate of the father. But WP. 
have got to consider other positions also which are not altog.ether free 
from complaints from her point of view and which the committep, might 
very well attend to for clarifying the position. On marriage, the daughter 
~ e  to be a. member of the father's family and she is entitled to ~ 
maintained by the husband and, after the death of the husband, out of 
the estate of the husband. But if the husband left no estate, her father-
in-law, if he has got separate property-1 want the House to comider 
that--is morally bound, but not legally, to maintain the daughter-in-law. 
That is a matter on which I express no opinion, whether this position it; 
right or wrong; but, surely, that is a position which- ought to be attended to 
by the committee if this amendment is accepted and if a committee is, 
as I hope, actually set up. It is said by the authorities that after his 
death she acquires a legal right, that is to say, so long as the father-in-
law is alive the right IS a moral right, if it can be called a right at all; 
but on his death, on the property passing to his heirs, this daughter-in-
law gets a legal right. This is not a very happy position, nor is it one 
free from complications or difficulties. H she is unable to obtain main-
tenance from her husband. or, a-fter his death, from his family, her 
father-in-law, if he has got separate property, is under a moral though 

-not under a legal obligation to maintain her. Whether a Hindu woman 
will be justified in claiming maintenance both from the father's family 
and also from the husband's family in certain circumstances is a matter 
which I am not discussing now. I am only pointing Ot:t their position 
in ~ , where, under certain circumstances, the obligation to give her 
maintenance is merely moral and not one which a court could enforce 
and not.a legal one. On the question whether after the father's death 
she acquires 8 legal right to be maintained by hilt heirs out of his estate, 
unfortunately, the High Courts are in conflict. That again necessitates 
the law being settled one way or the other. The Bombay High Court's 
answer is 'no'. But as Bengal is always. more reasonable than Bombay, 
the Calcutta High Court has answered the question in the affirmative and 
acknowledged the right of the woman. I do not pr.opose to go thrQugh 
~ I who will ~e under the headirig, of women entitled to maintenance 
lIke grand-daughters or ~t~ . but the tte~ ha,veto consider these 
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questions, as also the matter of maintenance of widows and wives of 
disCJuali!ied heirs. No doubt there are rulings: their position is estab-
lished in these renorted decisions: but that is a mRtter which cannot 
e ~ pe the I!'ttention of the committee If it is doing its duty in a proper 
manner, whICh I have ev.ery reason to bdieve it will. 

Then, as regards the widow's right of maintenance, there again, for 
instance, in the Mitakshara family where she does not succeed to the 
husband's estate but is only ennled to maintenance, what is her claim? 
Her claim is out of her husband's separate property, out of property in 
which the husband was co-parcener at the time of his death. On this, 
again, I have no desire to tire the House by telling t.hem what the exact 
position of the woman is; but, surely, these are all matters which have 
got to be gone into: as also the case of the widowed daughter-in-law. I 
am not going into the authorities, I am only telling you what the matters 
are which require consideration. Along with them is a very important_ 
question, namely, the existing law under which this womRn CBn be com-
pletely done out of her right of maintenance by a transfer made by the 
owner of the property to a bona fide purchaser without notice. Unless 
there has been a decree and the maintenance has been charged on the 
property, then the bona fide purchaser without notice, gets the prorerty 
free from nll obligations of maintaining any of the women in the family. 
'That, again, I should submit is a matter which ought really to be care-
tully gone into, because, at the present moment, it is an impossible situa-
tion for a woman that unless she takes the precaution of bringing a suit, 
getting a degree and under the decree having a charge declared on the 

. property, she is ~ ute y at the mercy of the owner of the propgrty. 
He sells away the property and the claim for maintenance is defeated. 
On the other hand the law should not be such that all transfers of pro-
perty are made impossible. This matter is of great importance. 

The amendment specifically relates to the matter of feparate residenoe 
-the rights of Hindu women to residence and maintenance. That agvin 
1S a very vexed question as to what are the circumstances under which 
-a wife or a widow living away from the f.amil.v dwelling house is 
-entitled to separate maintenance. I do submit that the position of the 
woman ought really to be established as clearly as poss:ble, whatever the 
decision of the Legislature may be in this matter, on which I do not 
desire to express an opinion. I do think, however, all uncertainty about 
the position should be removed. But at the present moment if I may 
once more read the four lines which I read yesterday in another connec-
tion about the wife's right to separate residence and maintenance,-they 
-are summarised by Mulla, at page 587. She is not entitled to separate resi-
dence or maintenance unless she proves that by reason of her husband's 
misconduct or e~  to maintain her in his own place of residence or 
for other justifiable cause she is compelled to live apart from him. This 
'is what is stated here: 

"Neither unkindness not amounting to cruelty nor the fact that t.he husband hu 
:t e~ a a;econd wife nor ordinary e~ between husband and wife justify the wife 
leavmg hlB houle." '. . 

The very matter which was referred to by ~ Honourable the I .. eader 
'Of. the Opp t ~ is mention,ed here, that is to say, under the existing 
"Hindu law, the mer<! fact that a second wife has been married by the 



POSI'lUON OF WOMEN UNDER THE EXISTING LAWS. 3667 

husband is no ground for the first wife to claim separate residence and 
maintenance. I do not suggest that there may not be cases where the 
first ~ ~ has conB?nted to the e ~. marriage and is quite willing to 
l'emam III the family, but the authorItIes are rather unsympathetic in 
the matter of the right of separate residence and maintenance. In so 
far as the authorities are concerned, they say-If there is any dnnger of 
life to t~e wife or any danger of physical violence, she would be entitled 
to claim separate residence and maintenance, but at the same time, there 
may be hundreds of ways of torture and crueltv which are far more 
flerious than mere physical torture. She may be <treated in such a way 
that it may not be consistent with the self-respect of any woman to live 
in the family house, and it will be for the Committee to consider whether 
they .!should not suggest that the law should be amended in such a way 
that ill a proper case the courts will have jurisdiction to grant separate 
residence and maintenance, although it does not come under anv of the 
specific heads, namely, of physical violence or danger to life. 'Then in 
the next four lines the author proceeds to say: 

"She will be justified in leaving the House and will be entitled to separate ~ 
tenance. from him if he .kept a ~ u e in the house" ,-Weare coming back to the 
concubme repeatedly tIllS mornmg,-"or habitually treated her with such cruelty as 
to endanger her personal safety." i 

As I have submitted to the House, there may be no question of any 
danger to personal safety, yet the treatment may be such that all reason-
able men should come to the conclusion that the woman should not be 
forced to live in the house of her husband. I do not suggest that Lhe 
courts would lightly exercise their jurisdiction, but, surely, they should 
have some larger power than they have now. I want the House to rp.-
member that this is merely my personal opinion which I am exprQssing 
here. If the matter goes before the Committee, it would be for them to 
'Suggest as to what should be done, and then for" the Legislatures whal; " 
recommendations should be accepted with or without ~ t . 

Then, Sir, as regards the third and last aspect of the case, namely, 
the quantum of maintenance, I do believe that the present law is quite 
'Satisfactory, because in fixing the amount of maintenance regard is paid to 
the size of the estate of the husband, the status of the husband, the 
position in life of the family and so on, and yet, the matter has got tn 
be attended to, and that I am sure will be done by the Committee. 

Now, Sir, we have every hope, although today I am not giving a posi-
tive undertaking,-that we shall be able to set up a Committee. Now, 
turning to the terins of the amendment, Honourable Memb.:3rs will see 
that it suggests,-I do not say it is an unreasonable suggestion,-a Chair-
man and six other members, but it mny be quite pO!"8ihle to have a 
tlatisfaetory Committee consisting of a Chairman and four other 
members, and also to recognise the principle of having non-
()fficials on it and a woman memher. Without ignoring that, 
it may be possible to have five, but we cannot possibl;" make any. pro-
nouncement, until we have inquired into the matter as to who are hkely 
to accept such duties as will be delegated to this Committee. I do think, 
-that is my hope,-I have no information,-but it is my hope that it 
will not be difficult to get eminent men like the gentleman my friend 
mentioned or there may be others who will not be reructant to discharge 
the duties of a member of this committee or who will be only too glad 
to help the Legislature and the women 011 this country by doing the best 
they can to submit & proper Report. 

F 
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I have done, Sir, but there are only three small points which e~e

mentioned by Dr. Deshmukh which require to be dealt with. He saId 
something about the standard of interpretation. About that I would say 
nothing. My friend is still troubled with "sacrament and divorce". ~ 
Report will be prepared in plain English, and with the help of the DIC-
tionary he will be able to find out what the Report actually means. No-
separate standard of interpretation is necessary. 

Then, he said, that instructions. should be given to the Committee 
as to what they should do. But who is going to give instructions? Are 
we to take away from the Committee the duty which they have got tOo 
discharge? They have to tell us what are the matters on which improve-
ment or change or modification is required. But am I to write to the 
Members of bhe Committee and say beforehand-"Dear Sir, you have-
been selected to the Committee, but for Heaven's sake, do not increase-
the rights of women in any way if you can help it". That is not the-
kind of instruction which can be given, nor can we specifically tell them 
.that these are the matters which they should attend to. I dare say , it. 
will be open to them to inquire what are the matters to which attention 
should be paid by them for making their suggestions. 

Then, Sir, the last thing, but not the least, is that invariable goose 
and gander. The position here is that the gander has got to find the 
food :!!or supplying it to the goose,-that is the right of maintenance. 
That is what the Committee will duly attend to. Sir, I support the 
amendment. 

lID'. If. ]1[. Joshi (Nominated Non-Official): Mr. President, being by 
nature a confirmed co-operator, I generally feel satisfaction in the fact that 
the Government of India and the Congress Party show signs of greater co-
operation and eollaboration. 

An Honourable lIember: Axis is changed. 

'JIr. If. II. Joshi: I am told that the axis is changed, but, Sir, in spite 
of the fact that I am generally satisfied, recently some pacts have been 
made between the two great Parties in the country., the Government all.t 
the Congress, which have not met with my approval. Sir, today's pact 
does not give me much satisfaction, because the terms of the Resolution· 
are much wider . 

.An Honourable ]l[ember: Omnibus. 

111'. l{. ][. Joabi: It is not omnibus, but they are wider, and I feel 
that the amendment moved by my friend. Dr: Deshmukh, unnecessarilv 
restricts i:.s scope. In the first place, he asks that the investigation should· 
be limited and restricted only to Hindu women. He did not explain why 
there should be no investigation at all into the rights of Muslim women, 
Parsee women or Christian women. I feel there should be no communal 
distinction in this matter. I, therefore, suge'est that wherever women's 
rights are restricted, as is mentioned in the :Resolution, as regards rights 
and disabilities in e~  to ownership and disposal of property, rights of 

D!~ p over children, rights to maintenance, ri!!'hts in respell!, or 
joint family property, rights of inheritance and succession, and, lastly ~ 
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marital rights, in all these matters wherever these rights are restricted. 
there should be an investigation. Let the Committee find out what the 
position is in a partiwlar community, let the Committee find out what 
the public .opinion of th? particular community is, whether a particular 

~~ e, which the CommIttee t?in.ks. ~ best and fair is supported by public 
OpInIOn, and ~et e  the pu~  OpInIOn of the communities will support. 
:lily r·bange.s ~ I  the ~ ttee may think best to promote. I feel, S'l'. 
that the ongmal ResolutIOn, therefore, was not only wider but fairer. And 
Dr. Deshmukh not only restricts the investigation to Hindu women but 
he restricts it to two questions, namely, the question of maintenance and 
the question of separate residence. I ~ no doubt that these two ques-
tions are of grea.t importance. If those two questions are solved, some 
good will come, therefore, there is nothing to oppose Dr. Deshmukh's. 
amendment. But, a.t the same time, I feel, that he has unnecessarily 
restricted the scope of the investigation and the Government, as usual, 
have supported him. I can understand the Government. They are not 
anxious for reform. If reform is forced on them, they sometimes under-
take it and support it. Therefore, from the point of view of Government. 
it is quite natural that they should support the smaller proposal. But. 
I feel that the Legislature should not accept either the proposal of Dr. 
Deshmukh or of Government. Let us show a little bolder spirit of refnrm r 

Rnd ask for larger reform, larger investigation and bolder proposals. If 
we adopt the method selected by my Honourable friend, Dr. Deshmukh, 
the Committee may investigate for a year, may report after a year, and 
the Government may take a year or two years to pass this reform into 
legislative action. Then, we may take up the other questions as· regards' 
rights over property and disposal of property, we may then even separate 
both these. Then, we may take up the question of guardianship after 
two or three years. In that way progress will be slow. Admittedly, we· 
are in fj hurry as regards reform and', therefore, we want the Legisltiiure 
and thp Government and the Congress Party also to be in hurry, .lnd ·~· 
cannot go on, when the whole world is progressing so fast, at a snail's pace 
as regards reforms in various directions. I am glad that the Government 
of India, on second thought, have given up their attitude that this Com-
mittee may not be abJe to do anything but to state the law. 

The Honourable Sir lfrip8ndra . Sirear: That is the first thought. 

Kr. If. M. Joshi: You have now by supporting the amendment admitted 
that the Committee can state the law, at least scmewhat better 

I P.M. than what the books on law have stated. 

The Honourable Sir Ifripendra Sircar: No, no. ~  a point of personal 
explanation, Sir. The Honourable Member has misunderstood. Il!e com· 
pletely. I do not want the Committee to report what is the eXlstmg law. 
As I ~ , Rs. 7.6-0 Mulla's Hindu Law will do. I ~ t them to suggest: 
what changes and improvements should be made. 

Mr. If. M. Joshi: The Honourable the Law Member may have great· 
confidence in Mr. Mulla's book ..... 

• 
'the Honourable Sir Ifrlpendra. SircIl: I have. 

F 2; 



3670 LEGJELATlVE ASSEMBLY. [12TH APRIL 1939. 

Kr. If .•. Joshi: .... but the Committee, I am sure, will state 
what its view is as regardB the law of maintenance and residence. I am 
glad that the Government of India have given up the attitude that reforms 
of this lind can best be made by private legislation. I do not suggest 
that private legislation is of no use. Certainly, if Government will not 
move, then private legislation will be undertaken and Government will be 
forced to support reform. But I cannot understand why the Government 
of India should not initiate reform themselves instead: of waiting for p t~ 
Members to initiate reform. I hope Government will give up the attitUlle 
that maintenance of law and order and maintaining an army for the defence 
of the country are the only duties of the Government of India but that thE! 
('ontenlment and happiness of the human beings in this country are equally 
the duty of the Government. as they are the duty of private members. 
I am glad, therefore. that the Government of India have for once given up 
that attitude as they are supporting Dr. Deshmukh's amendment. I hope 
that. they will reconsider their decision and support the whole Resolution 
and initiate reform on a wider scale so that progress may be achieved 
at a faster speed than what is proposed by Dr. Deshmukh's amendment. 

Kr .•. S. Aney (Berar: Non-Muhammadan): I feel great pleasure in 
supporting the amendment of my Honourable friend, Dr. Deshmukh, 
which reduces the Resolution to what I consider a practical form. 'rho 
remarks which my Honourable friend, Mr. J 08hi. has made as regards tho 
distinction between private Members and public Members I have heen 
unahle to follow, because I am always under the impression that every 
Member of this House is a public man and a public servant, and, therefore. 
all acts' done by the Members are public acts. What he meant by privat.e 
legislation-that also I was unable to understand. Probably a Bill in-
troduced by a non-official Member is, aecording to him, a matter of privatA. 
legislation. 

lID'. If .•. .Joshi: Yes: 
Kr. ][. S. bey: I thought that "private" has got something to do 

with what is done outside the House. I have never thought that anything 
done in this House is a private matter; it is always a public matter. We 
have to .excuse all these things in the case of Mr. Joshi inasmuch as he 
jd llut to lawyer. But my Honourable friend thinks that even if i.t h ~ 11 
matter which belongs to the sphere of law, he must have his say. Labour 
was not vi,rtually involved in this affair. Labour women would not labour 
under greater disabilities than non-labour women. It is a matter of com-
mon interest to everybody. He should have thought that the matter was 
quite safe in the hands of such eminent lawyers as my Honourable friend, 
the Leader of the Opposition, and my Honourable friend, the Honourable 
the Leader of the House, whose absence we shall be very much feeling 
hereafter. (Interruption.) You have to reform the law. One who ('an 
understand the law is the proper person to suggest what reforms are needed. 
If there is initial ignorance about the state of the law, can anybody expect 
that gentleman to come and suggest any reforms at a.ll? He will land 
us in a very difficult position out of which. it will be very difficult to 
escape. However,' that is immaterial. 

The main merit of this amendment is that it serves to concentrate the 
attenti.)TI of the Committee on two specific pojnts which urgently neell the 
OODsideration of all those who have the interests of our women at heart.-
the question of maintenance and the question of residence. I do not want 
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to elaborate those points: I would not be able to do it better than what 
was done by my Honourable friend, the Leader of the House, himself. 
I am &orry I was not present to hear the Leader of the Opposition and the 
luminous speech he made in support of this amendment. A full statement 
of the existing law on the point of maintenance has been made by the 
Leader of the House, and those who have listened to him carefully will 
see tha.t ~ has a!so succeeded in showing the particular points on which 
t?e COmmI.ttee wiJl ~ e to concentrate its attention. Where the obliga-
~  of t ~ te e IS of a moral nature, how that moral obligation has. 
m a maJorIty of cases, been disregarded and injustice has been done to a. 
large number of women on that count, is a. point which the Committee 
will have to consider, and the Committee will have to see whether we 
should aHow, hereafter, a claim to maintenance to rest merely upon 8 
mora.! obligation like that. Similarly, also, the distinction between indigent 
daughters and well-to-do daughters today which is made in law has very 
ofton caused a good deal of injustice; and as to what constitutes indigellCe 
which entitles a daughter to preferentia,). treatment in the matter of main-
tenance over a daughter who is not so entitled-those are matters on which 
we have not got very clear rules by which the courts could be guided. 
There are many other. matters of detail which can be thought of when 
we sit down and consider those points. . 

Similarly, the question of rel!idence. Once the relations between 
husband and wife and the woman and the other male members of a family 
become strained, for one reason or another, it is extremely difficult for 
that woman to live comfortably in the company of the husband or the 
other members of the family. Many Jittle things are done in the House 
which affect her self-respect, th\t offend her e ~ of dignity and, there-
fore, a very compassionate and generous view of that difficulty has to be 
taken and from that point of view the suggestion that there should be one 
woman member is very important, as it is very likely that some points 
may escape the attention of men and the woman, I hope, out of her 
feminine sympathies can bring those delicate points to the notice of the 
committee. The scope of the inquiry has undoubtedly been narrowed 
down but I think that on that account the inquiry will be more penetrating 
and searchinO' than would be the case if the committee's terms of reference 
were very u;wieldy. A big roving ~ y with v.ery p e e~ e terms 
of reference would involve a mass of eVIdence whlCh the comI:llttee them-
selves may be ~ e to digest and assimilate. And when the ~p t is 
presented to Government, they would have taken decades over It. My 
friend Mr Joshi has been in this House for a number of years and he· 
know; the ·result if comprehensive and u e ~ ~ ttee . are pp ~te  
with unlimited terms of reference. The commIttee Itself will take a. .ong 
time to present its report and the Government ~  their ~  dilatory way 
would take years to consider those recommendatIOns. 

Mr •••.•• Joshi: They will take ten times the period. over this. 

Mr ••• S. Anay: In that case, they would have t ~e  100 tiIl!es .over 
the other inquiry. A committee with limited terms. or e e~~ e 18 likely 
to yield better results than the committee suggest:ed lD the ongtnal Resolu-
tion. With the best of intentions the ResolutIOn was ~u t by my 
fri,md, Mr. Hegde, and our sister Mrs. Subbarayan who IS not present 
here today. I know intentions by themselves do not carry us far. They 
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have to be carried out in a proper manner and Dr. Deshmukh has done 
.a. great service by bringing in his amendment. In my view he has done 

. ~·utt  service today and, partially, made amends for the disservice done 
,by the Bill which he brought forward yesterday. Sir, I support the 
.amendment with great pleasure. 

1Ir. •. ADanthasay&Da,m. Ayyanga,r (Madras ceded Districts' and 
Chittoor: Non-Muhammadan Rural): Sir, I congratulate the Leader of 
t.he _House on cleverly sidetracking the issue, and I warn the women of 
India not to trust him. I do not care if they trust me or not. The 
original Resolution' wanted to confer certain benefits on the entire woman-
hood of India. It wanted the committee to address itself to rights regard-
ing property. Now, by the amendment which my friend, Dr. Deshmukh. 
has been forced to adopt on account of the attitude of Government, the 
reforms that the women of India are going to get are more illusory than 
real. When the Leader of the House was talking in this House on the 
()riginal Resolution, he said .that he wanted to make a present of Mulla's 
Hindu Law and Mulla's Muhammadan Law to my friend, Mr. Hegde, 
.and, so far as the present position of women regarding rights of mainten-
;ance and residence is concerned', he has done little better than my friend, 
Mr Hpgde, who wanted an investigation. I could have easily p e e t ~  
him with these books on Hindu and Muhammadan Law ... 

The Assembly then adjourned for Lunch till Half Past Two -of the 
Clock. 

• The Assembly re·assembled after Lunch at HaU Past Two of the Clock, 
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. 

Kr .•. AJUmthas&yanam Anangar: Sir, before dispersal for Lunch, 
1 was submitting that the Honourable the Leader of the House cleverly 
'Suggested an amendment for adoption by the Honourable Dr. Deshmukh, 
lbut, as a matter of fact, the amendment does not carry us any further. 
'The Honourable the Leader, with his ability and his experience of the bar, 
has tried to take this House through the various forms of maintenance 
that are now given' and the other rights that the Hindu women enjoy, 
.pointing out some defects which exist under the present system and for 
which, according to him, remedy is to be provided. I am not able to 
'see that position so far as regards residence and maintenance can really be 
improved, and, therefore, my impression is that this kind of side-tracking 
-does no good to women. I will presently take one after another the severs] 
-categories of women for whom by this amendment the Honourable the 
Leader of the House seeks to give some relief. 

Women can be classified under four heads: (1) mother, (2) dahghter, 
(3) widow, (4) wife. 

An Honourable Kember: Wife, last of all? 

lIr .•. AnaDthaI&y&D.&m Anangar: I shall presently show 311 to why, 
110 far as the right of redress of the wife is concerned, she must come last. 
Sir, it is the duty of the wife under every system of law to live together with 
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the husband and vice ver8a. If the w.ife wishes to be a wife, she must 
live together with her husband. If she wants to get separated, this pro-
vision is only a sort of concubinage. Therefore, I will not join hands with 
anybody who stands up as the protagonist of women's rights and says, 
"Let the woman live in another compartment of the same house or else-
where. He wiiI take another wife, but he will give you a coJDiortable 
l&.rgesse. You shall not Qe his wife, and he will not be your husband". 
What is it if the law is to recognize this sort of concubinage? Therefore, 
let us not tell women that we are bettering their lot by saying that as 
.a wife you can get separated from the husband. Is it for this that the 
husband married his wife and the wife married her husband? Therefore. 
I am right in saying that I put the wife in the last category. The e'~ 
right to maintenance is an exception to every rule of Law-Christian Law, 
Indian Succession Law, Hindu Law and Muhammadan Law also. Nor-
mally, the wife is not entitled to maintenance under any system. So far 
as the mother and the widow are concerned, the mother is also a widow, 
or may be a widow. Only last year, or year before last, in 1937, Dr. 
Deshmukh brought in another Bill, and in that in'3tance that Bill was passed 
into law. Some defects were remedied in the next year,-1938. Both 
the Acts put together confer on the widow the right of inheritance, not the 
right ofl maintenance, where the widow is the widow of a member of a 
joint Hindu family or where he was a separated member or where he h!l,d 
:,:p.parate property or joint property; only in those cases, the widow is now; 
under this Act, protected. There is no question of maintenance so far ~  
the widow is concerned. The widow has II right to the husband's property. 
If it is separate property, she has a right to the entire property in the 
absence of sons. If she has sons, she shares equally with the sons in 
.. espect of properly. In the case of joint family property, if Rhe has no 
sons, she will share pro rata along with the brothers-in-law; and if she has 
90ns, she will take one share to which her husband was entitled, etc. 
These rights of a widow are amply safeguarded or protected. Hitherto, 
under the law, she had only the right of maint-enance, and even then the 
degree of maintenance must have 8mIlie reference to the Rhare of the 
husband in the property. 

Then, as regards the mother, it is no doubt true that when the son die!3 
leaving a widow or children, the mother is not given a share. But. if 
the mother dies after the husband, she, as the widow, inherits her husband. 
The mother and widow are equally entitled to shllles. The daughter, 
it is true, does not get a share if she should have brothers ~  in the 
"lather's property. That is a defect or peculiar feature of the Hmdu Law, 
viz., that so long as there are sons, they take preference over the daughter. 
There was some extension of right to the widow, but it was not extended 
to the daughter. Dr. Deshmukh included a provision for the daughter 
also in his Bill, but unfortunately the Honourable the Leader of the House 
did not a!1Tee 'with him and asked him to restrict it to the case of the 
widow. Therefore, provision has to be made for the daughter by giving 
her a share if the general consensus of opinion is in its favour-a share 
.equal to that of a son or half of that. But as regards her maintenance, 
the unmarried dauahteris 'now entitled to maintenanee by the father, 
both under the ci;'il law as also under the Crimina) Procedure Code. 
There is a summary remedy there. The civil law may be .said t~ be 
dilatory, but a first-class magistrate can always say that a I ~ has got 
to be protected and can .~  much ~ than what the . t~e  IS capable 
()f' affording for the ohud. I am tallnng of the unmalTl?d daughter, 
because I am so much associated with Hindu Law that I beheve we need 
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not '~ te p te unmarried daughters or p ~e  75 years old looking for 
maintenance at the hands of a father long buned before that. 

:Mr. Bhulabh&i J. D6U.i: We had such a difficult case in Bombay. 

lIr .•. Ananthasaya.nam Ayyangar: That is rot thfl rule in Hindu Law. 
Therefore, both under the "civil law as also under the criminal law, the 
father is bound to maintain the children. 

Then, as regards brothers after the father's death, the t e~  aTe 
bound to maintain the children if they have a property, and, lmtll her 
marriage, the mother is the guardian. After marriage, the duty of main-
taining her falls upon the husband. What then is the further right that 
my Honourable friend is going to confer? The only thing that could be 
done is the disposal of the property after the father's death. Unless Dr. 
Deshmukh's Bill was modified and restricted to the rights of a widow, 
the Honourable the Leader of the House was not satisfied with it. He 
expressed a threat that he would throw out the whole Bill if Dr. Deshmukh 
persisted that it should go to the daughters also. After all, the Resolu-
tion wants only a Committee to be appointed. The Committee can go 
into this matter more carefully. The only thing that has got to be done 
with respect to Hindu women is whether a daughter should be given a share 
or not. If a Committee is to go into this matter, they will deal only 
",ith the question of maintenance, and the present position, I am afraid, 
will not improve. 

Let us now come to the last case, the case of the wife. So far as 
the wife is concerned, when does her nght of maintena.nce accrue? It 
is only when she wants to live away from her husband that the question .,)£ 
maintenance comes in. Is there any Member of this House including the 
Leader of the House who is unconditionally prepared to allow any woman 
to live separately from her husband even though there may have been 
ill-treatment? Which husband will allow his wife, however educated she 
may be, to attend to cinemas and not to look after the domestic affairs 
a.nd yet to insist upon the husband to provide for her maintenllllce? I 
think this is a reckless kind of advice, and no system of law would en-
courage it. Therefore, all this is moonshine, and let no ladies be tempted 
by it. The only reasonable thing which is already provided in the Hindu 
Law and which is being followed in the Courts iR that. on account of 
cruelty, a' woman is entitled to be separated. If a concubine is brought 
to the house, the woman is entitled to live separately. The only other 
question is: If the husband marries another woman in addition to his. 
wife, is she entitled to maintenance? It is true that, under the present 
system of Hindu Law, which is polygamous, a man can have more than 
one wife. My friend, Mr. Asaf Ali, raises his little finger, but he can 
marry four wives at the same time. But I do not want to digress. All 
that I wish to say is this: let us not kbuse another system and then 
say that that system is bad, and, therefore, let us stick to our system. 
Nor should we say that unless the polygamous system is converted into & 
monogam.ous system, we can't proceed in the matter, or support yesterday's: 
case for divorce and then release the man from his obligation. Let us. 
make up our mind once for all that bigamy is wrong, and, therefore, 
if a husband takes to another woman during the life time of the wife 
it is -open to her to sever her connection. But to teU the wonum that 
.she will be a widow and will live separately and so much ~ e will be 
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given to her for her maintenance and no husband, is not the way in which. 
to improve her position by this amendment. I am really sorry for relegat-. 
ing thes? ~ e  by a distasteful :r;neans. I do not attribute any dishones-
r,y, but It 18 unfortunately to deceive ourselves as the Leader of the House 
said. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable. 
Member's time is nearly up. 

Mr .•• Ananthasayanam. Ayyangar: I will close now. 
know how many daughters the Leader of the House has. 
tlons may be more than his daughters. 

I do not 
Possibly his. 

Mr .•• S. bey: On a point information, Sir. May I know what il'l 
the state of things with the Honourable Member himself? 

Mr ••• Ananthuayanam. Ayyangar: I have got more daughters than: 
Hons. The only consideration is as to wheGher a daughter should be· 
~ e  a share or not. As far as I am able to see it, that is the only 
lmprovement that can be done, and, if that is done, some of the difficulties-
will disappear. Other things are a mere eye-wash. All the same, I am. 
bound to accept them, because the Government says ditto. But I warn 
once again the ladies of my country that Sir Nripendra Sircar is not their' 
friend: we are their friends. 

Mr. Lalchand. Ifavalrai (Sind: Non-Muhammadan Rural): Sir, t ~ 
original Resolution, in my opinion, was more harmful than even the Bill 
that came before the House yesterday. In the first place, it is so omnibus-
in character that it will give rise to so many questions that there will be' 
more ~u e and more disharmony in the lIouse than there W88 
yesterday. The point at present before us is whether we are going to· 
accept the omnibus Resolution or the amendment moved by Dr. Deshmukh. 
So far as the amendment is concerned, I only wish to say that I credit. 
Dr. Deshmukh with having a just mind, an equitable mind and also good 
conscience. But I think yesterday he had given leave to all these good 
qualities. But today I do feel that his amendment is a very salutary 
amendment and I will wholeheartedly support it. Yesterday, my Honour-
able friend, Dr. Deshmukh, put me a question and asked: "If the Divorce 
Bill was passed, what will happen"? My reply was that "The Om 
Mandli will be perfected". I will now explain that, but before I do· 
that, I want to show the difference between the' two. So far as the 
amended Resolution is concerned, if such a question had been put to me 
as was put yesterday, I would have told the questioner that the Om Mandii 
wouJd be destroyed by such an amended Resolution a-s this and it will 
not remain in India. 

So far as the amendment is concerned, it is restricted to the question-
before us with regard to the appointment of a Oommittee to considr the 
questions which have been now put as the questions only of residence and. 
maintenance of the woman. Before I come to the merits of the question, 
1 must say that the appointment of a Committee will have a very salutary 
effect on what is happening in the country. We cannot ignore the cry 
that is being raised by the women of this country. What I am submitting: 
is that we cannot ignore all these complaints that are being put forward'. 
by women. They are also as human as we are and we have to consider' 
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.their complaints with patience, but we should not run as fast as _ my 
Honourable friend's original Resolution wants or as my Honourable friend, 
_Dr. Deshmukh, wanted to disrupt society and the family yestet'day. We 
know how these things happen. Those who are fascinated by what they 
osee in places like the Simla Mall in the evening scenaril? and the evening 
_glow, they will come forward and encourage these ladies to go and open 
:the door for others to enter the same scenario. But, I submit, the time 
has not yet come for us to go to that length. We have to do some 

justice but th!J.t justice should be done in a manner suitable to them. 
We have yet to see that the majority of women in Indin are educated. 
Those that are modernly educated now have no family system on, I mean, 
Hindu society. It is only the highly educated men and their wives who 
-follow the modern society. They are economically high. They do not 
-realise that their sisters are in a lower plane economically. Those who 
,are highly educated and live in modern ty~e are now, so to speak, ostracised 
from the family system. They remain separate, they are individualised. 
They feel for themselves and God for all. I submit, therefore, that there 

.ought to be some check. We should tell them that if there is any com-
plaint. there should be suitable remedy not in the fashion as Dr. Deshmukh 
-was speaking yesterday. The two important questions are maintenance 
and residence and the remedies are Imown to the House. The Honourable 
-t,he Leader of the House said that so far as maintenance is concerned, so 
far as residence is concerned, there is legal and moral provision imposing 
a duty upon persons who are either managers or who are members of the 
-family and the husband to provide for these for the ~ . I will not 
reiterate those things now. My Honourable friend, Mr. Ayyangar, also 
referred to them. I am asking the proposeq Committee also to deal with 
-these difficulties and bring about a solution. 

According to Hindu law women have the right of residence as well as 
-maintenance. That is not being denied. That being so, do they really 

~t what the law provides for them? I submit no. There are many 
difficulties in their way. Very often, the manager or a member of a joint 
Hindu family, whenever there is the question, of maintenance, never satis-
fies the provisions of the law. The remedy then, for the woman, is to go 
-to courts. Honourable Members know how difficult and costly it is to 
go to courts. How much time it tU'kes. In regard to this question, I 
submit something should be done by the committee that is being appointed 
to see that facility is provided for the woman to get maintenance and 
:residence. 

Kr. K. Ananthasayanam Ayyangar: What is the remedy? 

Kr. Lalclumd l(ava1rai: I submit there should be remedy. I suggest 
~t e e should be arbitration when there is dit;pute between husband and 
wife or between the manager of a family and a woman who is entitled to 
maintenance and residence at the expense of the family. -We have got 
ihe Arbitration Act. I suggest there should be arbitration to decide these 
-questions also. -

An Honourable Kember: With or without the consent of the parties? 

Kr. Lalchand l(avalral: The Arbitration Act provides only with 
-consent. If consent is refused it provides for the court to arbitrate. Even, 
H a decree is pa'ssed, then, in the execution thereof many difficulties arise. 
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They should also be removed. These two questions must necessarily be 
-decided by the Committee. The remedy suggested by mv Honourable 
friend, Dr. Deshmukh, namely, divorce, would have up~  the society 
.and the family. My suggest,ion of arbitration will strengthen the family 
-and . society. 

An' Honourable Kember: Please tell us about the On, M andli to 
which you referred yesterday when the Divorce Bm was under discussion. 

Kr.La1chand lfavalrai: I will give a short account so far as it is rele-
-vant to the Resolution now under di.scussi.on. One Lek Raj belonging to 
Hyderabad-Sind-w!l's doing business in silk and jeweller,Y. He went 
round the world as Smd merchants generally do. Sometime ago he settled 
1n Calcutta, some four years ago, and there he happened to meet a 
'Sadhu and learnt from him hypnotism and mesmerism. Then, he came 
to Bombay and from there migrated to hiR own native place. Coming 
-there, he started an association what is called 'katha' reading in the 
evenings a.nd he preached sermons on religion. Men and; women gathered 
in the evenings to listen to Ms prece,pts. This was going on quietly for 
.about Ii years. The.:J., all of a sudden, he started his mania of saying 
-that he is Brahma or God. He preached that eiVerbody is Brahma or 
'God. This is the doctrine he preaches. You are God, I am God, ;;TId 
-everybody is God or Brahma. He said when everybody is Brahma why 
'Should anyone marry another? He began inculcating these ideas into the 
1l'I1nds of women who came in contact with him. To the institution which 
be starl.ed he glnre the name of "Om MandZi". H-e !:laid that no woman 
'Should marry a husband. Not only that but he also said that even married 
women should leave their husbands and come to t.he Om ManifJli. Several 
-grown up married women, several young girls and even children went in. 
You may ask me why young girls !lnd children went in to ..the Mandli. 
Just as it is pointed out by my Honourable friend, Dr. Deshmukh, that 
women require residence and maintenance, so when these are offered to 
women they go to that place. IJek Raj being a rich man he p!"ovided 
'freely for all these things. He opened a school, built a hospital and also 
a hostel for women to live there and eat and drink and do whatever they 
liked. He said he would give them education, teach them that they ill'S 
Bra.hmas and so on. This was the origin of the Om Mandli. Slowly he 
went on collecting these women and girls who refused to go back to their 
'Own homes. This created bitterness throughout the country Ilnd so thf're 
was Sat!lag1'llJla. In t.he meantime, this man used to play like Kritlhna 
with his crown and with these girls ItS gopis all round him. One unmarri-
ed girl of 23 vears of age. is cRlled "()m Ra.dha", and that man is called 
Dada e ~ t e Krishna Himself. Afterwards, Government we!"e 
'asked to intervene. 

Kr. Deputy P.resident (Mr. Akhil Chandra Datta): The Honourable 
Member's time is up. 

lIr. L&1chand Navalrai: Very good, Sir, This man puts antiniony 
into their eves and also mesmerises them. These women and 

'3 p. m. girls refuse 'to go to their houses and now a tribunal has been 
appointed by Government, and let use hope this M.a.ndli will be destroyed. 
But if Dr Deshmukh's Bill had been passed yesterday, these women 
would ~ claimed divorce easily but, on the ~ of t ~ Resolution, 
they will get maintenance and residence and they Will remam happy snd 
the Om Mandli will go away. 
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The HOl101U'able Sir J(1Jb&mmad Za.fruIlah Khan: Sir, Mr. Joshi ex-
pressed some dissatisfaction with the amendment moved by Dr. Desh-
mukh inasmuch as it curtailed the scope of the original Resolution in 
two directions; Qne of the directions being that whereas the original 
Resolution applied to all women, Dr. Deshm\lkh's amendment was. res-
tricted to Hindu women. The Honourable the Leader of the Opposition 
also expressed some dissatisfaction regarding that aspect of the amendment 
because his feeling, as he said, was that in these matters there should be-
uniform advance and that we ought to aim at an objective which should 
apply to all communities. Now, Sir, if the Resolution had continued in its· 
original form it would have been impossible for Government to accept it. 
Apart from many other considerations, which would ' ~ stood in th.e way 
of Government accepting the original Resolution. one consideration certain1y 
would have been that the Muslim Members of this House and the Muslim 
community as a whole would not have l:!eel,l able to make themselves-
parties to a Resolution of that kind. They could not have reconciled them-
selves to the setting up of a committee, the terms of reference of which 
would be the teTms of the R-esolution inquiring, as the Resolution expresllesr 

into the rights and disabilities of-amo::tg others-Muslim women with 
reference to the matters set ·out in the Resolution. One clea'!' objection on 
their part would be that these matters that are set out in the original Reso-
lution are parts of the Muslim personal law in their case, as they are parts 
of the personai laws of other communities in the case of those communi-
ties. But, so far as the Muslim personal law is concerned, it is ba'Sed upon 
the Quran which is believed in by all M ualims as the very word of God. 
Whatever the appreciation of non-Muslims may be with. regard to tho;t 
position the Muslim position is clearly that. That being .so, the develop-
ment of Muslim personal law must be left to take place ~  certain 
defined lines and in certain defined channels, and ideas and considerations-
which may be relevant with regard to other systems of personal law would 
be entirely irrelevant so far as the Muslims are concerned. And the diffi. 
culty in the case of a committee like this would be that almost certainly 
it would have a majority of non-Muslims on it. The Muslim community 
can never consent to place itself in a position where, with regard to its 
personal law, recommendations should be made by a committee consisting 
of Muslims and non-Muslims of which the majority are non-Muslims. 

'Mr. S. Satyamurti ~  City: Non-Muhammadan Urban): Sir, itt 
that the position of the Government of India or of my Honourable friend" 
alone? Do the- Government of India admit that non-Muslims cannot 
legislate for Muslims? 

The Honourable Sir Kub&mmad ZafruIlah JDlaD: The Government. 
position is that all legislation, duly passed, is binding upon everybody. r 
am saying that, with regard to the original Resolution, one of the difficulties: 
would have been,-not by any means the sole difficulty,-that Muslims 
were not willing to accept a Resolution of that kind. That is one reason 
whv its terms have had to be confined to Hindu women as it was felt ~ t 
~ u e Members who represent the Hindu community might be anxiolls 

to have en inquiry of that kind. It is no secret that the Muslim Members 
were not anxious for it; they, as a matter of fact, were extremely anxious 
that there should be no committee of this kind. And I am explaining why 
that point of view is held by Muslims. I have said that Government's 
difficulty ~ that Muslims.would not want it. 
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.:Mr ••• ~ D D  An'angar: What about ,Selct Committees of 
thIS House? Is It to be the sa.me attitude there? 

The ~ ~e Sir .~ .  Zafrullah Khan: I am not talking of 
tegal. or t tu~ O  doctrmes; I am merely explaining the attitude of 
Mushms over thIs matter. 

:Mr. S. Satyamurt1: I want to know what is the attitude of the Govern-
ment. 

The Honourable Sir Muhammad Zafrullah Xhan.: The attitude of I,he 
Government has been and is the same today as it has been in t!~e past: 
that one of the considerations that has weight with Government in these 
matters is whether the representatives or an overwhelming majority of the 
representatives of the particular community which is likely to be affected 
by any matter that is under consideration is or is not in· support of th·) 
proposal. The Muslim attitude would be that a committee of that kind 
could not put themselves in the position of the Muslims who would be 
affected by any changes, that, as a result of the investigation of such 3 
committee, might be made in their personal law. After all, it is not a 
novel point of view. Spe8o'king purflly personally I would think that ~ e 
-question of setting up a committee to investigate into certain aspects of the 
Hindu law or certain aspects of the law affecting Hindu women is one 
entirely for the Hindu community. Similarly, the Muslims can say ~ t 
if it affects them, it ought to be a maiter entirely for them. I am· aware 
that sometimes Select Committees are set up to consider questions of that 
kind where all sections of the House are represented, but we have recently 
had a very happy experience of a Select Committee of that kind where the 
principle was accepted that where matter affects a particular community 
only it must be left entirely to the representatives of that community. I 
have referred to that matter because it has been raised by certain Honour-
able Members. Reverting to the Resolution what the Muslims are afraid 
of is that people who are not fully conversant with the basis of the Muslilll 
personal law and are unable to appreciate the naiure of the allegiance that 
Muslims owe to that basis might commit the Muslims to doctrineS and pri..'l-
eiples to which the Muslim community and their representatives could 
never become parties. Muslirp.s have in the past suffered and today suffar 
from that kind of knowledge more mischievous than ignorance which pe p ~ 
profess with regard to all these matters affecting the Muslim community. In 
complete unconsciousness of the fact that Muslim sentiments may be 
involved, expression is often given to myths which ~ treated ~ historical 
f!tcts. which have no more basis than the purest fictIOn and whIch wound 
the sentiments and feelings of Muslims. One has oft-en heard of the adage 
-if the mountain will not go to Muhammad, then Muhammad must go to 
the mountain. That kind of thing is glibly repeaLed. bailed upon a pure 
invention that at some time or the other the Holy Prophet said he could 
make the mountain move to him, as a kind of miracle t ~t ?e volunteered 
to show; that agai.n is a gross libel and yet, day afte; day, It .IS epe~te  not 
only in literature but also in speeches, cruelly woundmg MuslIm feelIngs ... 

:Mr ••• S. Aney: When Muslims themselves use that expression BdIIle-
times? TWe have heard them say it. 
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The Honourable Sir Muha.mmad Zafrullah Khan: If they do it they 
are worse offenders than the others. Another thing which continues t9-
be repeated is-hanging between earth and heaven like Muhammad's. 
coffin-another of those libels against Islam. Yet another libel is the aHag· 
ed doctrine that whatever is supposed to be in accord with the Quran should 
be permitted to survive and whatever is not in accord with the QUrllll. 
should be destroyed-like the long exploded myth put forward as a fact 
this morning that the library at Alexandria was burnt by the Muslims. 
This ki!J.d of ignorance makes Muslims apprehensive that if a committee of 
this kind is set up to investigate into questions affecting only t e e e' ~ 
it might commit them to doctrines and principles which would be most 
obnoxious to the Muslims generally. This is not an attitude to which any 
objection can be taken. . . . 

1Ir. S. Satyamurti: Oh, yes. 

The Honourable Sir Muhammad ZafruIlah Khan: Very good then: 
object. 

1Ir. S. Satyamurti: They are not above the law! 

The Honourable Sir lIuba.mmld ZafruIl&b. Khan: Exactly. 'They are-
not above the law and, therefore, their anxiety is all the keener that the-
law should not be changed in a manner which would be in conflict with· 
their religious sentiment. . . . 

1Ir. S. Satyamu'rti: This House can make any law. 

The u ~e Sir lIubammad Zaflullah ][han: Yes: if it could not, 
they would not be worned: it is because the Legislature can change any-
law that they are worried that such changes might take place. That is 
their 8'Pprehension, and I do hope that it will be realised that their personal 
law, according to their belief, being based on the Quran, which is the very 
word of God Himself, they cannot make themselves parties to any com-
mittees of this kind. No doubt there has, i::1 the past, been misinterpreta-
tion of that law; no doubt the development of that law ha'S in many direc-
tions been arrested; but that is a matter of which the Muslims themselves 
are conscious and they are making efforts that these misinterpretations 
should be rectified, that the development which has been arrested should: 
proceed along well rcognised channels. Their attitude is that it is for them 
to undertake the necessary investigation and to decide to what extent tl\e 
lnw which is accepted by Anglo-Indian courts should be modified so as to 
bring it into conformity with the real spirit of the Muslim law. That ill 
t.he whole distinction. 

lIr. It. Sant.ha.nam (Tanjore cum Trichinopoly: Non-Muhammadun· 
Rural): Sir, I was rather surprised to find that a Member of the Govern-
ment of India should feel called upon to explain what is exactly the 
Muslim point of view. There are other, and I hope, equally able re"[)re-
sentatives of the Muslim community in this House who do not have any 
dual role to playas the Honourable Member. All the time he was speak-
ing, I was wondering whether he was speaking as the spokesman of the 
Government of India or as spokesman of the Muslim community. In one 
sentence he was speaking about the attitude of the Government of India 
and in the next sentence he was spealting as a spokesman of the Muslim 
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community. I suggest that he may conveniently avoid such a double· 
~ e. I.have no objection to his argument itself: I am not questioning 
~: but . ~ would have been better offered by those who do not occupy 

hIs posItIOn, because I have got a serious fear and this fear is shared 
by many, that this idea of thinking in terms of community by persons 
~ . OC?Upy. responsible positions. would affect the very fountains' of' 
JustICe lD this country. (Interruption.) . 

I have, as a Hindu,' absolutely no objection that this committee 
should not go into the question of Muslim women if the Muslim com-
munity do not wapt it. I am not questioning that at all, but I want. 
to put forward two considerations. There is not a single amendment in. 
the order paper either by the Honourable Member or by any other mem--
ber of the Muslim community to that effect.. ....... 

Some Honourable Kembers: There is. 

Kr. It. Santhanam: I am sorry. At least ~ ey have not ~ e  it .. 
Secondly, I want to point out that there is not a single Muslim lady-
representative here. If the Muslims are .80 anxious about their rights. 
why do not they have a lady Member here to see that at least one woman 
spokesman of their community can be heard in this Assembly? It is 
not enough for" them to say that they are Muslims, and I suggest that;. 
our Muslim friends are not willing, are not anxious to give any freedom 
for Muslim women to speak what they fee1.. ..... 

An Honourable Kember: What do you know about them? 

Kr. It. Santhanam: Please send some Muslim lady in your place nt'xli 
time. 

Let me proceed to deal with the points at issue. :r'Rm quite content. 
if this Committee goes. into the question of the rights of .Hindu women,. 
and I ~  not be surprised if, in the· future, the Muslim women com-
plain that this Committee did not go into their difficulties. The Muslim 
community is already complaining that they are backward in education,. 
and they are trying their best to make up' for th.9ir backwardness, and, 
probably, at some future time muslim women will rea1ise that their' 
c!luse flas been ignored altogether by their representatives in this House-
when considering the question of their Hindu sisters. Well, I am quite 
willing for the present to confine myself to the Hindu community. 

Now, Sir, after the speech of my friend, Mr. Lalchancl Navalrai, t.he 
House will understand why Dada Lekhraj went to ~ . to start the Om 
M andli. The circumstances are apparently very u p~ O  there for a 
revolt bJ' the women of Sind, and it is a pity that this ~ I .u e u~  be 
full 0f 01d men who can think of women only ~ property_ ~  want to 
deal with them as such. Sir, there is a proverb III our provInce that no 
doctor should be allowed to treat his own child. I wish that yest.erday's: 
Bill had been in hands which were more detached towards the BIIl, ~  
what at any rate I expected was, that when a doctor adopted a chIld,_ 
he would take good care to see that the child was a ~e t y one. I ~  
90rry that Dr. Deshmukh. did not take good care to ~ee .t ~t the chIld 
which he adopted was qUIte a healthy one. I am afraId, It IS altogether 
anremic, and I wonder whether it is going to survive all this u t~ 
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[Mr. K. Santhanam.] 
;Sir, I know that the atmosphere of the House today ~  not. <J.uite pro-
pitious for a consideration of these questions in a proper SpIrIt. There 
is too much of an atmosphere of patronage. I do not want tha.t the 
women of India should take any rights under a feeling of patronage on 
the part of men. . Either these rights should be conceded to them as 
matter of fundamental human dignity or not at all. They say that the 
Committee will go into the question of maintenance. Sir, I object to 
the word itself. Why should a woman, in any part of the world, be 
maintained by anybody else? Either she has got the right to property 
or not at all. Let the women of India revolt, let them refuse to 
marry ........ . 

Kr. Lalchand Navalrai: Here is another Dada Lekhraj! (Laughter.) 

Kr. X. Santhanam: If all husbands are like Mr. Navalrai, we may 
'become like Dada Lekhraj. 

Well Sir, I suggest that what women require- are rights of property, 
in their 'own right, because they are born in this country, and they are 
citizens of this country, and not rights of maintenance conceded by a 
llUsband or a father or a son. It is said, Sir. that the Hjndu system of 
'inheritance is an ancient thing, but what is happening to Hindu society 
today? We are breaking it up in all directions. We have destroyed the 
·caite system, though, of course, a few people nowadays, especially when 
they make a lot of money, profess allegiance to it. We have completely 
destroyed the Hindu caste system; we send our sons and daught.ers to 
Europe and America for education, and only when we come to the ques-
-tion of inheritanc.e we say it is a venerable ancient system. Sir, I am 
·one of those who believe that Hindu society has to be reconstructed from 
·the bottom to the top if it is to survive. And, Sir, fortunately, efforts 
are being made in this direction by many eminent Indians, there are 
leaders who have got the spirit, who have got the ability not only to 
'reconstruct the Hindu society, but also to re-write the Vedas. I do not 
"think that ~ are going to swear by the Vedas for all time, Vedas which 
'Were written about ten thousand years ago. Mahatma Gandhi is actually 
re-writing the Vedas. He is re-writing the Vedas for our politics and for 
.our social system, and there are others equally eminent who art not only 
reconstructing our political system but also our systems of inheritance 
marriage and the conditions of marriage and so on. Here, the only ~ 
ditions should be absolute equality and human dignity. Subject to those 
-conditi.ons, if there are any good things in the old regime, by all means 
let us keep the:r;n: If there is anything bad in the old regime or unsuited 
to present condItIOns, let us sweep them away. I do not believe in these 
piecemeal reforms of giving rights of maintenance to women. I am 
sorry that there should be any body of women who would agree witli 
the Honourable the Law Member when he said that they only want 
!maintenance from somebody. I want the women of India to say-"Take 
'away these reforms, we do not wa?t to be maintained in any p ~ or 
'by anybody. Today we want our nghts to property, we want our rights 
"as daughters." .. In fact, ~ they wa.nt ri/Q"hts from their husbands, they 

~u  also InSISt that t. ~  husbands should gel; them equal rights. 
It IS only on. u~  ~It  that the women of India can attain self-
respect and dIgnIty. Blr, I suggest that smaIl reforms are the enemies 
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of great refonns, and in this matter of fundamental principle, in this' 
matter of fundumental human dign.ity, the women of India ought not. 
to compromise; they ought to claim absolute equality, and no favour, 

Dr. Sir Ziauddin Ahmad (United ;provinces Southern D ~ 
Muhammadan Rural): Sir, my friend, Mr. - t;;anthanam, said something 
about the Honourable Sir Muhammad Zafrullah Khan. There are two 
points to which I should like to invite the attention of the House. If 
the Honourable Sir Muhammad Zafrullah Khan accepted an office under-
Government, it does not follow that he has ceased to be a Muslim. He 
is as ;much a Muslim as any other Muslim, and nobody is expected to 
change his religious views merely because he has accepted an office under 
Government. Then, the second point is this. Mr. Santhanam suggested 
that .the ~ u  should re-write the Vedas, but if anyone among the 
Muslims saId that we should re-write the Quran, there would be enor-
mous agitation in the country, not only in India but in all the Muslim 
countries of the world. ' 

Now, Sir, coming to the Resolution itself, it is proposed that a Com-
mittee should be appointed of non-Muslims to discuss questions relating 
to the rights and disabilities of women, their ownership to property, and 
so forth. This particular motion will certainly interfere with the tenets 
of. Islam, and if any Com;mittee of the kind proposed recommended a 
thing against the tenets of Islam and as a result there is a strong agita-
tion in the country among the Muslims, then the Government would say: 
"Oh, why did you not teB us in time about it? All this agitation has 
been started now; it was your duty to inform us in time". Therefore, I 
think the HonOlV"able Sir Muhammad Zafrullah Khan has done his duty 
in time by pointing out on the floor of the House that if a Committee of 
this nature is accepted by Muslims, it will oortainly create an immense 
amount of agitation among the Muslims outside, and, therefore, the 

u ~e Sir Muhammad Zafrullah Khan has done his duty as a mem-
ber of the Muslim community and warned the House of the consequences 
if a proposal of this kind were acc,epted by the House. 

Then, Sir, it has been pointed out tin;Le after time that the present 
position of women is very bad in India. It is said that the position of .... 
women in India, with special reference to their rights and disabilities in 
regard to ownership and disposal of property, is entirely hopeless. Now, 
Sir, in the Muslim religion there i& a fixed right, and our religion is the 
first religion which has not ignored women with regard to their rights to 
ownership and disposal of property. Our religion ghoes a full share in the 
property to our women which no other religion does, and now the Honour-
able Member by his Resolution wants an outSlde body to interfere in this 
matter. Take, again, the question of rights of guardianship over children 
-here we have got a definite rule for this among Muslims, and. therefore, 
we do not want any outside Committee to interfere III our affairs. Then, 
take 'the question of rights of inheritance and succession; for these also 
we have got a regular Code, and no change of any kind is needed for 
us from anybody, especially non-Muslims. Then Mmes the question of 
marital rights. It is all very well for my ~ e , Dr. Deshmukh, to pro-
pose an amendment about divorce, but Mussalmans do not want any-
thing of the kind. ! ~ are direct interferences with t.he Muslim 
religion. 
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111'. ][. D. ~ D ID AyJangar: What about Mr. Kazmi's Bill? 

Dr. Sir Ziauddin Ahmad: I am sOlTY, my Honourable friend e ~ 
understood Mr. Kazmi's Bill, and it is useless to argue with him. This 
is a direct interference with the Muslim religion, and there would be 
very great excitement if a Resolution of this kind was accepted and the 
Government make the slightest attempt to give effect to such a Resolu-
tion. It is certainly right for anybody who is a Muslim in this ~O I ' 
to point out very clearly that any attempt at such mterference wIll be 
strongly resented by the Muslims. It may be said, this ill of a permissive 
nnture, which the Muslims mayor may not do. Now, if a person says •. 
you shc.uld not do a particular thing, it becomes obligatory on him. 
Suppose there is a mosque. and it is said that I may go and say my prayers 
in that mosque or I may not; it is optional whether I do it or not. 
But if anybody comes and tells me, you must not say your prayers in 
this particular mosque, it is obligatory on me to go there and say my 
prayers. There are many other t,hings of this lrind which probably woul.i 
be solved if there were no external interference. External interference is 

11 thing which Muslims could not tolerate. The next point is this. I ,b 
not want to refer to the queRtion of the burning of the Library at 
Alexandria which has been ruled out. It has been repeatedly 'pointed od 
both ....... . 

Kr. ]I. S. Aney: May I have a little information from the Honourable 
Member? What did the Mussalmans try to do when the late Mustafa 
Kemal Pasha did away with many of these things? 

Dr. Sir Ziauddin Ahmad: H you gll by newspaper reports-do not 
believe what appears in the papers. I do not want to pursue the point •. 
but my Honourable friend, Syed Murtuza Sahib Bahadur, has said clearly 
that the Library had beAn burnt long before that, and there was nothing 
left to be t~ Therefore, that thing was invented by one historian 
maliciously, and it was copied one after another, but this thing was 
clearly explained by Maulana Shibli in his book, and the last couplet of hia 
book: • 

"llzam allTOn pI! dett! the, 
Qll8llT apnti nikal tiyu" 

Tins proves that this Library was not burnt by Mussalmans. The 
argument ~ the Leader of the Opposition was this, tluLt the Mussalm:lns' 
are not anxious to have anything which is outside the Koranic law, so 
much so that they have even burnt the Library. That is not. the ca-se. 
As far as these religious tenets are concerned, we do believe that the 
Koran is complete by itself; we do not want any refor:mer, we do not 
want any Legislature, we do not want any person to make a-ny chang'J 
in the Koranic law. In this respect, Muslims are very strong, whether 
it is the 20th century or the 4Ot.h century. Up to the day of resurrec-
tion, this is the firm religious belief that Koran remains and no addition 

. {lan ?e made, and we cannot tol.erate any society or any committee to 
conSIder and alter the tenets which are really prescribed in the Koran. 
If my Honourable friend will excuse me, I will make a quotation from 
Rranford. I1 you read his book on psychology, you will find, he askJ 
what is Hindu religion? He says that Hindu religion is a collection of 
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, dogmas which can answer to everything except a religion which is com-
plete in itself. They can change the Vedas 8S my Honeurable friend, 
Mr. Santhanam, said but a religion which is complete in itself has ~ t 
no room for alteration of any kind whatever ........ . 

lIabu B"&ijnath Bajoria (Marwari Association: Indian Commerce): The 
I'emuks of my Honourable friend are objectionable. 

Dr. Sir Zlauddin Ahmad: I have quoted Branford. Why did you 
not object to Mr. Santhanam when he spoke? 

Jlabu Baijnath Bajorla: I will reply to him. 

_ Dr. Sir Ziauddin Ahmad: We do not object if our Hindu friends bring 
forward a measure about their own social customs. That is a domestic 
question for- tMnlselves, and we do not interfere in that; but if they want 
to extend this to the Muslims, then we do certainly stand in the way 
and would not allow it. We have had sad experience about the Sarda 
Act. When the Rill was introd1lced, it was clearly understood that it 
was a measure to be applied to Hindus only, but when it went to the 
Select Committee, the whole thing was changed and we were astonished 
to find. that it applied not only to Hindus, but also to Muslims. (Inter-
ruption.) My Honourable friend says, it was at the request of Muham-
madan Members. I say, there are always some Muslims who do not 
believe in many things, but their opinion cannot be taken as an autho-
rity by the whole bulk of Muslims. The Act was opposed so much by 
the Muslims that the Government had to make an announcement that it 
was not to be applied in the case of Muslims. I apprehend that i': a. 
Resolution of this kind is adopted and if a committee is appointed to 
look into the matter, as far as we are concerned. I have no doubt that 
it will be very otrongly opposed and will be regarded as an interference 
in our religion I}nd as going against the formal announcement made by 
the British Gov.ernment that they will not interfere in the religion of any 
particular community. It is not for me to comment on the views of the 
.Hindu Members, but I would like to say that a Resolution of this kind 
will interfere in our religious tenets and will hoe strongly resented by the 
Mussalmans, and the less we say about them, the better. 

:Babu :Baijnath :BajOria: I have no objection to the amendment. 
. An Honourable Member: Mr. Bajoria has already spoken on the Resolu-
tion. ,- • 

Mr. Deputy President (Mr. Akhil Chandra Datta): The C1.18il· under-
-stands the position is this. Mr. Bajoria spoke on t}:le former o.::easion ~  
this arQ.endment had not been moved, a.nd he is now entitled to speak (,n 
the 1l11lendment. He can speak on the 3Jllendment :md not on the' orioinal 
Reso:ution. 0 

BabU :Baijnath Baloria: 1 won't speak on the original Resolution; I 
will speak only on this amendment. I have 'not much objection to th!s 
amendment. As a reasonable man, I always take a sane view of things. 

- l am being abusl:'d that I am against social reforms. I am a!l'ainst buch 
lIocial reforms that go against the tenets. of Hinduism. I think that 80 
fat as religion is concerned, it cannot be mended, it can be ended only. . W' 
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[Babu Baijllath Bajoria.] 
Sir, I was very much surprised'to hear the remarks of my friend, Mr. 

Santhanam. I still wonder whether as a Hindu he can utter these WC'.rda. 
If he will utter these words outside this Assemblv, he will find that he is 
tabooed. 

1Ir. E. Santhanam: On a point of personal explanation. I may inform 
the Honourable Member that I have done so in tens of public meeting3. 
if not hundreds. 

Babu BaijDa\h Bajoria: Can any Hindu attack the Vedas on which the 
Hindu religion is based? If you take away the Vedas, the Hindu religion 
is absolutely gone. It 'will be Imy other religion, but not· Hinduism. 

An Honourable Kember: It is a new edition. 
Babu BifjDath Bajoria: It may be Lord Krishna in Mr. Sani-hanam's 

form. In view of the harm his remarks have done to 'the Hindus in general 
and to the Hindu Members of this House in particular, I would request; 
the Honourable Member to withdraw t·hose words. I am sorry that this 
debate had taken a new tum after t.he Lunch interval. We have beE'n going 
into many other things and the main subject of the Resolution has been 
given the go-by. The Honourable Sir N. N. Sirear, the Leader of the 
House, said, that this amendment was drafted by him Rnd made a present 
of to Dr. Deshmukh. It was so to say giving him some consolation I te~ 
the severe thrashing he got from the Honourable the Law Member yester-
day. He was wiping his tears. It is Raid that Dr. Deshmukh is a ~ e t 
champion of women. 

[At this stage, Mr. President (The Honourable Sir Abour R'lhim) re-
sumed the Chair.] . 

He is advocating a policy which superficially may be to their benefit, 
hut in reality he is taking them to the abyss. I am one of those who wants 

, that our ladies, whether they be Hindus. Muhammadans or others. should 
live in comfort and peace and respeC'tably in their houses. There can be 
no question about that. As a true Hindu, I would also like that alter 
their death the women should also get their salvation, which is, after all, 
the aim of human life Rnd of Hindu religion and I am opposed to such 
legislatio'n as divorce, inter-caste marriages and so on, because I really 
feel that they are directly against the tenets of the Hindu ~  Dtld 
will, lelld' to the misery of women in this life and et.ernal degradation aftE'r-
wards. What is meant by social reform? At the present moment it 
means getting away from the social code of Hinduism and the overthrow 
of Hindu theology. This is the sD-called social reform. I should like 
Hindu women to get decent maintenance and a decent residencE'. r do 
not think there is much complaint ahout this. There are cases of bardshiv 
amongst the Hindus as there are cases of hardship in all communities and 
in all countries but, as a mat,ter of fact, Hindu ladies are genet'l111v well 
contented. I have no hesitation in sllying that it is onl" t.ho8i\ ~ e  
who have got 'Vestem education ana who have become" Ilradnates aud 
lawyers and have talten up to the ~ e  learned professions that are 
disgusted with the present state of thmgs .. Tn this (;onnection T wouhl 
remmd the House about Mahatma Gandhi's advice to the modem girl. t 
t ~ mY friend, Dr. Deshmukh, must have read it. 
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" 
Dr. G. V. Deshmukh: I am prepared to follow Mahatma Gandhi in 

everything. Look after yourself. 

Babu Baijnath Bajoria: He is taking exception to the mode of living 
-of the Hindu women. He has told them that they should look after tbeir 
bearth and home and not look after many other things which do not COD-
cern them. I would like to tell the House what Bernard Shaw has 01>-
served: 

"Undoubtedly, in nine cases out of ten, the mad restlessness of the modem 
woman, discontent with her home, with her lot, with herself and with her husband 
most of all is a curious psychological anathema." 

I do not want to go very much farther than that. 
Then, Sir, I have got a cutting here, which is a letter writtw by a 

person who calls himself "Disillusioned". It is a very small paragraph 
and, with your permission, I will read it. It is from the State8m.an and 
not from al!..v Sanatanist p8'Per. He writes: 

"My wife is a well educated, cultured modern girl. Having received her education 
at a regular public institution, she cau play bridge, badminton, basket ball, etc., 
dress herself up in t.he modern style, read novels and journals and even discu •• 
politics at home and abroad. She can do all that; but, more than that, I have now 
ceased to expect from hel'. She does not know the alphabets of cookiug and sewing. 

Keeping the milkman's account, the laundry acconnt end other household accounts and 
.also the general supervision of the House still remains .my job, which I have no al-
ternative but to carry out to the best of my ability. Would some sympathetic reader 
kindly tell me if this is what is meant by enli::thtenment and progress. Her discus-
sions regarding Hitler and Mussolini may perhaps lead to a disentanglement of the 
European political situation and avert a world war, but have most certainly thrown 
my house into chaos and deprived me of all peace of mind." 

Sir, these are the women who are discontented with their lot and these 
.are the women whose cause hilS been championed by Dr. Deshmukh. 

Sir, I will not now go into i,he matter of divorce, because, if I were to 
do it, all the interest of the debate, when it comes up during the Sin,h 
Session, will be gone. Now, about residence and maintemuwf'. As I have 
already said, I strongly approve of the idea that women must ~'  a 
decent residence and a decent maintenance and if there are cases .. If hard-
~ p, if these can be removed by any Committee or by legislation. let that 
be done, but do not revolutionize our ancient customs or the ~ ~ t law 

• or the ancient Hindu religion. There is one thing which I would like to 
point out about this Committee, however. What do we geuera]y find 
when such Committees are Appointed? The terms of reference 3re restrict-
-ad to parthmlar things; in t.his case the terms of reference are onl.v restrict-
-ed to ma.intenance and residence. But they may go roving into othr 
matters-matters for· instance like divorce. I have got s:>me precedents 
1l-bout this. If I remember aright, a Committee was appointed under the 
presidency of Sir Moropant Joshi. That Committee, as far as I know, 
was IWppointed to inquire about the age of consent Bill. But Lhev went 
intt>· all sorts of matters and it was on the report of that Committee' princi-
pally that the Sarda Act was passed. (Interruption. Question.) T will 
not now go into the matter of that Act but will only say this thAt wI,en 
Mr. Sards introduced the Bill, he wanted the ages of twelve and sixteen 
but those ages were raised in the Select Committee to u t~e  Il.nd 
~ tee  on the bAsis of the Joshi Committee's Report. 

Kr. President ('fhe Honourable Sir Abdur Rahim): The Honourable 
Member's time if! up. 
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Babu Batjnath B!Ljoria: I will take only one minute more, Sir, if y011 
will allow me. About this personnel of t.he Committee, that is an impurt;.. 
ant thing. I agree that in these matters the personnel of t.he ~ mmitt: e-
must be very eminent men and men of judicial ability, and there must be 
men equally of orthodox views and of reformist views. I do nOL claim 
to be a member of this Committee beJause I am neither 11 ,~e  nor a 
jurist or anyt.hing. With these- remarks, I support t.he amendment of Dr. 
Deshmukh. 

I 

Mr. B. D&& (Orissa Division: Non-Muhammadnn:) 'Sir, it is gratifying 
to me that at :east once in the iife of ~  refonn measure I am speaking 
after my friend, Mr. Bajoria, has spoken. I find Mr. Bajoria's old citndel 
of the Shastras has been shelved. He nCtw quotes 8S authority Remflrd 
Shaw and the 8tate,sman and just.ifies his opposition to social reforms. I 
l'ollgrlt!ulat-e him on the attitude thnt he has taken up now and 8111 glad that 
he supports the amendment which has been moved by my friend, Dr. Df'sh-
rnukh. Sir, it is very regrettable that the only woman member of the 
House, Shrimati Radhabai Subbarayan, is not present on the floor 'Jf this 
House to voice the women's view-point. Otherwise, we would not h",ve-
heard the speeches that were delivered by my Honourable friend, Mr. 
Lalchand Navalrai or, by my friend, Mr. Ananthasayanam Ayyangar. 
Sir, it is surprising, as my Honourable friend. Mr. Santhanam, hag pointed 
out, how man always takes up the position of patronizing everybody and, 
pRrt.icularly, when· it comes to any social reform legislation about ~ . 
TTnfortunately, as this House is constituted, there is so far only one woman 
Mem ber Rnd so the woman's CRse has not been proJX"rly represented. 
Sir, woman does not wllnt to have pe~ \  favolll'P from men, but ~ e has 
a right to live in this world. Women have every right to get equllI statl!fI: 
t.f life in this country and I am glad that this amending Resolution is 
lw.ceptable to Government; at least there will be some inquiry on problems 
affecting rights and privileges of women although it is at present limited 
to residence and maintenance Df Hindu women. 

SIr, it is very unfortunate and this is not the first time, but always 
"hen social reforms measures are discussed, mere man talks in this HCtusl!' 
lind talks of religion. I Cltnnot understand and I have neorer understood,-
not being a lawyer, how social refomls are so deeply connect.ed with rcli-
gion. '1'0 Mr. Bajoria eve.ry little custom is religion. Sir. to 11113, though 
I om B Hjndu, I do not think my God has asked me tv ~  . .Igllise every 
little practice that is observed at present as part of my religion. Sir, I 
regret very much that though my Muslim friends on t.he floor of this House 
have sympathised with this Resolution, they 'have talmn up the Ilttitude-
"discuss not the similar aspect of the life of the Muslim womall, tl-.tIt 
should be e t e~.  left ,to Muslim erlltiites and to Muslimf;." Sir, OT'.t: 
t:hing I would point out; I do not regret it. My Muslim friend!'l, when 
they take up that attitude, probably are Rfraid t.hat the mo"!'e rC'formiug-
prindples of other religious denominations might bring about revolufonllry 
changes in their own religious and sooiRI customs. I maintain, Air, that 
if t·here are certain reforms introduced for Hindu women, Muslim women 
will naturally be affected by that, in t.ime. Although we men-fCllk h'lve 
h('eD t ~ in terms of re:igioD, ~ te and creed, I have heard it f!"Om 
my WUTIlen friends that whenever they meet" they never talk in term!; of rt'li-
glon; they a!wa:vs talk in t-erms of one community; their p' .~e  has been 1.1-
ways that of oppression by men Rnd then men-folk. Though I do not 
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understand wha·t; is religion, I feel that women have suffered everywhere 
because it is t~ e priest-craft .and the men, through their man-made laws 
whether in the name' 9f religion or in the name of the State, have not.. ~eD 
giving women their proper rights. Sir, to me it is a matter of gratification 
that the Government have come up a step or two forward and have 
supported the amendment which has been moved by my Honourable 
friend, Dr. Deshmukh. Sir, I am an optimist. I am not one of those who 
think that man will always patronise women or man will always legislate. 
for women. 

l'he time is coming as I stated on another historic occasion on the floor--
of this House when this House will have a preponrlerat:ngly 

4 p. M. large number of women. I wi!: not go to the extent; of saying that· 
half i,he number w111 consist of men and half of women but the time is coming 
when Bajorias and Lak:hands will have to be more modest on the 1I00r of 
this House in their patronising tones and in their repetitions from dusty 
papers which have no bearing on the realities of life. With these (,bservo..-
I:iOllb, Sir, I support the motion . 

. Sir Abdul Ha.lim Ghulnavi (Dacca cum Mymensingh: Muhammadan 
Rural): Mr. President, this afternoon the discussion of the Resolution 
engendered considerable heat and my Honourable friend, Mr. Santhanam, 
charged my Honourable friend, Sir Muhammad Zafrullah Khan, with 
introducing communalism into Government, because he expressed the view 
of the u ~ , both outside and inside this House. My friend perhaps 
is overlooking one aspect of the Government of India as it is constituted 
today. The Government of India alwa-ys includes a representative Hindu 
and a representative Muslim element. 

Mr. S. Satyamurti: Nothing of the kind. 
Sir Abdul Halim Ghumavi: Certainly that is the position. 
Mr. S. Satyamurti: Nothing of the kind: Two Indians please. 

Sir Abdul Halim Ghuznavi: "Two Indians" means one ~ Muslim an;! 
the other a Hindu. That is a fact, and it is no use denying it. . The 
Muslim Member is bound to express to and inform the Government of the 
views of the Mussalmans and the Hindu Member is bound to express to 
and inform the Government of the views of the Hindus. We, the Muslim 
Members of this House, would have charged the Honourable Sir Muhammad 
Zafru:Iah Khan of having neglected his duty if he had not expressed clearly 
the views of the Mussalmans in this House in the way in which he has 
done. He" has made it abundantly dear that he expressed the views of 
the Mussalmans and he as a Mussalman also agreed with that view. 
That has nothing to do with the Government or with a.nybody else. If 
pr. Deshmukh had not moved this amendment to restrict the scope of 
t ~ Resolution for the improvement of the rights of Hindu women only, 
the Government would not have accepted the Resolution. Although .there 
may not be a mandate for us, the Members of the Muslim League Party 
can talk on this Reso:ution. 'Ve can tulk or kiss, hut we can do nothing 
else. The observance of neutrality would not '~ applied to this case, 
and then I would have seen how the Honourable Members would hava 
carried this in spite of the enormous majority which the;y have. We realise 

. that we are under the Congress Government. 

JIr ••• S. Alley: Not here. 
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Sir Abdul B&Um Ghumavi: Everywhere now. The Congress Gov-
ernment dictate and the Government of India or the Governments of the 
Congress Provinces carry out those orders. That is the pt>sition. Never-
theless, let them not play with the Mussalmans. The Mussalmans stand 
by their Holy Quran. They take ~t as ~ .e word of God, and n<? amount 
of talking and no amount of persuasiOn wIll make us change our vIews. 

P&ndit Sri Kiishna Dutta P&Uwal (Agra Division: Non-Muhammadan 
Rural): What about Kemal Pa-sha? 

Sir Abdul B&lim Ghuznavl: He dared not talk anything about the 
Hoiy Quran. He dared n6t change one word of the Holy Quran, other-
wise his head would have been chopped off straightaway. Therefore, so 
far as the Mussalmans are concerned, we do not require anything to be done 
for us. Everything that this Resolution seeks to provide is being provided 
ana has -been provided by the Holy Quran to our Muslim women. They 
enjoy more rights under the Quranic law than the rights that you want to 
give to your Hindu women. 

Sir, this mornin'g, my Honourable friend; Maulvi Murtuza Sahib, said 
that so far as the Muslim League Party was concerned, we have no objec-
tion if the Hindus in a majority want to have these reforms. We know 
the result of these reforms. We had the taste of the Sarda Act and 
we do not desire other similar dishes sened out to us. My friend, Mr. 
Bajoria, read out a very nice little story from the State8man which should 
be an eye-opener to those reformers who wanted to rush reforms at the 
topmost speed. In the meantime, we had better wait and see how it is 
received in the country. 

Sir Oowa.sji Jehangir: Mr. President, I had no intention of -taking part 
in this discussion today, but I cannot' help feeling and expressing the 
opinion that today's debate does not augur well either for the future of 
this country or for social reform in this country. I would like to make one 
point perfectly clear which I have often felt. The House, as it is consti-
tuted, has representatives of all communities. There are Honourable 
Members in this House who are for reform in a hurry, and there are t ~ , 
who are against reform altogether. Therefore. it is a fairly representative 
body expressing and echoing the views of large sections of our people. 
But because the House has the power to legislate, that does not mean that 
anyone community in this Honourable House, even if they are in a majority, 
and even when we get further reforms in this House, should use that 
majority for thrusting social reforms down the throats of any community in 
this country. That principle must always be borne in mind. Let us 
make sure that in future when the real .. Swaraj" Government sits on these 
Benches and will, I hope, have a large majority behind them, they will 
not take advantage of their position to thrust social reforms down the throats 
of any minority community, which does not want those reforms for them-
selves. . 

Dr. G. V. DeBhmukh: Are you talking about prohibition in Bombay? 

Sir Oowaajl JehaDgir: I am talking of general priniciples which you 
will have to follow in the future if you do not want anarchy in this country. 

Dr. G. V. D8Illmukh: Your community is kicking up a.row about it. 
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Sir Cowasji .Jehangir: And you will heaT more about it in the tutur:. 
By all means, let my Honourable friends, the Hindus, have reforms 

for their own community,. and nobody will be more pleased to see that 
those reforms become effective than myself. I for one would like to see 
these reforms go as far as it is possible even to meet the views of those 
who want reform in a hurry. Let them try, let them have it and may 
Providence help them to get it. But because I come from a very smaH 
community, they cannot keep my community back from having the reforms 
they desire. I put the reverse question. Supposing, Mr. President, when 
the Parsi Divorce Bill came before this House a couple of years ago, a 
measure which is more advanced than any measure in Europe today, sup-
posing my Honourable friend, Mr. Bhulabhai J. Desai, who helped us 
to a great extent, would have turned round and said: "no, because my 
community cannot go so far ahead, and we have a large majority, we 
will not allow you to go so far ahean". - He would never h8 ve taken up 
that attitude. He helped us, notwithstanding the fact that he knew 
very well that his cOInmunity was not going to get any benefit from it. 
We wanted to go further and faster than anybody else in the world. 
With regard to divorce law, he came forward to help us. In the same 
way if a small community came rorward and said, "you are going too fast 
for us, by all means go yourself, but do not drag us with you", I would 
suggest that under those conditions my Honourable friend, the Leader of 
the Opposition, would say, "all right, have your way. If a large majority 
of your community do not want to go as far as some other sections of 
the House want to go, you stay behind and follow in good time". 'rhat is 
the spirit which this House should adopt and that is the only spirit which 
will bring peace and prosperity to India. But let us not exercise the 
powers that we may have in this House in future with a big majority 
behind the Government to thrust social reforms down tne throats of 
people who will not accept them. But if, God forbid, any Government in 
the Provinces or any Government in the Ccntre in the future I t~ pt  to 
use its majority in that way, T will warn my countrymen that it must 
end in anarchy . 

. ~ . e e t, we ~e ~ in this country all people belonging to one 
relIgIon. w.e ~ not m thIS u t~y people speaking the same tongue. 
We are not m thIS country all peop,e having the same culture. There 
aTe othe! countries placed like ourselves, where there are several" tongues 
8poken In the same country, several religions being professed and held 
sacred by its people. 

Kr. Bhulabhai J. Desai: The Honourable Member evidently does not 
know the history of other countries. 

Sir Oowasji Jehangir: It is no use for the Honourable the I.eader of 
the Opposition to say that he is the only man in this House who haR all 
the knowledge of all the worlds and of all subjects including law and 
hypocrisy. 

Kr. Bhulabh&i J. Desai: I confess I have no knowledge absolutely of 
hypocrisy. I agree with you there. 

Dr. G. V. Deshmukh: All that knowledge' is possessed by the Honour-
able Member who is speaking just now. 

Sir Oowasji Jenhagir: I do not say that I have a monopoly of all 
knowledge. I deny to anyone in the House a knowledge of all subjects 
and of all places. Sir, there may be difference of opinion. But to 8ay 
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[Sir Cowasji J ehangir. ] 
that nobody else has knowledge of any other country but his· own is: 
arrogating to oneself a claim which this House will not admit. If .the 
future of this country is to be peaceful, if we are all to get on well with one 
another, we must not thrust our opinions down the throats of others. 
We may have them for ourselves. We may thrust them down the-
throats of our own people, but do not thrust them. down the throats or 
people who do not believe in them. I say the same about p~ t . 

Dr. G. V. Deshmukh: The cat is out of the bag. 

Sir Cowasji .Tehangir: It is the guilty conscience of my Honourable· 
friend that prompted him to remind me of this subject. 

Mr. Bhul&bhai.T. Desai: I ~ e to a point of order, Sir. 
:Mr. President (The Honourable Sir Abdur Rahim): I would remind the 

Honourable Member that he is digressing from the subject matter of the-
Resloution. He has dealt with it in general terms. He may now pro.-
ceed- with the Resolution. 

Sir Cowasji .JehaDgir: I never brought up the subject myself. It ~ 
the gui;ty conscience of my Honourable colleague from Bombay that re-
minded me of it. 

I will only conclude by saying this. Let us all consider ourselves 
brothers out to help each other in getting such measure of social reform!> 
as we desire. 

Mr. S. Satyamuni: Each brother must mean a family according to my 
Honourable friend I 

Sir Oowasji .TehaDgir: ,My Honourable friend, Mr. 8aytamurti, must 
realise that he and his community cannot hope to legislate, in future, for 
all communities, nor in this country can the same social legislation apply 
to all communities. If that doctrine were to be accepted that the samE! 
social legislation should apply to all communities in this great country t 
where will my small community be? 

:Mr. Bhul&bbai .J. Desai: With us. 
Sir Cowaaji .Teha.ngir: We will have social reform as far as we want 

to go. Would you say, !'remain with us because we cannot advance and 
we will not let you a·dvance". I will put the reverse. Those who want t() 
advance further and more rapidly,- let them by all means do so, but do 
not drag others along with you. (Interruption.) Let the watchword of 
this Honourable House b.e tolerance, and as long as there is tolerance, 
we shall all have the social reform that we deserve. If we do not 
deserve it, we will not get it. W e ~  get the social reform that we 
deserve and I do wish all success to this Committee that is to be appointed, 
and I sincerely and honestly desire that this should be only the forerunner 
of many more committees of this character, not only for my Hindu friends, 
but Jf necessary even for my Muslim friends, and if need be also for my 
poor small community. 

J[aulaDa Zafar Air lD1&n: Sir, I vehemently oppose the Resolution 
moved by my Honourable friend, :Mr. Hegde. There were amendments 
against by nBme and the names of my Honourable friends, Maulvi Abdul 
Ghani and Syed Murtuza Saheb Bahadur, and we would have pressed our 
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amendments had it not been for the fact t.hat my Honourable friend, Dr. 
Deshmukh, spared us the necessit.y for doing so. But as regards the 
originai Resolution as it stands, I must give my views as to what it is, 
whether it is worth the paper on which it is writt.en. I have been hearing 
many times that Muslims must look upon themselves as a community. 
Our Hindu ·friends want the Muslims to be part and parcel of the grea.t-
Hindu nation that lives in India. It is incorrect to say that we are a 
community. We are a nation. 

lI(r. II. S. Aney: No, no. 
lIaulana zafar Ali Khan: No, the Hindus are a nation. But we -the-

Muslims are also a nation.. 
M:r ... S. hey: No, no. 
lIaubi Jluhammad Abdul Ghani: No, no. 
Jlaulana Zafar Ali Xh.&n: We are not a community. The Muslims are-

a nation. We in India are a nation; we have a civilization of our own, 
and we have got traditions of our own. We cannot merge into the great 
body which calls itself the Hindu nation. Our conception of God, our-
l'onception of the Prophet and our conception of religion is quite different 
from theirs. Just now I have heard Dr. Deshmukh who is a Hindu of 
Hindus and a blue-blooded Hindu. Yesterday, he was telling us that 
Hinduism is changing constantly, from time to time and from epoch to.. 
epoch; and when I humbly reminded him that if Hinduism is changing 
he can tomorrow become a Muslim, he said that he can never do that. 
I welcome his constancy but this is arguing in a circle. Hinduism is 
changing but you cannot change. "'bat is that? Then again today 
! heard from my Honourable friend, Mr. Santhanam,-and I hear it 
today for the third time from the intelligentsia,-that the Vedas lire 
not revealed and they can be re-written. Now what is religion with the 
M usIims ? With us religion is based on revelation. and we do not ~ .  
.like free· thinking Hindus that revelation as a basis of thought and 
belief is fatal to the intellectual development of man. The law of Islam 
is the Quran; the iurisprudence of Islam is the Quran; and that is on·' 
fundamental creed from the earliest times till Doomsday. It is Ilnchllnlle-
able and we believe in it as the final word' of God to man. It is the 
natural rule and law of life. it is the social code, it is the moral code, 
it is the economic code. it is the religions code. These thin!!"E,! that you 
are thinking of tod-ay were provided for 1.350 years ago. And I assure my 
Honourable friend. Dr. Deshmukh. that I will support him not because-
it is a reciprocal courtesy but because hroad-mind-edneEls is a virtue t,hat 
has heen denied to them. Only the other dav. when the law of divorce 
for Muslim women was being enacted, my friend. Maulvi Syed Murtuz8 
Sahib. proposed' a slight amendment and the whole of these Congress 
Benches VI-ent against us. What would have happened . . _ . . 

M:r. President (The Honourable Sir Abdur Rahim): The Honourable-
Member need not refer to all that. He must not say anything which-
would revive the controversy. ! 

llaulana Zalar All lDla.n: We are not SQ narr::lw-minded as the Eng--
Hehmen and we are not so narrow-minded as the Hindus. Let t,hese 
narrow-minded bodies join together and stew in their own juice; we stand' 
apart as the ~e of power between the two and we will look at eacJr 
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[Maulauu 7.afar Ali Khan.] 
question on its merits. Wherever there is right, we will be on the side 
of the right; whe!"ever there is wrong, we are against the wrong. 'And 
BO with regard to this question of the rights of women, because I find that 
Bome sisters sitting over there . . . . 

Kr. s. Satyamurti: You cannot refer to the gallery. 

][auIana Z&far Ali ][han: Hindu women all over India are being 
• trampled under foot. (Voices of "No, no. ") They are suffering from 

many disabilities, otherwise, there is no use bringing forward this Resolu-
tion. So, in ord-er to remove those disabilities, my Honourable friend, Dr. 
Deshmukh, has brought an amendment to the Q1;ginal Resolution in which 
it is stated that the right of mainf'enance and the right of residence which 
have been denied to Hindu women shouJd be conceded to them through 

.8 legislative measure, and six persons including a woman should consti-
'tute a committee and consider these things and then place the matter 
:before the House. I have nothing to say to that because Dr. Deshmukh 
was wise enough not to include Muslim women within -the ambit of the 
·law which he proposes; and he is right there. For Muslim' women every 
'law has been made already. The law of residence, the law of maintenance, 
;the law of contract, the law of inheritance, the law of divorce,-everything 
has been clearly laid down; and, therefore, we do not want anyone to 
·interefere in our personal law. That is our sacred domain and we do not 
want anybody to get in there. Sir, with these words, I oppose the Resolu-
:tion and support the amendment. 

Kr. K . .Asa!·AJi (Delhi: General): Sir, I am extremely 80rry that a 
.. certain atmosphere has been generated in this House over t.his matter. 
The Resolution was a very simple one and the amendment was simpler 
,Btill. Why certain persons of any community should' be perturbed over it 
,or why certain Members of the House should exasperate t,hemselves 
·unnecessarily over it I really do not know. The original Resolution, bS 
drafted, was a very comprehensive one but it appeared after t,llks that had 
,taken place between various Members of this House that particularly one 
~ u ty, namely, the Muslims did not ~ e to be included in the Resolu-
"tion. I think Dr. Deshmukh accepted that position and has now proposed 
.an amendment which excludes the Muslims. Why should we go any 
furthe,r than that? In other words, in so far as the Congress Part.v is 
concerned, it ill now supporting this amendment; and, since we are backing 
:the amendment nobody need have any apprehension whatsoE:'ver. In so 
1ar as the principle is concerned, I may remind everyone thatr'the Congress 
,stands pledged to a definite principle which is none other than that the 
Congress shall respect and safeguard the personal laws of every community 
1n India. That means that in so far as the various communities in India 
are concerned, we shall force t ~ upon any minority. It is one of the 
fundamental rights guaranteed to minorities. If they wish to have nny 
-changes we shall help them to whatever extent we can, but we reserve to 
"Ourselves the right of advising them from time to time. But if they do 
not wish to accept our advice it is for them to make any changes that they 
like in their own laws, that is to say, their personal .~ . Therefore, 
'there should be no apprehension on that score at all as far as the Congress 
',i,s concerned. It has been suggested in some quarters that there is 8 t e ~ 
'('In the part of the Congress to . . . . . 
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:IIaulana Zafar Ail Khan: Talk in this strain after the Britishers retire 
from India. 

JIr. :II. Asaf Ali: MauJana Zafar Ali Khan was an ardent Congressman 
at one time .... 

:IIaulana Z&f&r All Dan: But I found you out. 
][r. K. Asaf Ali: 1 stand where I was. I do not find fault with Maulana. 

Zafar Ali Khan, because he has changed his political faith. We have been 
prisoners together and we are good friends even today outside the House, 
and I still hope that reason wiJl dawn one of these days. But, apart from 
that, I was dllaling with this particular Resolution which is before the 
House and I was stating that an apprehension has been expressed in certain 
quarters of the House that there is perhaps a desire on the part of the 
Congrefls to use their power wherever they may be in a majority, to the 
detriment of some communities. I can assure every community living in 
Indin that there is not;. the slightest desire on the part of the Congress 
to do anything of the kind, because we are perfectly aware of the situation. 
Talking of Hindus, for instance, would the Congress be so foolish as to. 
imllgiLe that in the North-West Frontier PrQyince or in Sind or wherever 
else the Muslims happen to be in a vast majority, they should be free I.') 
ram uny law down the throats of the Hindu minority? They would not. 
allow such a principle to pe ~e and if they are not willing to allow this 
principle to operate in the North-West Frontier Province or Sind or in 
any other part of India, i;urely, they would not allow it to apply elsewhere. 
There must be Olle uniform law for everybody, namely, that in so far as 
the personal laws are concerned, different communities must be left to 
t e O e , ,~ to suggest whatever changes they think are necessary for them-
selves. If they are backward it is most unfortunate that they should' not 
move fast enough: if they are going too fast it is unfortunate that we are 
not movilla fast enough with them; but it is perfectly simple: we do not 
wish to : ~ e anyone against his will. T)lat being the position we have 
nat.urallv DOW modified our original Resolution and we are now backing 
nothing· else but the amendment which has been proposed by Dr. 
Deshmukh. Therefore, why shouJd there be aollY cause for exasperation or 
controvers.v or bickering? I wished merely to explain the position of our 
Partv and no more and having said: that I do il0P" that the House will 
support the amendment. 

Some Honourable Kemb6rs: The question may now be put. 

J(l'. President (The Honourable Sir Abdul Rahim): The question is: 
"That the question be now put .... 
The motion -was adopted. 

. Mr. President (The Honourable Sir Abdur Rahim): The Chair will now 
put the amendment to vote. The question is: 

"That for the original Resolution, the following be substituted : 
'That this Assembly recommends to the Governor G8Ilerai in Council that a 

(Jommittee be appointed consisting of a Chairman snd six other' Members, 
of whom not less than four shall be non-officials and of whom one at 
least shall be a woman, to report on the reforms which are necessary 
for improving the right of Hindu women to residence and maintenance. 
and the legislative measures necessary t·o give effect to such reforms' ... 

The motion was adopted. 



.UESt)LU'rION BE NON-INDIAN COMPANIES AND PROTECTIVE 
TARIFFS . 

• r ••• V. GadJll (Bombay Central Division: Non·Muhammadan Rural): 
;Sir, I bp.g to move: , 

"That this A88embly recommends to the Governor General in Council that measurel, 
legislative and otherwise, be taken immediately to prevent companies and eoacerns, 
the capital, membership, control or management of which is il,t predominantly Indl8ll 
from taking t ~ of protective tariffs imposed to foster the ind\llltrial develop-

-ment of this country.' 

The Resolution comes at a very appropriate time inasmuch as several 
years havb elapsed since this country has adopted the policy of what is 
known as discriminating protection. This policy of protection essentially 
means that the country wants to build up its own industry and in the 
words of Professor Bastable it means "national apprenticeship" in indus-
trial lIIaiiers. But the expectat.iolls t.hat were .then raised, when this 
policy was adopted, have not been completely fulfilled, in my opinion, after 
a period of more than ten years. When the Government of India appointed 
a committee to report on the use of extenlal capital, -Pandit Manan Mohan 
Malaviya made a thorough review of the whole situation and, in his Minute 

·of D ~ t, he has stated what should have been the object of the protec-
·tion Folicy and how it should have been carried out. He said: 

"When we Indians asked fol' protection we did so in- order to promote Indian 
enterprises with Indian capital and under Indian control. The Government of India 
understood us correctly and agreed with us, Speaking in 1916 cn the Re601ution which 
led to the appointment of the Industrial Commissioll, Sir William Clarke, the then 
Member of Commerce, said: . 

'The building up of industries where the capital, control and management should 
be in the hands pf Indians Iii the special object we all have in view.' 

He deprecated the taking of any steps which 'mel'ely mean that the manufacturer who 
now competes with you from a distance would transfer his activities to India and 

. compete with you within your own. -boundaries, • In concluding my note appended to 
the report of the Industrial Commission I said: 'I cannot conclude this note better 
than by endorlling the following generous and wise words of Sir Frederick Nicholson:' 
'I beg to record my strong opinion that in the matter of Indian industries we are 
bound to ~ D e  indian interests firstly. secondly and thirdly, I mean by 'firstly' 
that the local raw products should be utilised; by 'secondly' that industries should be 
introduced; and by 'thirdly' that the profits of such industry should remain in the 

. country', We did not ask for the introduction of productive duties in order to benefit 
foreigners, nor did the majority of tbe Indian Members of t.he Fiscal Commission 
recommend that such duties should be introduced for the benefit oi foreigners, The 
following paragraph from the minute of dis6ent of the minority of the Commi88ion is 

'. important : 

'There is one pe ~ of the question to which attention must be drawn, If 
our colleagues' recommendation is accepted it will be open to every 
foreignel' to establish mallufacLuring industries in' India by means of 
~ p ~ e  incorporated ,in their own u t e~ and in their own curl'Poncy, 
Ihls (langeI' dId not e.ust under a pol\(:y of free trade, but it is bOund to 
materialise when the benefit of protecLlve duties becomes available, W-e 
!Day ~ under such ~ ~, t :e~ , p e~ incorpol'ated elsewhere, say, 
~  Amenca. 11l doliars! lD ]< rance I~ '~ ~ , ~ Italy in liras, in Germany 
In IIlai'ks, III Japan 11l yens ... and lD China In dollars etc, It will also 
be pos,sible for these companies to ~  their whole ~p t , in their own 
countries and thus carry away the entire profit. of manwacturlDa industries 
e ~ e  behind t ~ tariff ,wall, The ~e  will have p ~  a higher 
pnce, due to protective dut18s, and the entll'e manufacturing profit. will 
ba'110 gOlle out. of the country· ... 

( 3696 ) 
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Sir, their worst fears have been realised. Very e e t~y. in one of th!.: 
issues of Harijan a list of companieR was given: each of them in appear-
.ance was 'India Limited'; but for aU purposes, that is, for the purposes 
.of p t~ , membership, control or management, they were entirely noo."-
Indiun or r.redominantly non-Indian. The list extends to all sorts l)f 

. t e~, both those which are protected anq which are not protected; it 

.is a very lengthy Hst and I do not want to go through the whole list; u~ 
I may Jloint out that it is in two sections-one contains 125 p ~  
;and: the other contains 58 companies-altogether more than 180' companies 
have been incorporated in the year 1934-35 or near about, under 'India 
Limitod' and under the provisions of the Indian Companies Act. This will, 
I am sure, convince the House to what extent foreign capital has recently 
-come into India. I am not one of those who, at any rate, would like here 
and now to eliminate the entire use of foreign capital, although that should 
be the object.ive towards which all our administrative and legislative efforts 
:should be directed. 

'fhe' Committee which reported on the use of extel;.nal capital agreed 
that thcre must be certain conditions und:er which external and foreign 
.capital ~  ... dd be allowed some participation in the industries of the 
coulltry; Lut the evils are so many that unless proper p!"ecautions are 
taken the b£Defit that may accrue to the country will be considerably less 
th:m the disadvantages that the country will have to meet. In the first 
.place, it is obvious that if foreign capital is to be used, then capital will 
naturall'! insist on its own directorate. If the directorate is foreign, ~ 
.have little chance, as has been our experience throughout these thirty or 
ftlrty yeurs, that Indian talent will be encouraged and: there will be 111) 

lacilities for training Indians in those concerns. Then another aspect is 
with regard to profits. They leave the country abso:utely without any 
.chance of i.heir coming back at all. Then, Sir, there are the vested iu-
terests wnich will be created. Not only they create an economic problem, 
·a problem which relates to industries only, but they create a political 
.problem as well, and here, in this very House, we have found during Ute 
IHst so many years that on any question of economic importance, it is the 
voke of the European Group which has pl'evailed more than their strength 

,.in this House justifies. The position of the English capitalist is so great 
in this country that not only he commands the economic power and is able 
to dictate to us, but, today, he has also got the political power behind hint. 
Therefore, Sir, the whole business is d:oubly regrettable. Tha finding of 
.this C0mmittee is that there is Indian capital available, in fact, thiil 
Committee hue, gone to the length of saying that there is £;Dough potent 
capital in thIS country. and if tactfully tapped, it·is bound to be of ~ e t 
.servi'le for thE industrial expansion of this country. Sir, very recent.ly. 
Sir Stanley Reed, writing in the November, 1938, issue of the Lloyd Blmk 
Monthly Review, stated that in India there was capital more than e u~ , 
and. was waiting for opportunities for c,\utious and prudent . investment. 
'1.'he position in India today is not that there is lack of capital and there is 
necessity for attracting foreign capital. If there was any need, that need 
h(ls already ~ ppe e ·. I submit. Sir, that the Deed is more for the ~ :  
"financier and British capitnlist to find more profitable territory for invest-
ment. 'The iT!ternational situation in Europe has made it impossible for 
any long term investment, and in the eastern countries, particularly in 
' ~ , it is not possihle for the Europenn ca'PitRlist to invest with' any hooe 
<of profit, because of the political situlttion and the cO'P.1tinued anrlper!';istent 
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[Mr. N. V. Gadgil.] _ 
opposition of the p e ~ industrialists and Japanese manufacturers_ 
Therefore, the danger today is aij the greater, because the capital that may 
b(, released from those territories is more likely to find some outlet in 
India, antI under the commercial safeguards, with the political power and 
with the Ilrdsent poJicy of the Government of India, there is nothing to 
prevent it from being dumped on this country, and I shall not be surprhlecf 
if, ill the near future, say, within the next ten years, the catastrophe that 
has been contemplated in the Minute of Dissent, to which I made refer-
ence just now, actually materialises. 

Now, Sir, protection was granted to some industries for what purpose 1-
It was granted so that the na.tional industries should be built up, so that 
Indians can be trained suitably, but what has been the result? Take, for 
example, the case of matches. Protection was granted' to the matcb 
industry, and what is the result? The result is that. foreig'l companies 
like the Western India Match Company Ltd (Swedish Match Co.) and -
others have been started 1n this country with huge combines, with the 
result,-the Honourable the Commerce Member is aware of it,-that-17 
factories which were owned and controlled by Indians were ~  down in 
Calcutta, another 13 factories which were owned and conducted by Indians 
in Bombay werp, closed down. That was the result. In fact, the foreign-
ers control sixty pel' cent. of the production of matches in India. Was 
that the object of granting protection? 

Then, Sir, take the case of cigarettes. 95 per cent. of the production 
is unde!' the control and ownership of foreigners in tMs count!'y. Another 
notable illustration of this intrusion of foreign concerns is the launching 
of a chemical concern by the Imperial Chemical Company in the Punjab. 
This is foreign in every respect. Then, there are other articles like soap, 
rubber, boots, etc., and in all these things you will find that loreigners 
have made such a great headway that it has become increasingly difficult 
for our industrialists, in the first place, to start new factories and in the 
second place, to expand the activities of those concerns which are already 
in existence. Sir, this is not merely a temporary loss to the country, but it 
is a permanent lOllS, and when I plead, Sir, that there should be regula-
tions and restrilOltlions imposed, it is not as if it is a novel claim that I am 
putting ~ , If you will kindly refer to the International Draft Con-
vention which governs relations and activities of foreigners, you will find 
that this policy of regulation and restriction has been accepted there. In 
fact, at the International Conference on the treatment of foreigners held at 
Paris in 1929, Professor D'Aliva Lima laid down a very n'ice princi,ple, 
and, with your permission, I propose to read it to the House: 

"The e:tercise pf the right of foreigners to acquire property could not fail to be 
8ubject to total or partial restrictions necessitated by the vital importance of safeguard-
ing the national wealth, e g., in the case of the riches of territorial waters and of 
the sub-Boil, motive power, monopolies, and in general, any activity which might lead, 
in fact or in law, to an excessive hold over the soil and vital resources of a country." 

Now, Sir, that is exactly the thing that is happening in India. You. 
take the mining ' u~t y, and I am told that 80 per cent. of the production 
is controlled by foreigners. You take the shipping industry, even in our 
territorial waters you find that a substantial tonnage is owned, controlled 
ann managed by non-Indian concerns., Take again the Railways. They 
are practically mortgaged to the British capitalist:' alt!tough the rigours 
are somewhat modified on account of State-management and the policy of 
this Government of buying up some of the concerns. Now, Sir, the real 
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question is what was the object of having a policy of discriminating pro-
tection. In fact it was a wrong policy to adopt,--it should have been a 
straight protection. Then, t,his discriminating protection h8s alwavs disc!"imi-
nated against the Indians and not against non-Indians. There sho';ld not have 
been this policy at all, but we have accepted it for a long time, and so let 
11,.; see whether the object of this policy has been fulfilled and the evils to 
which pointed attention was drawn by the External p t~  Committee 
have disappeared and what remedies the Government have adopted to 

. remove them. Anyway, I have pointed out that the extent of the evil i .. so 
much and so great that any Goyernment with any claim for national good 
or for national progress ought to have come into the field earlier for reme-
dying this evil. 

This Resolution, Hit·, merely asks the Government to undertake legis-
lative and administrati ve remedies to stop this evil. I do not think I shall 
be in a position to suggest all sorts of remedies, but there are certain 
remedies wJ:!ich were pointed out to the TariJI Board which inquired into 
the match industry, and which could be adopted with advantage by the 
Government. One of those remedies was that either there I'Ihould be .a 
quota systern,-I don't personally agree to it, but I am merely mentioning 
it,-or there should be differential excise duties so as to differentiate 
between Indian and non-Indian concerns. But the Tariff Board brushed 
aside all these suggestions and recommended that there should be licensing 
and non-official agency to control sales. If the Government justlifies its 

· policy of interference and gives .protection, then the Government has full 
moral and legal right to further interfere, and not only to conkol the indus-
tries, because the industries are under an obligation on account of the tariff 
protection accorded to them, but also to see that the full effects of protec-
tion are realised for the benefit of the sons of the soil. Sir, if I were the 
Honourable the Commerce Member, I would at once put a stop to all non-
Indian companies. I can only justify, a8 I have said, the use of foreign 
capital if I find that I have not enough capital in the country, but if you 

· look today to the figures of investments in Government securities, if you 
look to the depos'its in Post Office Savings Banks, and also in other bank-
ing institutions, you will find enough money is locked up. But why i .. it 
not coming forward? It is because the moment the Indian industrialist 

· tries to start some concern, the policy of the Government is not to adopt 
a thorough going policy of' sup.porting such 'industries, but to adopt a dis-
cl'iminating protecting policy, and as I have said, this discrimination works 
not in favour of Indians. but it· always and usually goes against them. 

· Therefore, I think that it 'is high time that Government should review and 
find out whether what they had really in view when they adopted this 
policy of discriminating protection has been successfully achieved or not. 
{\.S T have said, in my opinion at any rate,. there is an overwhelming case 
to show that the manufacturing field in India is more and more captured by 
the Englishmen. It is not merely that the English capital has come, but 
the English capitalist also has come with his close control, with his. pat-
ronage, and there are many other things in which by showing their 
patronage they can create trouble between caste and caste and commun-
ities and communlities. Therefore, my submission liO the House is that if 
the House agrees with me that there has been a set-back to Indian 
industries owned and controlled by Indians and progressive conquest of 
Indian industries bv non-Indian capital and if the House is convinced 
t,hat an overwhelming case has been made out, .then it Will be. only logical 

· if it accepts 'my Resolution. Sir, I move, 
R 



3700 LEGISLATIVE ASSEMBLY. [12TH APRIL 1939. 

Mr. Pnaid8D\ (The Honourable Sir Abdur Rahim): Resolution moved: 
"That thia AlI8e1ilbl;r recommends to the Governor General in Council that meall11re1, 

legialative and othenVlBe, be taken immediately t.o prevent. companies and CODIleI'l1l, 
the capital, membership, control or management of' which is not predominantly Indilml 
from taking advantage of protective tariffs imposed to foster the industrial develop-
ment of this country." 

1Ir. H. A. Satbar H. Essa.k satt (West Coast and Nilgiris: Muham-
madan): Sir, I move: 

"That the followin7 words be inserted between the words 'Indian' and 'from' in 
ines four a:ld five of the ReFolution: 

'or which do not e'!1nlov all Indian communities in due proportion in their 
~ e  and labour' ... 

The-Resolution, in the form I want it to be amended, would read as 
follows: 

"That this Assembly recommends to the Governor General in Council that measUrel, 
legislative and otherwise, be taken immediately to prevent companies and CODCprna. 
the capital, membership, control or management of which ill not predominantly IndiaD< 
or wlUch do not fflI.ploy all Indian communitielJ in due proportion in their .ervice. and 
labour from taking advantal[e of protective tariffs imposed to foster the industrial 
development of this country." 

Sir, I will confine my remarks only to the amendment that I have 
moved. On the 14th March this year, my Honourable friend, Mr. Nauman 
moved a cut motion to discuss the conditions to be imposed on subsidised 
or protected industries in India, and there he explained .his objec.t to be 
that of p!oviding for a rroper representation of all the . u ~t e  in the 
services and labour of such concerns as are receiving benefits from the 
protection provided under various protective laws. My amendment today 
is a natural corolla!'y to that cut motion which was moved, but which 
unfortunately, for want of time, could not be proceeded with. It is quite 
pos9'ibls that it will be argued that these concerns are p!'ivate managed 
concerns and, therefore, it will not be possible to impose such conditions 
on them, that conditions which are easily enforced in Government services 
may not be 80 easily imposable on those concerns-that may be the argue. 
ment which may be b!'ought forward against my amendment. But I have-· 
this much to say. Though theBe concerns anCl p ~e  are said to be 
private concerns, they are being supported from public funds in this way 
that the consumer pays for the ;protection that these concerns receive. 
The consumer is, after all, the taxpayer, the ratepayer of this country, 
and, therefore, he can have the right to say how and in what manner these· 
concerns F!hould be managed. We, in this- House, as the representatives 
of the consumers, that is to say, the taxpayers and ratepayers, certainly 
have a right to say what we think should be the conditions under which-
these concerns should be managed. That is how I justify my amend-
ment. There is no exaggeration when I say that it is the heavy sacrifice-· 
made by the consumers that keeps some of these concerns in their present 
position today. So, the consumer can certainly have the right to say what 
he thinks should be the conditions under which he wm continue to make-
that sacrifice. When we come to the consumer, we find in that term are 
included all the communities of this country. They all suffer and suffer' 
alike, so that the industries of their country may progress. If they do-
Buffer and if they are prepared to suffer, it is our duty to see that they 
all enjoy the benetits which come out of this protection which is given at 
the sacrifice of these consumers, and that is where my amendment comes 
in. 1t. is round that so far as the profit from this great sacrifice of the' 
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consumer is 'concerned, a great portion of it goes to one community only. 
Of course, I am not complaining against it, I am not blaming anybody for 
it but t ~ fact remains . . . . . . (Interruption.) I am only mentioning. the 
fact. If it is a. fact that all communities are not enjoying the benefits of 
protection, then it stands to reason that some arrangement should be made, 
so that the benefits accruing from protection may be shared by all alike, 
and that is why I have moved my amendment. 

Now, I come to another objection tl}at has been raised here; namely, 
after all, these enterprises have been started by private capitalists and, 
therefore, this House should have no say in this. I think the first argu-
ment that I adduced serves to reply to this objection also. That ~ to 
say, it is not private enterprise alone, it is not the capital of capitalists 
alone that is running these concerns and companies. It is really the 
contribution made by the consumers that is today responsible for keeping 
these industries and these concerns in their present position. (Interruption.) 
The capital was there, but the capitalist was not able to run these t ~  
successfully, and that is why the consumer hail been asked to make sacn-
fice. I believe I have established the fact that today it is much more the 
consumer who is responsible for running these concerns in their present 
conditions than the original capital. 

Now, I take up another objection that may be raised and raisp.d vehe-
mently in this House. It may be said that this is a cry of conununalism. 
I know that derisive comments will be made that communalism is being 
carried too far-that even in private concerns the u~ t  want to 
have their finger . . . . . . 

Mr. President (The-Honourable Sir Abdur Rahim): Does the Honour-
able Member wish to conclude his speech now? 

Mr. H. A.. Sathar H. Esaak Salt: No, I will take some time more. 

The Assembly then adjourned till Eleven of the Clock on Friday, the 
14th April, 1939. 
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